Third Series, Vol. LVI, No.61 Monday, May 16, 1966
Vaisakha 26, 1888(Saka)

LOK SABHA
DEBATES

(THIRD SERIES)
Vol. LV1, 1966/1888 (Saka)

[May 16 to 18, 1966[Vaisakha 26 to 28, 1888 (Saka)}

Fourtecenth Session, 1966/1887-88 (Saka)
(Vol. LVI contains Nos. 61 to 63)

LOK SABHA SECRETARIAT
NEW DELHI



CONTENTS
No. 61—Monday, May 16, 1966 Vaisakha 26, 1888 (Saka)

CoLumns
Oral Answers to Questions—
*Starred Questions Nos. 1691 to 169§ . 16969—98
Short Notice Questions Nos. 35 to 37 16998—17043
Written Answers to Questions—
Starred Questions Nos. 1696 to 1720 . . 1704259

Unstarred Questions Nos. 5657 to 5697, 5697-A and §697-B. 17059 --88

‘Calling Attention to Matter of Urgent Public Importanseq—
Establishmant of a Fertiliscr Plant at Madras 17088 93

Papers Laid of the Table 17093—9S, 1710707

Re. Motion for Adjournment—
(Query) . 1709§—17100

Rules Committee—
Minutes . 17107

Estimates Committee—

Minutes of Evidence . 17107
Comm ttec on Absence of Mambers from sittings of the House—

Minutes . . . . . . 17107-08
Message from Rajya- Sabha . 17108
Leave of absence from sittings of Houuc 17108—I11
Comnmiittee of Privileges- -

Seventh Report . 17111-12
Re. Business of the House 1711213
Correcting Answer to S.Q. No. 94 Re. N.:gn Infiltration into

Burma 17113-14
Statemsnt Re. Explouon in Bhuunl Down Goods Yard —

Dr. Ram Subhag Singh . 17114
*The sign + mirked above the name of s member iadicates that the

qusstion was actually asked on the ﬂoor the House by him.
707 (ai)LS—1.



(i) COLUMNS:

Statement Re. Delay in phung the Kcrah Moneylenders Rules,

1964 on the Table . 17115—17
Shri B.R. Bhagat . . . 1711517
Constitution (Ninsteznth Am.nd:n'nt) Bnll N: zauv:d
Motion to Consider . . 17117—23
Shri Hathi 17117—23

Delhi Administration Bill—
Motion to Consider, as reported by Joint Cammittee 17123~ 39, 17153—92:

Shri Hathi - . 17123—28
Shrimati Renu Chakravartty . . . 17130—35
Shri Brahm Prakash 17135—39, 17153—58-
Sh-i Bade . 17159—64
Shrimati Subhadra ]oshl 17164—70
Shri Nambiar . 17170—74
Shri Shiv Charan Gupta 17174—80
Shri Naval Prabhakar . 17180—86-
Shri Hari Vishnu Kamath 17186—g2
Shri Madhu Limaye 17192
Statement re. Prime Minister’s Visit to Orissa . . 17139—S3
Shrimati Indira Gandhi . . . . 17139—44. 17148—s2
Half-an-hour Discussion re. status of High Court Judges . 1719293
Dr. L. M. Singhvi 1719293
Shri Nanda 17193
Business of the House . . . 17194—17206.
Half-an-hour Discussion re. Capacity of Ports to handlé
Cargo . . . . . . 17206—12
Shri Linga Reddy 17206 --0B:

shri C. M. Poonacha - 17208—12:



K1
LOK SABHA DEBATES

16969
LOK SABHA
Monday, May 16, 1966/V aisakha 26,
1888 (Saka)

The Lok Sabha met at Eleven of the

Clock
[MR, SPEAKER in the Chair)

ORAL ANSWERS TO QUESTIONS

Explosion of Hydrogen Bomb
by China

+
*1691. Dr. L. M. Singhvi:
Shri P. C. Borooab:
Shri Harl Vishoa Kamath :
Shri Nath Pal:
Shri D. C. Sbarma:
Shri Ram Harkh Yadav:

Will the  Minister of External Affairs
be pleased to state:

(a) whether Government are aware
that China is shortly to explode a hydro-
gen bomb;

(b) whether the attention of Govern-
wment has been drawn to a statement by
Edward Teller, father of hydrogen bomb.
regarding the p and the impli
tions of the Chinese nuclear advances:
snd

(c) if so. Government's reaction there-
07

The Minister of Extermal Affairs {Shri
Swaran Singh: (a) The People's Re-
public of China is reported %0 have con-
ducted a nuclear explosion on the 9th
May A press communique issued by
the Chinese Government stated that the
device exploded PP s
material.

(b) Yes. Sir.

16970

(c) Government's reaction to Chinu's

development of its nuclear capability was

stated by me in the House on the 10tb
May.

Dr. L. M. Singdvi: 1 realise that the
position of the Government has not chung-
ed since the 10th May, when the hon.
Mibister replied, but the country is stifl
anxious to know. because it has oaly been
confused by his replics, and so, may 1
know whether the Government's policy.
in terms of 1 ap will i
to be sigoificd by an attitude of resigna-
tion or what may be called an attitude of
nuclear fatalism, or, whether the Govern-
ment have sought to be realistic, name-
ly. that a positive policy has to be fol
lowed if its efforts for non-proliferation
meet with nothing but failure: particulas-
Iv whether the Government have got in
touch with Soviet Union, America and
Britain ?

Sbri Swaran  Siogh: Governinent's
policy is positive and realistic—both.

Dr. L. M. Singhvi: | asked a specific
yuestion: whether the Government have
got in touch with the Britisb, American
and Soviet Governments, and if the Gov-
ernment's efforts  at  noo-proliferation
meet with nothing but failure, whether
the Government would scek to develop ita
own nuclear capability, both for peaceful
uses and wartime uses. ) 0, what is
the rcspomt'of those Governments ?

Shri Swaran Simgh: | thought I aleo
clarified the position when § was reply-
ing to the Call Attention Notice, that
efforts are still being made that in the
context of noo-proliferation, there shonld

sacrifices and also reassuty the mow-nuc-
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Shri P. C. Borooah: The hon. Minister
of External Affairs has just said that Gov-
ernment believes that the best guarantee
against proliferation of atomic weapons
was the guarantee by the United States
of America and Russia, the main nuclear
powers, that the interests of the
ouclearr powers would not
cause of thc adhercnce of the prin-
ciple of non-prolifcration. May I know
i and when such a guarantee is ex-
pected to be given by the U.S.A. and
U.S.S.R. and even if such a guarantee is
given, to what extent we can rely on it be-
cause the national interests of India will
not be tallying with the national intercsts
of the US.A. and the USS.R. in the
event of a nuclear attack?

0op-
suffer be-

Shri Swaran Singh: It is difficult for
me to say as to how long will it take be-
fore the nuclear powers can rc-assure the
non-nuclear powers. In the national in-
terests of India, as was catcgorically stat-
ed by the Prime Minister, our own de-
fence is the paramount considcratioa in
this respect as in any other respect.

Dr. L. M. Singhvi: He wanted to
know the form of re-assurance desir~d by
Government; the answer must come.

Mr. Speaker :
remaing the same.

Shri Harl Vishnu Kamath: Consider-
ing that the Chincse Foreign Minister re-
contly challenged to use his own words—
“American imperialists, Russian modemn
revisionists, and  Indian reactionaries”--
“come -one, comc all"—-and subscquently,
the Chinese thermo-nuclear explosion took
place. do the Government, in the light of
the statement made by the External Affairs
Minister on the 10th May, propose to
write to the:  United States ang the  Soviet
Union. the major nuclear powers, and also
the non-nuclear nations of Asia and
Africa, as to what is to be done against
Chinese muclear blackmail, and if they are
not writing, what are the reasons there-
for? «

_ Shri Swaraa Singh: If I had understood
the hon. wember correctly, he asked whe-
ther the Govement is prepared to write
to the main auclcar powers and also to
the main non-nuclear powers. Writing is

Hc says that the policy
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not difficult, but one has to be clear about
the contents of that wriung We have al-
ready taken the position in the United
Nations and also in the committee which
is discussing these matters in Geneva that
the main nuclear powers shou!d work out
suitable assurances and guarantees to the
non-nuclear powers if they arc interested
in non-proliferation. Unless basically there
is some agreement by the main nuclear
powers about this, there is not much point
in just spelling out these things in writing.

Shri Harl Vishnu Kamath:
agrecment so far ?

Is there bo

Shri Swaran Singh:
ment so far.

There is no agree-

Shri D. C. Sharma: The 17-pation dis-
armament commission which was seized of
the problem of nuclear proliferation and
the problem of not adding to the nuclear
stockpiles in different countries has ad-
journed without arriving at uny results. In
view of the fact that even the nuclear
nations and non-nuclear nations had not
arrived at any formula for disarmament,
especially in regard to nuclear non-prolife-
ration, will it not be advisable for the Gov.
emment to have a fresh look at its nuclear
policy in the light of our defences which
are being challenged not only by China
but by Pakistan also. because I read in
the papers that Pakistan is going to ex-
plode a bomb very soon ?

Shri Swarsm Siogh: I have already said
that the Government is constantly reviewing
these international aspects, some of which
have been referred to by the hon. member,
and the paramount necessity of providing
adequate defence for the country. All these
matters—nuclear disarmament and non-
proliferation and the necessity to safeguard
our integrity—are not mutually contradic-
tory.

ot R FTW TR §TE W
ag wgn 3 f gn awdIeE WOy
qwimwémnﬁiu#n
e wgen g e doEr et o
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ot vt fey: b qofees & g9
o aff & wwar o

Shri H. N. Mukerjee: The non-aligned
conference at  Cairo bad asked for a world
conference on disarmament and China
berself had made suggestions about a
mecung of the Heads of States in order to
secure 2 complete destruction of all nu-
clecar weapons. In view of these happen-
ings for whatever they are worth, may I
know what the Government is doing to sce
that some tangible steps are taken and at
least as an interim arrangement, an atom-
free zone in this part of world is sought
to be established, because such a kind of
agreement for an atom-free zone in South
Asia would mean something ?

Shri Swaran Singh: The hon. member is
correct that in the Cairo non-aligned con-
ference. there was a declaration that a
world conference on disar should
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perpetygng  monopolistic control of the
nuclear weapons and (hai there should be

no question of proliferation rather thun
that of destruction of the nuclcar weapons
which these powers have, and uvatil and
unless that attitude is taken there is no
likelihood of any furher improvement and
success in getting non-proliferation ahcad?

Shri Swaran Singh: Sir, at the present
moment, unfortunately, the two main nuc-
lear powers, namely. the United States of
America and the Soviet Union, are not pro-

pared cven to undertake to stop
the  manufacture of fresh bombe
what to talk of destruction of the
entre  stock-pife, and we were bop-

ing that in the Geneva Conference, at
any rate, the main nuclear powers would
undertake not to manufacture n:w utom
bombs and new nuclcar bombs. That was
one of the suggestions which we hzd made,
as a first step to ultimate destruction of all

be convened and to bring the information
up-to-date, a similar proposal was adonted
by the U.N. General Assembly somctime
back. The important thing in this which
has to be kept in mind is that not only
the Chinese suggestion of complete des-
truction of all nuclear weapons. but also
disarmament in regurd to ! wea-

p that they should not only
continue not to undertake any new tests
but should undertake thag they will not also
manufacture any new bombs. But there
is very little response at the present moment
from the main nuclear powers on that,
Therefore, these arc the difficulties which
the world is expericncing in the matter of

pons has to be tackled, because of the huge
size of the Chinesc arms and the coaven-
tional weapons they have got. We have al-
ways supported the convening of a world
conference on disarmament. On the nuc-
lear frec zone we are in agrecment. We
support this in principle. But let us not
forget that a nuclear free zone in which
China continues to have and devciops nuA
clear p really b

unreal, unless, of course, China ia prepar-
ed. for which there is no sign at the mo-
mant, of cooperating ‘n any such venture,
There was a proposul of establishing a
nuclear free zone in Africa where none
of the African countries at the moment is
in possession of any nuclear device. We
supported it and a large number of Afri-
can countries also supported ft.

Shri Harish Chandra Mathsr: May |
know what force the hon. Minister sces 1n
the Chinese attitude that thev as atso
France are governed by the attitude of the
United States of America and USSR, in

disar particularly in this nuclear
ficld.

Shri Harish Chandra Mathur: Bir, my
question was, what force do you see in
this  Chincse attitude, that it is uscless t
talk of non-proliferation if the nucleus
powers take this attitude? What is the
sense in talking to them when they wam
to keep the monopoly? Do we subscribe
to that view? Arc we not onc with
China particularly in this matter?

Shri Swaran Siagh: We should not tub
the  Chincse claim at its face vajue, when
they say that there should be complete des
truction, obviously because they have got
two or three and the other party has got
hundreds of them, and they put forward
this idea in the hope that........

Suri Bhagwat Jha Asad: Chinese are
not the only people who_say ihel aboat
the continu~nce of moncpoly and that t'+ me
natioms who talk of non-proliferation .14
do not try for destruction of these weap:'n:
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want that they should keep the monopoly
with them.

Shri Swaran Singh: It is for the non-
nuclear powers also to take their own posi-
tions; it is not for me, for the main nuclear
powers, lo give an adequate reply. what-
ever reply they have got to this Chinese
<laim.  But we should not be taken in by
this assertion on the side of the Chins=se,
because it 15 not what it appears to o¢ on
the face of it. (Interruption).

Shrl Ranga: May | know what steps
arc being taken by Government 1o assure
themselves ot nucleur protection (rom uny
of these great nuclear powers, whether
they are two or four? Are they ussured
that they would come to our rescue in
any such contingency in which these irrcs-
ponsihle  Chinese  Government thinks  of
using this nuclear weapon, as they did last
iime when China invaded India.

Shri Swaran Siogh: In this respect. 1
have already ventured to state that our ap-
proach to this problem of safeguards bemg
afforded to the non-nucicar powers has
been in the context of international und
multi-lateral basis rather than of bilateral
basis.  That is the essential difference
between Prof.  Ranga’s approach and the
attitude that we had taken. We had felt
that the best  protection  that could be
afforded to the non-nuclear powers was
multi-lateral guarantee in the international
sphere rather than bilateral arrangements
which are another namec for defence
pacts.

Shrimati Reauka Ray: The Minister has
replied that we believe in a  multi-lateral
stand. T would like to know, for »ecunty
of the non-nuclear powers, what steps are
being taken towards this end now and. if
not, why not

Stri Swaran Singh: Steps are being taken
in the United Nations and in the 17-Nations
Committee and also in the course of cx-
change of views between various countries.

e gt W
.
*1692 Wo TR wAVFT Mfgm :

wt fowa @EAme :
ot TwlEw v

MAY 16,

1966 Oral Answers

16976

w1 afrewr v oy @A A o
w01 f

(M) | oAvT ik ol QA
T 7E 3, fowl gradl At ® wanT
Y WA ST g A aTER w6
A £77 F sgaeqr e g ?

The Minister of State io the Ministry of
Defence (Shri A. M, Thomas): (u) No,
Sir.

(b} Government arc not aware of any
manhandling of an clected member in any
Cantonment.

(c) Meanwhile question of providing
autonomy to the Cantonment areas is un-
der consideration but the total elimination
of nominated members cannot be visualised
at this stage.

Mo w WA ®ifgar : ¥ q@
T WK &1 HEAT ¥, A wgY aqfaey
fawezrrars &1 11 WE, 1964 ¥
it w=kar ¥ faafas 1, A fr s e
# uRo To § M faeft wrAW H FwTR
oy forar g &

weow e 7 st ww 2
afay, & 378 wgm

o W wagr sfign : w9 fass
wE WA g AfAy, woodt F1eriw
fe o TR ¥ T I qe fawEd
oY e & WA A YT A
IR AT A A, IFA  Fremrd A,
Wiz 1, W g & fF R g,
wife gfaw 3 ax § Iaw ok &
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ferw el wegaTe & Vo 1 g AfaeE
*1 GET § NI g & g o fAy
¥ gz Wt wgy v & f Iz I qEN
¥ gy & 9 w% g1, 97 fEAfegc

AT TEFEHIT FA TG, AT IH wEE
&, A fs IEF FWT 91, WG AT

T T G g ¥ weflt Agmw
77 g3 A wm oy fa< § e oy &
W F qweR & A G wwdand
ag T !

Shri A. M. Thomas: As far as our in-
formation is concerned, there was no gues-
tion of manhandling by the Commander
:against any elected Member, But our in-
formation is that on the 29th November,
1963, one eclected Member assaulted the
Commander. That is our information. In
fact. what happened was that there was a

ing of the C. Boards on 29th
November, 1963 and Shri Anjayya wanted
‘that whether three roads in his own ward
‘should be metalled should be taken first
before uny other business was taken up.
‘That could not be done. So, there was an
‘uproar in the meeting and the Chairman
had, as a last resort. to adjourn the meet-
wng. After that, Shri Anjayya adopted an
attitude which was not at all becoming on
‘his part. He threw some rotten tomatoes
Brigadier.  That is  what

against  the

As regards the second quesﬁon a3 to
what the Government is going to do with
vegard to the revision of the Cantonment
Boards Act, this is the position. In fact.
‘that  Act is more than 40 years old. We
are ourselves, thinking of revising the Act.
Several sections of the Act were examined,
and but for the emergency. we would
‘have perhaps pleted that examination.

In the main answer. ‘I have indicated
that the of giving 1o the
cantonment  areas is under examination.
M hite. under ive instructions, we
Tave given certain autonomous powers
#0 these boards.  Besides, further democra-
tisation has been done by introducing the

decti L and by introducing parity

VATSAKHA 26, 1888 (S4KA)
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b bers and the no-
minated Members. M

Mo TR wAWT Mfgar - wir ot
A wE WgEE A aHy ame A
fe g gwr ¥ . (vomew) Wi
T g A il | I g w1 dwar
ot fis 39 awr § fifagy age ¥
6 TN W rw | oaE aw Ry
a1 1 fET g8 ¥ oAv

R qg A AT FY AgE-
w1 A% 7 a%T & | W9 FEU AW
&

o T AT Wyt st
e 98 WE gy femre A
& 9% dte g § fe wrfer g
Afay fet 7 femrzs &w A e
I 7 gE § WA ¥ fE IuEr g3y
aw R ? qg W ow ader & ?
wuarw faw € & faar amr & 39 9T
A7 gaEqr w1 owvy

woqw wERT AR A#, uTT
THT AT 9B |

WMo T seavge Mgy A Afork
fomer Fwr @ W gEder Ak W
wfawy faw amr &

wow wEg - A daa e es ?

o TW wgT  Wifga L L
werer wgRT ¥, W wr dART (W
qTHA | ag AR Ay

woaw sve & wTE Er A g

o W s g - W aw
™ A7g ¥ § & ¥ awrw & qww A
aye o § e

CawowmogEn
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WMo T wAMT Sfgar : waT et
Wi w wrw & f ewfl & o
AT FAT G & ? oA 47 wOw
WA WY T@EE AT & wiEwK g
FfH €8 TF $ AT I F @E WET
%ﬂmﬁwm&wm@@g
wifs 9% = #, I wAfeR) #
wid mwm‘tﬁmm%mm
fEd oy & W 7 g T & sHae
& wrRT F} & T frar FW@ § W)
el a% g ¢ fr dm-iw wme Y
w1 9 N-A e ¥ q" w@r fear
ST ¢ 1 G feafa ) @d Aw oW
HAY WERY WG F 99T F OF
fomaifes w9 ¥ fasge s w8
q1 W} orafwl N S 2 A
YA & yarfew sl gEma ww T
g ?

The Minister of Defence (Shri Y. B.
Chavan): The hon. Mcmber has certainly
raised some very important points, and as
we have said in our main reply, we are our-
selves examining this question.

As a matter of fact, I have myself made
a request to the chairman of the Reforms
Commission that he should also constitute
& team which should study this qucstion
specially, and if they make any recom-
mendations, certainly we shall consider
them also.

I quite agree that there is certainly ome
scope for democratisation. But 1 would
like to inform the House that we oursclves
have taken certain steps for democratisa-
tion. by allowing parity between the :lected
members and the nominated members.

Ax regards  the problems of the civil
areas, a civil committee is formed in which
the elected members form a majority, and
they th 1} are del d all the
powers to deciae about those prob'éms. ut
1 quite conceuv*this position that :his is
not enouch, and somethhlg more will hava
0 be doae.
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ot fr qemaw Aol g A
AT 93 ag YewTw qan & i IR
dagew fear | & oy av qg S
qrgat § & w fore S dadefan
¢

wIw AgET 4 FE EA gt
¢ 1 fafre aga ) Quw e
# ag 7Y wran & fF fame Gwan

st for weAmw & ag qen
sTga g i srae 3 & agd v fafavex
a1gw 7 Wiz o s 36 § e
Ig formr - r
‘The accused’s complaint that uhel
the incident he was roughly handled
- by the military officers and others pro-
sent at the meeting appears (o be true,
for the police sent h'm to the Gamdhi
Hospital the next day for treatment

T T ATAET Iy g 7

Shri Y. B. Chavan: This particular
judgment has not been brought to our
notice. We shall certainly examine this
judgment also.

Verification of Circolation Claims of
Calcotta Newspaper

+
*1693. Shri Basappa:
Shri Bhagwat Jha Azad:
Shri D. C. Sharma:

Will the Minister of Information and’
Broadcasting bz pleased to state:

(a) whether the Registrar of News-
papers reported to the Diwakar Committce
that the publisher of some Calcutta News-
paper was consistently refusmg to show
the books regarding ion,

(b) if so, whether the Diwakar Commit-
ded legal p dings agaimt
and its publisher;

tee
the

PP

(c) the names of the concerned news-
paper, its publisher and editor;

(d) the ncwsprint quota allotted to
and .
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(e) the total amount of advertisemeots
given by the Directorate of Audio-Visual
Publicity for this publication after the Re-
gistrar of Newspapers had given his evi-
dence betore the Diwakar Commuttee ?

The Minister of Information and Broad-
casting (Shri Raj Bahadur): (a) There is
a mention in the Enquiry Committee Re-

port that the Press Registrar had mention- '

ed 1o the Committee that he was experjenc-
ing some difficulty in assessing the circula-
uon of a Calcutta daily as the publishers
had failed to submit for scrutiny the neces-
sary accounts books.

(b) The Committee has observed that in

such cases the advice of the Ministry of

* Law should be sought for puuing lega!
process in the motion.

(¢) There is no mention in the Report of
the Commuttee of the name of the news-
paper reterred to in part (#) of the ques-
ton. ‘The record of evidence before the
Committee also docs not contain the name
of any parlicular paper in this context.

(d) and (e). Do not arise.

Shri Basappa: What efforts have been
made 1o ascerain thc name of this paper
and whether this is a paper which s a
member of the Audit Bureau of Circula-
tion? If so, what is their estimaw of s
circulation ?

Shri Raj Bahadur: Therc is on the past
of the Registrar an experience and fceling
that many of the papers do not produce
their account” books and other relevant fo-
cuments in time for the purposc of check-
ing of circulation. The namber in (965
was as much as 149. Tt is in that context
that the whole position has to be examined.

Shri Ranga: The question has not becn
answered. What efforts have besn madc
to ascertain the mame of the paper? Why
did they not find it out from their own
Registrar? Who made this complaint?

Shri Raj Bahadur: If I make an invi-
dious, distinction between one paper and an-
other where there are as many as 149 sach
papers. it would not be fair to any one of
those papers, if 1 name it.

VAISAKHA 26, 1888 (SAKA)
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Shri On a maticr of proce-
dure.....]

Mr. Speaker: When the name of onc
particular paper has been mentioned—
there might be many others also-—does ihe
Minister not think that its name should be
given ?

Shri Raj Bahador: I can give its uane
and also the names of the others who have
been so reported.

Mr. Speaker: That statement might be
laid on the Table.

Shri Raj Bahadur: If you Jike, [ will
do so.

Shri Basappa: While giving the namc of
the paper, will he also say what is the
quantity of ncwsprint given and also the

of adverti given 1o this
papers?

Mr. Speaker: We cannot ash  for all
those things now.

Shri Basappa: Of only that one paper.

Shri Surendranath Dwivedy: Hc meht
not agrec to give the name of the paper.
But he must have information about how
much quota has been given and how much
advertiscment has been given to that par-
ticular paper ?

Shri H. N. Mukerjee: You pcrmitted ihus
question to be formulated in this form.
That being s0, 1 do not see how it is not
proper to give the name of the paper aod
other details in connection therewith.

Mr. Speaker:
proper.

Shri - H. N. Moukerjee: Thercfore, it
stands 1o rcuson, as Shri Ranga said und
you agreed. that since the Registrar of
Newspapers is an employee of h's Minis-
try and since hec gave evidence before the
Committce, of which I happened to have
been a member. it is easy enough to find
out the name and give it to the sHousc

I bave said it is not ym-

hri Rej Behedur: The complaint was
of a general pature. | have not the jeast
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inclination to conceal the name from the  Based on that. against a claim of 22,318
House. But the ion is whether 1  circulation, the paper has beén adjudged to

should make an invidious distinction. As
you have advised. I will place it an the
Table.

Sbri Tyagi: Onc name only.
Awlya

Shri 8. M. Banerjee: Is Shri
‘Ghosh connected with that paper ?

Shri Raj Babadur: Since this is being
insisted upon. I may say that against the
demand based on entitlement already certi-
fied, the demamd was for 1009.50 metric
tonnes in respect of these two years, 1964-
65 and 1965-66, and the quantity given was
462.91 metric tonnes, which is much less
.than even S0 per cent of the entitiement.

Sbri Ranga: What is the name of the
sacred paper ?

Shri S. M. Banerjee: | want to  seck

.your guidaoce....... ...

Mr. Speaker: On what ground should 1
refuse the question of Members. about the

namc?

Shri Raj Bahadur: [ do not mind giving
thc name. The name of fhis paper s
Jan Sevak. 1 have got as many 23 now—
28. If I give the name of one and do not
give the names of the others, it will be
making an invidious distinction as bet-
ween paper and ‘paper.

Shri Bhagwat Jha Azad: Belore the
Diwakar Committee, the Registrar deposed
that the paper is not giving the circulation
figures. Is it not a fact that the samec
Committee had said in its recommendations
that the quota given to a paper against
which there are certain allegations shall not
be reduced unless it is given a show-cause
notice ? Is it a fact that this paper has
since then supplied all the information
wanted and yct without giving any show-
cause notice, why has the Minister chosen
-to reduce the quota ?

Sbri Raj Babhadur: The fact of the mat-
ter is that in the first two ‘years the neces-
sary account books were not forthcoming.

Later all the papers have been recuived.

have a circulation of 11,000 and on that
bhasis the decision has been taken.

Sln_'l Bhagwat Jha Azad: How Jid you
do that? After giving an opportunity?

Shri Raj Babadur: After giving them
proper notice. Also, they have every right
to appeal at any time they like.

Sbri Bhagwat Jha Arad: This Registrar
is the most prejudiced fellow.

Mr. Speaker: | did not follow what he
said.

Shri Raj Bahadur: Since this took place,
this is the second Registrar. So, none of
them is prejudiced.

Shri D. C. Sharma: May | know if the
Ministry of Information and Broadcastiag
has any legal powers, or has given any legal
powers to the Registrar of Newspapers, so
that he can bring the erring newspapers to
account, and if not, what steps the Gov-
ernment is going to take so that those news-
papers which do not comply with the regu-
lations of the Indian Newspaper Act are
brought to book?

Shri Raj Bahadur: The Registrar of
Newspapers has got the power to check
the circulation and to demand evidence. ac-
count books etc.. in support of the circu-
lation claimed by any individual néws-
paper. In casc that is not donc. the Re-
gistrar is entitled to reduce. after giving
proper notice, the newsprint to be allotted
to the particular paper. That is the sanc-
tion that he has got.

Shri S. M. Banerjee: 1 would like to
know whether, despite the report of the
Diwakar Committec. Government has not
initiated any legal proceedings aguinst this
Jan Sevak run by Atulya Ghosh, and whe-
ther it is a fact that after the reduction of
the quota, thc Chief Minister of Rajas-
han., Mr. Sukhadia. inervened and reques:-
ed the Information Minister to release the
newsprint quota of this organ of the ruling
party? May I know why Government has
not taken action aguinst this paper?

Shri Raj Bahadur:
the question aad the

The latter part of
insinuation mede
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is totally repudiated. It is not at
all a fact. The Rajasthan Chief Minister
never approached me.

Shri S. M. Banerjee: What about th:
first part of the question? The first part
©of my question is. . ..

Mr. Speaker: The first part also is go-
ing to be answered, but hon. Members
should show greater responsibility. They
should first satisfy themselves that therc is
reason for making any imputations.

Shri S. M. Banerjee: What is the insi-
nuation?

Mr. Speaker: [t is left 10 the Minister
to deny or repudiate. but the mischief is
«lone.

Shri S. M. Bunerjee:
sonal cxplanation. .. ...

On a point of per

Mr. Speaker: 1 would like to
what ground he had to say like
(Unterruptions).

xnow
this

Shri P. Venkatasubbalah: Hc had mude
an allegation. What are the facts in his
possession for making such an allegation?

Shri Tyagl rose—

Mr. Speaker: Only when |
Mcmber, he should speak.
Not in this manner.

call any
I will call him.

Shri S. M. Banerjee: My question was
whether despitc the recommendation of the
Diwakar Commitec. Government has not
initiated any act'on against the paper Jan
Sevak because it is under the administra-
tion of Atulya Ghosh, whether it is a foci
that when (he quota was reduced the C hicf
Minister. Mr Sukhadia, requested «ne Jn-
formation Minister to restore the quota.
What i~ the nsinuation. I it is not 0 12t
him say so. (Interruptions).

Mr. Speaker: It is not enough that a
Question is thrown just in this manner—is
il not a fact that such and such a man was
1reated like that is it not & fact that such
and such a man 1oid s lie—and thea it
comes from the Minister it is not a fact.
That is not enough. Members shomld
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satisfy tﬂ*uelves that there is at feast
some reasonable ground for believing that.

Shri S. M. Banerjee:
coquiry against the newspaper. Black-
marketing is going on. Only because
Atulya Ghosh is there, no eaquiry is be-
ing made.

Mr. Speaker: I will ask him to give the
information to me.

Let there be an

Shri S. M. Banerjee: 1 want to know
whether it is correct or not.

Mr. Speaker: That should be  decided
first. If it is asked, “] want to khow whe-
ther such and such a man has committed
rape”. the mischief is donc, und if the
Minister says it is not a fact, woud that be
enough?

Mr. Speaker: First the Member should
satisfy himself that therc arc reasons to be-
lieve.

Shri S. M. Banerjee: If | am sativfied,
I would have put a more definite ques-
tion...... (Interruptions).

Shri Bhagwat Tha Azad: Similarly, can
one usk whether Mr. Banerjee has taken
some money for putting this question?

Shri Tyagi: In al! fairness when one of
the papers of a similar cutcgory had bocn
named. it would be better if ten or 12
names. whatever they are, thcy are also
read. [ would, thercfore, suggest five or
six other names may also be read. Which
are the names?

Shri Raj Bahadur: From Andhra Pra
desh: Vahini. Pragathi. Sahakari, Timber
Samachar; from Bihar: Awaz. Navarash-

tra. Sathi. Viman. Atma, Himalaya.

Naqueeb, Navashakti. Nepal Sandesh,

Paigham-E-Nehru. Roshni, Uttur Bihar,

Vishwa Bandhu, Chatra Bandhu. Gram

Sewak, Sevanjali; from Delhi: Namdhari

Samachar. Navan Hindustan. Wattan,

Daur-T-Jadid. India. Hagjan, Jasoosi
Phanda: from Gujarak, Agahui, Prakash,

Sputnik . ... . (Interruption).

‘Mr. Speaker: How many are there?
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Shri Raj Babadur: T have got 149 cases
for 1965.

Mr. Speaker: They may be placed on
the Table of the House.

Shri Surendranath Dwivedy: It has been
admitted hy the Minister that this parti-
cular paper was showing an inflated fgure
of circulation and was taking more news-
paper quota than was due to it. Has the
Government  made enquiries of reports
about blackmarketing of the extra paper
that they got?

Shri Raj Bahadur: No such thing cane
to our notice. On the contrary, as far back
as 1962, the State Government did sup-
port the claim of the paper and thereupon
there were some questioning and the Re-
gistrar promised an enquiry which  was
donc and because of certain facts and
figures a tentative decision was reached for
about 11,000 circulation, and even this
was however protested by the paper con-
cerned.

Shri Ranga: What docs he say? What
is the reply? Is it the reply to Mr.
Dwivedy's question ?

Mr. Speaker: He says that the Minmster
bas stated that the paper had given inflated
circulation and on enquiry it was found
that the real circulation was less.

Shri Raj Bahadur: | have said that the
State Government by its circulation ofticer
supported the claim of the paper and there
were some qucstions raised and there were
enquiries and on the basis of those en-
quiries, tentatively we have reduced it to
a figure of 11,000 in circulation...... (Un-
terruption). So far as we are concerned.
we have taken a tentative decision that
they should not get on 22,000 circulation,
they should get on 11.000 only. They are
protesting and therefore, we cannot say
this is the final position.

Shri Surendranath Dwivedy: Is it the
reply to niy queston? When T put that
supplementary, he admits that it has been
$0....

Mr. Speakert The answer has come that
the paper s protesting thet their circula-
tion is what they have been claiming.
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Shri Sorendranath Dwivedy: No, Sir,

Shri H. N. Mukerjee: Has not the gov-
ernment enquired about the blackmarketing
of paper?...... (Interruptions).

Mr. Speaker: Government came to the

lusion that the circul was not as

much as was declared by the paper. But
the paper is still fighting out that casc.

Shri Nambiar: Every paper fights.
Mr. Speaker: The position is this.

Shri Raj Bahadur: May I make one
thing clear ? About the whole of 14y
papers, the only difficulty which was re-
ported by the Registrar was that they could
not or did not produce the account books.
If the account books were produced they
are verified from time to time; there is no-
thing unusual in that. The 149 napers
cannot all be condemned; nor can this be.

Shri Raaga: For two years thereafter,
they did not submit their accounts to you.

Mr. Speaker: Order, order. Shri C. K.
Bhattacharyya.
Shri C. K. HBuattacharyya: Thc hon.

Minister told the House that thers are
more than 100 papers which have failed
to supply the required circulation figures.
Has he made any enquiry as to why the
Press Registrar has chosen this particular
paper for his attack before the Diwakar
Committee when there are more than
100 papers in the list of defaulters?

Stri Raj Bahadur: The reason was that
some complaints were made against this
paper by those who were opposed to
this paper. Thereforc un enquiry had
to bc made in the normal course.

Shri Nsmbiar: May I know who is the
editor of this paper?

Mr. Speaker: Order, order. Next ques-
tion.
©  Sino-Pak Collusion
*1694. Sbri Shree Naraymm Das Will
the Minister of Extermal Affairs be plcased
to state:

made
Sino-

(a) the latest  assessmemt
by  Government regarding



16989 Oral Answers

Pak. lollusion against India arining
out of the recent Sino-Pakistan man-
ocuvres both in tho West and East
Pakistan; and

(b) if so, the steps taken to
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by Pakistan (ne( and whether China
is preparing 4 large scale to train the
Pakistan army?

Shri 8 Stugh: We bave informa-

evil effect of it?

The Minister of External Affalrs (Shrl
SWaran Singh): (a) The rcent visit of
Chairman Liu Shao-Chi to Pakistan and
the statements made during the visit by
the Chinese and Pakistani leaders clearly
confirm Sino-Pak. collusion against Inda.
The supply of military equipment to Pukis-
tan by Chin: has added a new dimension
to this Sino-Pak collusion.

(b) The Government are taking neces-
3ary steps to meet the situation.

Shri Shree Narayan Das: May I know
whather the Government of Iadia have
studied the quest.ion in the context of the
fact that Pukistan invaded Tndia and since
then, Pakistan  has  followed a policy
which is bringing Pakistan nearer to
China as well as ncarer to the USA, the
United Kingdom aad the USSR cven, and
80, may I know what is the result of the
study and what is the reaction of the
Governmeat in this regard?

Shri Swaran Singh: The result of the
study is that the presumption thet the hon.
Mcmber is givine  expression to is not
correct.

Shri Shree Narayan Das: Mav | know
whether °t s a fact that recently some of
the important outposts beyond the cease-
fire line are beirg strengthened with the
help of the Chinese experts and Chinese
arms and. if so, what is the Government
doing with regard to meetirg the situation
‘that may be created in the near future?

Shri Swaran Singh: This matter was
referred to some days ago on the floor of
th> House. On our side, we have to
strencthen our defences and any steps that
Pakistan takes which are in contravention
of the agrcement. are a clear violation of
the Tashkent declarat‘on and spirit.

Shri Narendra Simgh Mahida: May 1
know whether it is a fact that some part
of the Gilgit area has been handed over

tion that the Chinese did supply arms
and armaments to the Pakistanis, but we
have not got any firm information about
the training of Pakistani army by the
Chinese.

Shri Narendra Singh Mahida: [ men-
tioned about the surrender of the Gilgit
area by Pakistan to China.

Mr. Spesker: Surrender of some
parts of the Gilgis area by Pakistan to
China.

Sbri Swaran Singh: It is true that the
northern part of Pakistan-occupied pan
of Kshmir was given by the Pakistanis
to the Chinese, on what they described as
a border agreement. Besides that, I have
no other information.

ot @ ol weft Y F s fE
awE qany N fafe ¥ faeg ag
R A @ § 1 @ s owwr aetii
IR war ¥ g faar & ar
I AT ¥ qy aw At af R fw
AT W feE = AT & ATw
#* fromr oy avmx AAEY ¥ fawg
Ay ? afeg, A e swa ¥
w1 faam ¥ 7

Shri Swaran Singh: China is not a
party to the Tashkent declarat.on. J know
they have been oppos'ng the Tashkent
declaration from the very beginning. and
their action is really consistent with their
original stand. to take steps 10 torpedo the
Tashkent declaration. (Interruption). The
hon. Member does not come here very
often, and that is why he is repeating the
question. This has been answered before:
that we have beon keeping the Soviet
Union informed about the vidlation of
the Tashkent declaration bi+Pakistan. 1
have already informed the House: pro-
bably the hon. member was pot present
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Shrimatl Savitri Nigam: The surren-
der of land by Pakistan o Ching and
the regular training of Pakistani people in
the Chinese army bave proved very clear-
ly the unholy alliance of Pakistan and
China. What are the countries which dis-
approve of this unholy affflance and what
steps are we going to take to safeguard
our postion Visg-vis the position of
theso two allied countries?

Shri Swaran Singh: We bave to con-

tinue to take steps to strengthen our unity

und defence potential. What other coun-

tries disaprove of the Sino-Pak alliance or

collusion is for those ather countries to

decide. There is not much point in go-
ing round the world and asking other coun-
tries to disapprove of the collusion
between Pakistan and China. We have to
defend ourselves pointing out our assess-
ment of this relationship to other coun-
tries and it is for the other countries to
decide. (Inrerruption).

Mr. Speaker:
opinion about other countries.

Shri  Swell: Has the Government’s
attention been drawn to the recent state-
ment of Pres‘dent Ayub Khan of Pakistan
that Pakistan's relation with the USA is
coming to normalcy, ie. going buck to

the relationship that ob d b them
before the Indo-Pak conflict? Has the
Government assessed the truth of that

statement and if there is truth in it, how
do they square it up with this, this grow-
ing Sino-Pak collusion to which the Min-
ister referred?

Shri Swaren Simgh: I have secen the
teport. Abont the truth of the content of
the report, it is either for China or for
Vnited States to say something How can
U suy whether Pakistans relationship with
USA has returned to normal or not?

it semmtc s : & ag an
wgn § fe wromad & qff Wi #
frkew qrem, afrgy, frgo o
oty % W o v § fe 99 o
qrfeem QY A fraw ge W IwT
Qe wis-is @ & s et o s
W 99 Wi ag WawT g
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Shri Swaran Singh: There was subdued
noise in the House and I could not fully
prehend the  questi It is a fact
that Pakistan has been encouraging the
Nagas in the eastern part of our country
and they have also been encouraging the
Mizos. To what extent is the Chinese
hand in this is not clear. If there is any
Chipese hand, it will be via Pakistan and
that also will be Pakistani help. We are
aware of the situation and we have to
take the necessary corrective stcps.
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ister has noted this point. It is not usual
to give figures about the disposition of
our defence forces.
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Shri Tyagi: Are not the Chinese help-
ing Pakistan in constructing a road which
would connect Haji Pir bulge with China,
50 that they can casily bring their armour-
ed vehicles to our front? If it 1s a fact,
will the Government assure this House
that they are taking immediate defensive
action in this regard?

Sir, [ am unablc
constructed

Shri Swaran Singh :
10 say if any road is being
between. . . .

Shri Sham Lal Saraf: The two cannot
moet.

Shri Tyagi: |1 was saying about the
road connecting Chinese territry (o the
Huji Pir bulge on the other side where
Pakistan is having heavy defence installa-
tions. Are not the Chinese helping them
to build this road so that they can bring
their vehicles to the front?

Sbri Swaran Singh: Chinese vebicals.
if they want to bring, can be brought into
Pakistan territory and from there they can
go w0 any part of Pakistan-occupied
Kashmir. On this road between Haji Pir
and Chinese territory, | am afraid I am
unable to throw any further light.

Rev. Michael Scott

+
1695. Shri Hem Barua:
Shri Yashpal Singh :
Shri S. M. Banetjee :
Shri Kishen Pattnayak :

Will the Minister of Fxternal Affairs
be pleased to state :

(a) whether in relation to what he said
in the House about the steps to be taken
against the Rev. Michael Scott, member
of the Nagaland Peace Mission imme-
diasely after. the second round of talks pet-
woen the Prime Minister and the Naga
noderground leaders at Delhi are over, any
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steps have been or proposed to be taken
against the gentleman concerned; and

(b) if Jo, the nature of the action taken
or proposed to be taken ?

The Minlster of State in the Minlstry
of. External Afiairs (Shri Dinesh Singh):
(a) and (b) The Government of India
have asked Rev. Scott to leave India and
he has already left the country.

Shri Hem Barua: Now that the imain
villain of the Nagaland drama is off the
stuge. may | konow if the Government aie
aware of the fact that the Baptist Church
in Nugaland has d her peace
body—we call it ‘Peace Mission’ —if so, in
that connection, if Government are in &
position to tell us thut: (a) religious
institutions like the Baptist Church must
not dable in political natterv, for thet
complicates  political ssues, and; (b)
whether Government aie prerared to tell
us that there is no necessity for s second
peace body for our experience about the
peace body in  Nugaland is that peacc
bodies create ‘dispcace’ and at the same
time the underground Nuga leaders are

baving their discussions with the Prime
Minister?
Shri Dinesh Singh: We have seen:

reports to that effect, that Church lcaders
have nominated some more people to the
Peace Mission. We have not received
any communication.

Shri Hem Barua: You bave reccived.
‘The communication from the Baptist Mis-
sion has reached the office of the Foreign:
Minister on 12th May and it is there.

Mr. Speaker: Order.
should be heard.

Shri Dinesh Singh: | am afraid the
hon. Member move more information. But
1 checkesd it up even this moming. We
have not received any proposal 3o far
from the Church leaders. We shall bear
n mind the suggestions made by the
hon. Momber when we receive the

proposals.
Shri Hem Barsa: Now tfiat Shri

Cbaliha, a member of the' mow defusct
d Prace Missi has  issued »

order. answers

Nacak
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statement saying that it is the armed wing Shri Hem Barua: I will do it. Nobody
of the so-called Nagaland Federal Gov- can stop me...... (Interruptions).
ernment who are responsible for the

sabotages committed in Assam and that Mr. Speaker: Order, order.

‘the civil wing of the so-called Nagaland

Federal Government was persuaded b .

‘Shri Chaliha to issue a statement cony- UL f“z B T
demning these acts of sabotage in Assam, ﬂ'@ qaemT f& ol @ @ ?Wl’f
may I know, in that context, whether ¥ ST W [
Government are going to nave a second a_ =~ ~
Tound or a third round or a further round ammaE 7
of talks with these Naga underground g g F

leaders since they are people who cannot qfrwde ?
deliver the goods, pecople who do not have war X & 3 a @ ﬁi
any authority on the armed wing who are ~ qTd AE g % g wor w1 wH
creating all this havoc? Tt is for the I W, W ST & gral fewwfaw 5{
Prime Minister to say. =

3§ & fou oF w|v war @ af

L4
The Prime Minister and Minister of & 7
Atomic Enrgy (Shrimati Indira Gandhi):
Sir, I think we should not precipitate the st faam &‘Q cogar | T
breaking of these talks. But. however, ﬁl‘f
nothing has yet been decided about the
third round. 322

Shri Hem Barua: Sir, my question was M

specific. Shri Chaliha, a member of the 9 3 & I& I7 F1 A Faw

now defunct Nagaland Peace Miss'on. has arfgg v fad g9 1 I ¥ v

said openly that it is the armed wing of i -

the Nagaland hostiles who are responsible fe dre " AR ﬁf ’gt f::ma-
& grar

for committing these acts of sabotage snd. qI FH -T@' X
at the same time, the civil wing of the i“(ﬁ'{ 3- f& T
Nagaland underground leaders have con- .
demned these acts of sabotage. That I T T ¥
shows the Naga c'vil wing does not have
any hold on the armed wing. Therefore,
what is the purpose in having any dis-
cussion with thesc people who cannot
deliver the goods? (Interruption).

Shri S. M. Banerjee: Rev. Michael
Scott. has left the country—well and
good-—but 1 would like to know whethzr
he is still in correspoadence or in lcague
with some of those Naga hostiles who

Shrimati Renu Chakravartty: He is Werc  responsible  for  creating  this
repeating the same question. trouble..........

Mr. Speaker: Order, order. Proceed-
ings cannot be followed. There is so much
of noise.

Mr. Speaker: That answer has comec.
The Government does not propose to
precipitate breaking off these talks. Shri
Yashpal Singh. Shri S. M. Banerjee: I would like to

" know whether, after leaving India, Rev.

o Hem mug;f":; o BOUBht Michael Scott has left some of his ollow-
ers or his political progeny, if T may say

Mr. Speaker: He should resume his 8o, in Nagaland to creatc more trouble

~seat now. and if so, the steps taken by the Govern-
mont to break this chain
Shri Hem Barua: Why should pot I
rrepeat the same question? Shri Dinesh Singh: I am sure there

are some sympathisers of Rev. Michael
Me. Speaker: Order, order. Scott therc. He has been voic'ng a cer
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tain opinion which has been supported by
some people. We have already made our
posiion quite clear and we contipue to
bold the same.
ot fem qEraw ¢ dar fv 8
W19 § FF ATHR A Ag w7 & A0 E
f& Rl A ¥ Sa & O
fafew gwitfas gra Y & a1 & sy
g § fF w T gEw qar
war § e arge e cve fafew aeifa
& % dTg@rd sdaat § ?

ot frimfeg : ¥ TR 7 ¥S
gt w7 gwar . . . (W0EwA)

T WAATT qIeq . ¥l AG 6g
any ?

&t Tt ;o ogar JET & an A
qare az ger @ & 7

ot nq fowd ¥ AEAT W
¥

T WEAW . sAedT TEW Agl
oAt & ?

ot aq fomd : & F@aATAT § fR
qg ¥T WAEqT ¥ ux dRE ¥ &
&I E )

st fooim Ty © Wt wgiaw, w93
T § §3 ud faan f ag fafew aowc
& ot gedifaw ¥ agr o< AR
o At § g we ayr Afeew & ww
& It & qaranen fs gEA @IEC
w o wgm dar A ¢ AfF @
I FTH H g 9T W Y IAY AIAR
@ & x5 3w w7 B genfaa A
Tgr & AT JEE WY gU AW A IAWY
agi & arfew = faar

Shri Nath Pal: Has the Government's
attention been drawn to a report that Rev.
Machael Scott has had a special interview
with the British Minister of Foreign
Affairs, Mr. Arthur Bottomley and, if the

207 (ai) LS—2.
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Government knows it, may we know
wh“‘ Mr. Bottomlcy was being pre-
vailed upon by Mr. Scott to take interest
in this matter and whether the Govern-
ment has taken up this matter and made
a representation to the British Govern-
ment that this is purely an internal affair
and that the British Government is not
called upon to interfere in this way ?

Shri Dinesh Singh: I entirely agree with
the hon. Member that this is an internal
matter in which the British Government
has nothing to do at all. We have also
seen the reports of Rev. Machael Scott

ing C alth S Y.
But he is a British national and, as such,
he meets his Ministers.

12.00 hrs.
Paradip Port

*S.N.Q. 35. Shri Surendranath Dwivedy:
Will the Minister of Transport, Avia-
tion, Shipping and Tourism bLe pleas-
ed to state:

(a) whether any charter of demands has
been received from the Paradip Pori
Workers’ Union;

(b) whether it is a fact that the Presi-
dent of the Union met personally the
Minister concerned and top officials of the
Ministry in January, 1966 and urged for
urgent intervention to check illegal activi-
ties of the Chicf Engineer of Paradip Port;

(c) whether even the conciliation pro-
ceedings have failed on account of the
uncooperative attitude of the Chief Engi-
neer; and

(d) if so, the action taken to avert the
strike?

The Minister of State in the Ministry of
Transport and Aviation (Shri C. M.
Poonacha): (a) Yes Sir. A list of de-
mands was received from the Union on
30-4-1966.

(b) The President of the Union dhad
discussions  with senior officers of the
Ministry regarding port labpur problems
in Paradip last Janugry. Hé explained
the Union's point of view and he was In-
formed that action would be taken strictly
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in  accordance with the labour laws.
Government do not agree that the Chief
Engi and Ad of the Port of
Puradip had been engaging in illegal
activities,

(¢) Government do not agree that the

conciliation proceedings have failed be-
cause of the attitude of the Chief
Engi and Ad

(d) Further necessary action has been
initiated by the Labour Relations machin-
ery with regard to the points of difference
between the Project authorities and the
Union. Government see mno justification
for the Union launching a strike from the
23rd instant.

Shri Surendranath Dwivedy: What is
the answer to parts (c) and (d) of the
question?

Shri C. M. Poonacha: The notice of
strike is there, but the authorities con-
cerned at Paradip port have becn given
instructions to deal with the situation.
in respect of the various demands, strictly
in accordance with the labour laws, und
the matter is dealt with accordingly.

Shri Surendranath Dwivedy: The hon.
Minister has said that the Chief Engineer
had not violated any labour laws. May I
draw his attention to the fuct that on 19th
October, 1965, the Chief Engineer him-
sclf had committed in writing that he had
retrenched about 300 workers and that had
been done illegally, and hc had agreed
with the Assistant Labour Commiss'oner
at Jharsaguda that those workers would
be taken back and they would be con-
sidered as if they had been there on the
rolls. and back wages would be paid to
them. But he has not done that for the
last six months. May I know what action

has  been  taken against  the  Chief
Engincer? .
Shri C. M. Poonacha: Some of the

workmen belonging to some of the coastal
vessels working at Paradip port wcre re-
trfnched. T want to know whether the
hon. Member is referring to those cases
of retrenghn.ent.

Shri &l‘l&:l‘llﬂh Dwivedy: Those
are different. These cases refer to 300
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workers who had been illegally retren-
ched, and the Chief Engineer himself had
admitted ultimately that he had done that
illegally, and he promised that he would
take them back. As regards the workers
belonging to the the coastal vessels, | shall
come to that question presently.

Shri C. M. Poonacha: If the question
is with regard to the other shore-labour,
instructions have already been issued to
the port authoritics to pay compensation
where retrenchment is inevitable, becauss
after the completion of the project. a
large number of labourers working in the
port area are found surplus to our require-
ments. Therefore, they have got to be
retrenched, and such retrench would
be on the basis of ‘last-come-first-go', and
whatever is permissible under the labour
laws by way of compensation and such
other things would be paid to them. Those
instructions have been issued, and the

port  authorities arc  taking action
accordingly.
Shri Surendranath Dwivedy: 1t seems

that he has not read the
mands at all. I have put a specific ques-
tion about 300 workers who had been
retrenched. and in  regard to whom  the
Chief Engineer had admitted in writing
vefore the concilintion officer that it had
been done wrongly and he would take
them back. ...

charter of de-

Mr. Speaker: That information is pro-
bably not with the hon. Minister......

Shri Surendranath Dwivedy: And he
roes on saying that the authorities have
been instructed to proceed according to
the labour laws. What purpose docs this
answer serve?

Mr. Speaker: He says that these 300
construction workers. .....

Shri Surendranath Dwivedy: This has
nothing to do  with them. These 300
workers had been retrenched, illegally. ...

Mr. Speaker: The hon. Member is refer-
ring to some 300 labourers belonging to a
different category. He says that these
workers had been retrenched, and the
Chief Engineer himself had said that they
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bad been retrenched illegally. That is the
allegation.

Shri C. M. Poonacha: That matter is
under conciliation proceedings with the
focal labour officer. That officer is seized
of the question. He is taking necessary
action to sec that nothing illegal is done
so far as the labour employed there are
concerned.

Shri Surendranath Dwivedy: Let him
straightway say ‘I do not have the facts;

I will find out and tell the House
tomorrow’. This conciliation has failed.
It has been reported to the Ministry.

There are threc other matters, victimisa-
tion of trade union officials, and vessel
workers, about which he mentioned. All
these conciliation proceedings have failed
and the matter has been referred to here.
They are not referring it to the tribunal.

Mr. Speaker: He might put his sccond
question. I will ask him to get the in-
formation on this question and lay it on
the Table.

Shri  Surendranath  Dwivedy: To-
morrow he can give it. These are all
with them.

Mr. Speaker: If he can. he might
it tomorrow; if he cannot, later.

give

Shri Surendranath Dwivedy: Not only
about this. 1Is it not a fact that concilia-
tion has failed regarding the victimisation
of officials for trade' umion activities and
also victimisation of the water works staff
numbering 35, illegal retrcnchment of
vessel staff. about which he was mention-
ing, numbering 40 or so? All these re-
ports of failure of conciliation have been
referred to the Ministry. Why have these
cases not been referred to the tribunal?

One of the demands of the Union was
for recognition, that being the only Union
functioning there since 1964. Why this
delay in according recognition to this trade
Union?

Shri C. M. Poonacha: There are differ-
ent batches of labour employed in various
categories of work. As for labour who are
working in the water works, the new water
works installations have been completed.
Barlier 250 tube-wells were being operated
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ploylng _a large ber of labour.
Conseque® on the new  water  supply
scheme * having been finalised. those

labourers who have been found surplus
are being T hed . e
Why don't you listen to me?
not want to listen, what caa [ do?
giving information.

Shri Surendranath Dwivedy: Thc ques-
tion is specific. You are not giving the
answer to that.

Shri C. M. Poonacha:
clear answer.

Mr. Speaker: Order
Minister might go on.

Shri C. M. Poonacha: As for the
crew that were cmployed in the ves-
sels working therc the vessels were taken
on hire from the Government of Orissa
and they were being used by the port aut-
horities on the busis of payment of specinl
hire charges. After the work was finished,
the vessels huve gone back to the Orissu
Government. The part of the crew is not
the concern of the port authorities.

... (Interruy ).
If you do
1 am

I am giving u

order.  The

As regards  recognition of the Union,
there are threc Unions registered. The
matter is under consideration as to how
recognition should be accorded and neces-
sary verifications are going on.

Shri Surendranath Dwivedy : He should
give specific replies to my specific ques-
tions. I referred to the vessels workers,
then recognition of the particular union

which should have becn given. As re-
gards conciliation  proccedings regarding
victimisati h etc. the failure

report was submitted to the Ministry.

Mr. Speaker: That he has not got.
Hce will find out.

Sbri Surendranath Dwivedy: let him
sav so. It was sent in December, 1 huve

written letters to them. They are aot
doine anything in the matter.

Shri C. M. Poounscha: The mutter was
discussed here in January. The President
of the particular Union was herc and the
whole matter has been gone intogin detail
and very many of the demagds have not
been pressed since. Only onc of the de-
mands. about recognition of the Union, is
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now being pressed. The matter 1s now being
examined, because there are three Unions.
It has to be verified and decided as to
which of these Unions should be given
recognition.  This  particular Union’s
headquarters are in Cuttack. As to what

of repr it enjoys with
regard to Port labour has to be verified.
Tt cannot be done straightway.

Shri  Surendranath Dwivedy : Again,
recognition apart, he has not replied to
the question whether report of failure of
conciliation has been received or not.

Mr. Speaker:
rcport  has  been
Government.

Whether  conciliation
received by  the

Shri  Surendranath Dwivedy: Hc is
evading the question altogether.
Mr. Speaker: Whether conciliation

has failed. and the report has reached the
Government about that.

Shri  Surendranath Dwivedy: That
should be referred to the tribunal. That
is the next course,

Shri C. M. Poonacha: On that point,

this is not a recognised union, and the
matter is being discussed, and we are try-
ing to do our best so far as retrenchment
of labour is concerned.

Shri  Surendranath  Dwivedy: We
should get some reply. It may not be a
recognised union, but if conciliation pro-
ceedings were held by the Labour Minis-
try. the next course, according to law is
to refer it to the Employment Ministry, to
refer it to the tribunal. He does not
veply  to that. Tt is not a  recognised
union, that is only one part.

Mr., § er
What can I do?

Twice T have repeated.

Shrimnti Renu  Chakravartty: Mr.
Poonacha always does this. He has not
replied. He must answer the question.

Shri Bade: Why should he avoid the
question?e

Mr. Speakér: The Member is insist-
ing that if conciliation has failed, the
matter ought to have been referred to the
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tribunal.  According to the Minister, from
what T could follow, his plea was that the
union was not a recognised one. Pro-
bably he means to say that in that case.
because the union is not a recognised one,

heraf. o

t . even if
Shri S. M. Banerjee :

Shrimati Reou  Chakravartty :
would be going against the law.

Mr. Speaker: I may be mistaken. I
do not know the labour laws.

That is wrong.

That

Am 1 correct in inferring or conclud-
ing from what the Minister has said that
his stand is_ that because the union was
not a recognised one, therefore when the
conciliation failed with that union, it was
not necessary to go to the tribunal? Am
I right?

Shri C. M. Poonacha: The position is
that the union is not a recognised one.

Shri Surendranath Dwivedy :
a d.fferent matter altogether.

That is

Shri C. M. Poonacha: It is merely a
registered union, and the headquarters of
this union is in Cuttack. it is not in Para-
dip. The Labour, Employment and
Rehabilitation Ministry is now verifying
the fact as to what extent the members of
this union reprcsent dock labour.  This is
the most crucial point which is being now
verified by the Labour Ministry.

Mr. Speaker: Whether the reference to
the tribunal would depend upon the deci-
sion of this issue?

Shri C. M. Poonacha: Yes. Sir.

Shri  Surendranath Dwivedy: The
headquarters is not at Cuttack., you are
wrong.

Shri A. P. Sharma: Strike is the Jast
resort for settling the disputes of workers
when there ‘s no alternative left. The
Minister has said it is not a recognised
union. May I know from him whether
the union has taken a strike ballot to
obtain the views of the workers before
giving strike notice. or a few handful of
people having registered a union have
given this strike notice?
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Shri C. M. Poonacha: [ do not have
any information.

Shri A. P. Sharma: This is a very
important point that I have raised.

Mr. Speaker :
importance.

Shri A. P. Sharma: Will this informa-
tion be made available?

Mr. Speaker: If the Minister says that

he has not got the information at this
moment, what should I do?

Shri A. P. Sharma: Will it be made
available later on? Let the Minister say.
He wants to say something.

Mr. Speaker: 1 have asked the ques-
tion. He has answered it.

Shri A. P. Sharma: [ wanted to say
that the strike is not legal.

Mr. Speaker: This insistence of Mem-
bers 1 cannot understand. The Minister
says he has not got the information.

Shri M. L. Dwivedi: He can lay it
on the Table of the House.

I am not disputing its

I cannot compel him to
information. What

Mr. Speaker:
comc out with that
should I do?

Shri A. P. Sharma: 1 have raised a
legal point. No strike can be valid unless
and until the view of at least 75 per cent
of the workers are in favour of the strike.
Therefore, I have made this point. T
wanted to know whether this union has
obtained the views of the workers before
giving the strike notice. That is a very
important point. If the information is not
available with the  Minister, let the in-
formation be madc available later.

Mr. Speaker:

Shri Ranga: In view of the fact that
the Minister has said that this question
has been pending for the past five months,
may be more, because in December they
had their talks with the conciliation offl-
cer, may I know if when the conciliation
officer was carrying on his proceedings or
his talks there was only one union which
he had to deal with so far as labour was
coneerncd and thereafter two more have

Order, order.
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come into ,xisxcnce and Government is
waiting 66 see which one of this new
unions which had been helped by some-
body or the other to come into existence
should be recognised  apart  from tnhe
original one?

Shri C. M. Poonacha :
information that 1 have. we have three
registered unions. As to which came into
existence first, and which next, 1 do not
have any information. 1 will try 1o col-
lect this information and place it before
he House.

Some Hon. Members rose—

Mr. Speaker: There are three short
notice questions which 1 had admitted.
That was a mistake.  Fifteen minutes
have been taken by this one.

Sbrl Sarendranath Dwivedy: There are
several others who want to put supple-
mentary questions.

Explosion of Mines in Border Areas of

Punjab

As tar as the

+

S.N.Q. 36. Shri R. Barua:
Shri Gulshan:
Shri Onkar Lal Berwa:
Shri Kishen Pattnaysk:
Shrimati Basaut Kenwari:
Shri Madhu Limaye:
Shri Hukam Chand Kachhavaiya:
Dr. Ram Manohar Lohia:
Shri Maurya:
Shri Bagri:
Shri Hem Barua:
Shri Surendranath Dwivedy:
Shri D. C. Sharma:

Will the Minister of Defence be pleased
to state:

(a) whether a number of civilians have
been killed as a result of explosion of minc.
laid by Pakistanis in the border arca- ot

*Punjab since the withdrawal of Pakistani

troops from thosc arcas;

(b) if so, the total aumber of civilians
as well as military personnel thus killed:

(¢) whether all the mines laid by the
Pakistani forces in those areas have since
been cleared; and
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(d) whether Government has taken up
this matter with the Government of
Pakistan ?

‘The Minister of Defence (Shri Y. B.
Chavanj: (1) and (d). Government are
awarc of some recent deaths as a result of
cxplosions of mines near Amritsar horder.
Since withdrawal of forces. three persons
have died due to explosions of mines near
Amritsar.

(¢) All mines have since been cleared.

(d) No, Sir.

Shri R. Barua: May 1 know whether
these mines were laid after the ccase-fire
and at the time of discussion of the with-
drawal this matter was taken up?

Shri Y. B. Chavan: No mines  were
laid after the ccase-fire but this mateer ol
laying of the mines was discussed befor:
the agreement for the actual withdrawal
started. Pakistani forces certainly had
removed some of the mines but till the last
minute they could not remove some und
about these they had given full informa-
tinn nnd sketches of these mines also.  We
find that even besides the sketches they
gave uy. a few more mines were found ul-
timately. There is no case of anv fresh
laying of the mines.

oY weww: F0Ag T ARG E
rvaeft e & N T IWwE 9,
o fafad & ma? R forT aOF wE-
& g€, IAF FIW A T oNT A
Hrradt @ # &fe g e
ot & Izt a7 @Y s fad oy o
@ e & gEcaEr 4% www
s quFw g AR ? &
T QT A mEd qeA § @
forary o qwT 32

Shrl Y. B. Chavam: We had taken all
precautions about warning the people con
cerned. As u matter of fact for a few
weeks we did not allow anybody to go and
teside in those arcas. But sometimes some

people make mistakes and suffer conse-
quences ‘as a result of that.

o yeww: o g ¥ 9w
fo7-vurs weft . were weawrw faw
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fasat & w27 & 5 70 wIEHY wFH &W-
FTI A § WL 1Y, TG fAfAeey aga
7 i gavar &, faad g1 3

Shri Y. B. Chavan:
like to clarify that point. 1 know that
figure of 70 is being mentioned. This num-
ber of 70 odd rcally speaking refers to the
number of persons who were injured or
hilled since May, 196S. Because, as yeu
know. as the House is aware, after may.
we had our own forces advanced around
the border: sometimes, mines were laid
there also. The present question refers (o
the mines cxplosions. and it really involves
the events after the withdrawal of the
Pakistani forces. That is the point.

I would ceriainly

ot me fomd ;w7 wET WA A
T fFggad ¥ A 25w A%
wafs &XF arfew 7ArE wf afaore
Fat g m oAy qw g oA @
e ¥ K omT AT g f5 @
AEETY FT AT W@ E 7w GAW
wyT Ay W qfEena wgAr 2 ?
AT 9w &7 (@) W aE 2 f wrfe,
wwwTr wfe zAt §, o4 owg A
%Y & f¥ 25 BTq0 F 0% AIg Y Wiuw
[0 FY qeg o faewret F wreor g &y
& wgm g f5 qU wiwwn, T,
EE wifs & ak § g wgr wfs-
e A ok oY, T A, Jey
T A g 8T )

TN KR © TF AT A A
of@r oT% qE w1 9T | qwEdW

ot Wy fawd : @79 @17 v @ N
A o A wfaes wray
0 ¥ WO

Sbri Y. B. Chavan: [ will give the in-
formation that is available with me. Bec-
fore the withdrawal. in Amritsar area,
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there were 20 deaths owing to mines and
25 injured. After withdrawal, in the
Ferozepur arca, deaths werc two; injured
6. In the Amritsar area therc were three
deaths; two injured. In the Gurdaspur
arca, there was one injured. So, us 2 mat-
ter of fact, before withdrawal and after
withdrawal, the total is asx follows:
Punjab:

oY v fawd : TTaEaT F A W
o wfgr

Shri Y. B. Chavan: About Rajasthan, )
have no information.  Ferozepur: two
deaths; Amritsar 23 deaths; all combined -
before withdrawal and after withdrawal, in
the case of injured, Ferozepur. 6, Amrit-
sar, 27 and Gurdaspur, one.

o TH At Wfgan - 54l ARG
A qifeca & F@ &1 fas fwar o
®OIT A9 K oogt Hgt qgA A7
faewes @Y ¥ qa e g  ?
W TG A Al U AEE AR
qatfas st weisiim T & awe-
& £ afudt a7 foe & garfaw
R A EE R
x?

Shri Y. B. Chavas: 1| gave all the in-
formation that is available with me. They
gave sketches of a pumber of mines in the
area from where they had withdrawn. But
as | mentioned, some, or rather, two mines
were discovered even after withdrawal, and
whose sketches were not given; it may be
possibly by mistake; I cannot say, I cannot
interpret any motive for that.

o W aivge wfgn : & w7
franT v g f& garw faegpw a8
qr | §F TR § It 97 g W
w1 gt 9T gi Wk faewew ¥
afe Y 2 e e A A X
o ¥ ?

oW s - S« ot fE
wgt w7 AT § | AfwT NG KA ¥
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g Wt & wrgw Frest ot i
=

o TR AAgT Wfgm s T
¥ g€ i arfwear ¥ Yt 2

oW #AT A JTIEHT HATE 91
IAHT AT AY AT WA F | qHIT O
LICEEAC I 1 - S

o I AAYT Mg gAY
&

Shri Y. B. Chavan:
question. 1 will try to meet the point as
much as I have got information with me.
These deaths were not connected with tl.c
mines which were found and which were
not mentioned by Pakistan.

I will answer that

I will  answer, if  the hon.
Member  listens to me for a minute. As
1 have said, even about this information

and about the skectches that we had. we
had informed the people and warned them
ubout these places. But sometimes, people
make | i they mpt, or
they are tempted to go in and then this
kind of action does take place.

o af  gER A 7 g
wror fae pg gé wAdt Ard
aredt e ¥ &Y oraT & wras fir
g ? ga S § 937 @1 fF agh agr
g7 § Ay agt s Y Ay ¥ 7 4wl
aft wan ?

Shrt Y. B. Chavan: This is exactly what
1 said. People were warned about the
location. But then sometimes people are
tempted to go into those areas, because of
agricultural  operations, etc. Sometimes,
they are tempted to go and collect brass,
etc.

Shri Hem Barsa: Pakistan has violated
the Tashkent declaration with impunity and
she has left behind here even mines in the
areas of occupied Punjab fram where she
had o withdraw under, thc Tashkent de-
clasation. Here, on 8 previous occasion,
the Prime Minister told us that Soviet
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Russia had decided to send an emissary 10
Pakistan to bring to the notice of the Pakis-
tan authorities the violation of the Tash-
kent agreement, which the Sovict Union
could not do because of Pakistan's objec-
tion. In that connection, may 1 know
what steps the Government have taken to
normalise the situation and to see that the
Tashkent declaration is not violated by
Pakistan, through the good offices of Sovict
Russia?

Mr. Speaker: That qﬁes(ion is too wide
for a short notice question.

Shri Hem Barua: It
Sir.

is very specific,

Mr. Speaker: The whole Tashkent agrce-
ment cannot be brought in. The question
is about the mines that have been placed.
‘The question about thc Tashkent agree-
ment is to be answered by another Minis-
try.

Shri Hem Barua: After the withdrawal,
they have left behind these mincs.

Mr. Speaker: The
wered that point.

Minister has ans-

Shri Hem Barua: My objection is, 1
do not think, as the Minister thinks, that
they have lcft behind these mines through

mistake. 1 think it is a deliberate action
on the part of Pakistan.

Mr. Speaker: May be. But all that
does not arise here.

Shri Hem Barua: Therefore, 1 want ‘o
know whether the Government have

brought this thing to the notice of the
Soviet Union.

Mr. Speaker:  Order, order.

Shri D. C. Sharma:
know from the hon. Minister one thing.
He said that the people were warned
against these mines. May 1 know if they
were warned against these mines. of Whli‘i’!
Pakistan had given notice, or against those
mines which had been  discavered after
Pakistan hud left and. if so. if thev had
given notice and they knew fully well that
these mines were dangerous for the public,
why did they not cordon off that area so

T would liks fo
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that the people could not for any rcason
cnter that area?

Shri Y. B. Chavan: For weeks this area
was cordoned off. The information about
the mines which were located there was
conveyed to us by Pakistan. We had warn-
ed the people about these mines, but un-
fortunately, the accidents took place in the
case of some of these mines. In regard
to some of them, two mines, of which we
had no notice from Pakistan, there, no in-
cident took place. The army officers in
their own operations discovered them.

ot wy fowd : w7 UF FEedr
F YW & AN T F A Aaw
g faamt § 1 & qer 91 fF R
AW 4 A I TH] F HAATT W A
Y i agi gerar 7 A€o o wwi F
T & IO § A AT T wgv
¢ fr 3w ufear 1 I wrEq wn
frar o1 wawE SwET # oS AE W@
Y 39 q9T F TN g E ||y oA
@ 7 mE A1 S9e g w g
t

Shri Hari Vishou Kamath: May | sub-
mit. Sir, that short notice questions tend to
now-a-days most
Ministers have developed the bad habit of
not even intimating to the House about
them. Though two or three days’ notice
is given to them. they do not let us know
whcether they accept or whether they refuse
to accept the short notice guestions.  Nor-
mally, they are piven two or three days
notice, and we are informed in time. But
now-a-days, for days en e¢nd we are not
informed.

Mr. Speaker: 1 shall sec to it

Shri Hari Vishnu Kumath: It is becom-
ing worser and worser: it is becoming cur-
ioser and curioser. What is the  Govern-
ment coming to?

ot wy fomd : gd Wit @ 7w
TF ATy T famAr &1 W WY wow-
T gv 3 ¥ ofgm o o fm A



17013 Qral Answers

wara ¢ fawar 1 & aowy W faa
T E )

forr @ wE fReTAe @i
+
S.N.Q. 37. &t YFEAA WT WAT:
sl TRgETa feeg
" ot ST qrres
st feaw qEwme
ot 7y fewad

w7 fren Gelt qg A @ FO
w4

(%) #m ag == & fr Ay grow
& zheaq ma o sERAWTE AT
F RF A 0% My-grE A 4% §AY
“#few" *1 wraafa qar gzt & faxr
fgwdy % formr gum STEAT 9@ T ¥ T
A faar a1 fo ag swon # foar
g arfeg;

(@) war gwrew 1 ag AT
gfaum & wAEw §; W

(1) w1 353 we-e@ & sfa
a FU4 % fa7 aTere 4T wwW
JerEr 7

The Minister of Education (Shri M. C.
Chagla): (a) The certificate of atten-
dance for payment of scholarship and ap-
plication for leave submitted by Shri Ved
Pratap Vedic have not been returned to
him by the Director, but have been passed
on to the Registrar whom Shri Vedic has
been asked to see. Shri Vedic has not
seen the  Registrar although a written com-
munication has been sent to him in this
connection.  Farlier,  Shri Vedic had
been advised by the Director that in ac-
cordance with the normal practice in the
School. he may fill up the forms in Eng-
lish and get them endorsed by the Head ot
the Department.

(b) Does not arise.

(c) Does not arise.
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ot e wrowrER c Hoag
mmvzmgftwqg [T wew T
2 fr 29 whs @ §FT 7 7S A% 3@
mu s afaw F 57 wh & fAeve
¥ a1 a1 faee &1 adAE &1 Wi
IAFT qg ANATT T&HIT TG KT T )
1 JAlE & AT & ag g
I IR ¥ wiad faod & wgr
wr f gt fgdY # fom gom wmaea
9@ @FT GHr WK 99 q@1 xATf
fae s
Shri ML (.. Chagla: The certificates hus
got 1o be. : -un ei-signed by the Heud of the
Department.  \Whea o Shri Vaidik weat to
the Dijrector’s Office, he was advised to

80 to the Head of the Department and get
both the attendance certificate and the

leave application endorsed by the  Head
of the Department for further .ction,
after writing then out in English. Instead

of acting on this advice, Shri Vaidik chose
to address a letter to the Director
in Hindi, enclosing the certificate of at-
tendance and the leave application written
in Hindi without any endorsement from
the Head of the Department. The Direc-
tor passed on these documents 1o the Re-
gistrar and simultaneously Shri Vaidik was
asked by the Director oflice to see the Re-
gistrar. Although the Registrar asked Shri
Vaidik to see him, Shri Vaidik did not
choose 1o sec him.

st WrTaw W W o J9T g
g a1 fx fomm q fama & fan
wafag w71 mar fe 39w fa &
AT 9A ATy Fv faar @, ar fw
TFET 7 fad aw 727 & fay amar
a1 f& wrazy wx fr= & fomr gom 2
TR WA H frm 3T qrmr ) & fad
g ATAAT qTEAT F |

Shri M. C. Chagla: First he was asked
to submit his application in Erglish, be-
cause under the rules of tHis School, the
application has to be in English. But when
he insisted that his application in Hindi
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should be considered, the Director asked
him 1o sec the Registrar.

ot wrEa W s # gz AT
wigen £ f& Szedwew whw & fo
faam & F97 & o1 faue & geiiq
T8 qE § TA A1 K wrara 90 JAv
iffeft o gt oy a sy et &
amAr wger § froafe gevdvew
iy =1 g8 faaw & fv aé afm
fe=t &% geaier 7 fol o7 39 av widefr
et & ar A8, W& o Oy fauw &
weT 3

Shri M. C. Chagla: Maiy 1 clarify the
position? I depreciate any controversy
over Hindi. We are all anxious to propa-
gate and support Hindi and to see that
non-Hindi areas.....(Interruptions).

Shri Bhagwat Jha Azad: He again trics
to rouse the sentiments of the House. My
question is simple. whether under the Cons-
titution. .. ...

Mr. Spesker: Order, order let him
complete the answer and then I will judge
whether the answer has come.

o T wwige wifga - W@ IR

Jax § |

Shri M. C. Chagla: ‘I he position under
the Constitution is that Hindi is the official
language of the country. Under a direc-
tive of the Constitution, English is asso-
ciate language. May 1 point out that the
Constitution only talks of Hindi being uscd
for official purposes? The Constitution
does not impose any language upon & pri-
vate institution or an scademic institution.
we are here dealing with the School of
International Studies. which is autonomous.
The medium of instruction settled by this
institution is English. The business is done
in Engl The correspond: is carried
on in BPaglish.

o

Enolich

Shr fBhagpwet Jha Amd: Who pays the
money?

MAY 16, 1966

Oral Answers 17016

ot A - g T A} ) Wy
AAZA FT FAT TAT § |

Shri M. C. Chagla: [ am explaining the
Constitutional position. This geatleman
knows English; he carrics on  correspon-
dence in English. He has written an essay
in English. I request the House to judge
it dispassionately. He enters an institution
and he knows under the rules, the business
of that institution is carried on in English.
1 could understand if he did not know Eng-
lish. The Constitution does not  impose
any language upon a university. .

o T AT Mfgan : 777 QA
3a faardt #Y |

Shri Bhagwat Jha Azad: Does he mean
to say that those who do not know English
and who have graduated in Hindi medium
cannot enter this  School of International
Studies”  (Interruptions).

Shri M. C. Chagla: My hon. fiend
is getting unnecessarily excited. We are
dealing with a gentleman who knows Eng-
lish, who has corresponded in English and
who has written an essay in English. He
enters an institution. He knows under the
rules the business of the institution is car-
ried on in English. This is not the case
of a student who does not know English.
He knows English and yet he does
not follow the rules of business and
writes in Hindi. The Director does not
knov  Hindi; he comes from the south.
ints iy an all-India institution, a national
insti where the ad, is from all
over the country. As I said, rightly or
wrongly this autonomous organisation has
decided that the medium of instruction
should be English. My hon. friend talks
of the Constitution. IT you kindly lock
at the relevant article, the Constitution
deals with official business between State
and State, Government and Government
and not with private institutions. Surely
the Constitution is much too liberal to im-
pos¢ upon any institution a particular lan-
guage. Is it suggested that an institution
cannot have Tamil or Telugu or Bengali?
(Interruptinns).
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st cwgaTd ey ¢ & Wl
g ¥ arar e § 6 5w frarw
¥ wra & wfafom g & fe-fem
wewt & fafww wrar-wrdt faerdf fore
T &7 § W1 x| faareg ) far v
AW AT §

ww Wiy ¢ gy Ay aaemar

Ep il
Shri M. C. Chagla: Wec have many
foreign students and students from all over

India. I have already said the medium is
English.

wY TETHAIX ATEN: T AR,
arTeY A% gy 8 zerar w7 afesw
Qg 5 13 AE ® AF oA
afwaaa 7 a8 fomr f& iy v
W I & &R A F owand §
Afer w7 gz v wwrc Y om, &
qeaT gt § f¥ 5w = ) avwre
&1 Wi & oA wagm fear s g
atfew o w7 frm ww17 & @ sfawr-
oY et £ 17 wfeaay #1 qmH9M
A1 a2, fat Wi # o sfemegt
® OAHAT A ¥T OF | W faw
forem Aty A @ A fadw 9 fe
& =7 & wfusrfat 1

Shri M. C. Chagla: As soon as | rea-

VAISAKHA 26. 1888 (S4KA)

Oral Answers 17018
T JuYER B A E W W 0f
w8 #7 uw § wrh w2 @ 1 T
g &

IR WEWW . HEY 4T TS &7
qae TE &1 wE Afew /v W
AT AT T FET I FIT B\
7 gz wo fe agy I v e
az Wré Aferq Rvaw 9 J@w g 2
HE, e T § 9w g W fw
aga & A § o AT g Wy &
o I vy e g w2 &

oft fem qzdTaw | wegw wEvAw,
faw faamd & wrg X qg qa o & ¥
J g7 dYo Qo (WIE) WR THe To
% fgy & mregw & q9 fFa & W
80 wfaers av 70 sfqwer F7 X Q,
THET AAT g TX TewrorT faar ¥ gw
wear # foaawr fe oF T gy
Fgy ¥ A7 gy Aur A 2 s om
faardt ¥ foma @Yo wo wAF WY
THe o ZWY WNT & FTeqw A faq ¥
IAFT w97 e 97, qife| f@eEy ®
faw fear smm a1 T w7 o @
AT e 3 i & TmoIewy
wer fear s an A 7
Shri M. C. Chagla: May | explain the
positioni As I have alrcady told  the

House, Shri Vaidik who applied for ad-
i to the school. carried on corres-

lised that several Members felt agitated 1
immediately wrote to your department that
1 accept short notice, because I thought it
was but right for me to come and mention
it before the House.

In 1965-66, we paid Re. 6 lakhs to this
institution.

@ W o frer Wl ¥ W
R R fear 3ak % & qn
wheT W g1 Ig ww fe
Y ATTATT AT ¥ A ITOHTY AR
w ax 8 IX w7 frar g @
N N TEY AW aga ¥ O 6 Ay

pondence in English.

ot fewn qzamaw : Ay WA Ad

&1 ¥ Faw ag ¥ v IHF qwo Qo
% fglt & wream & ey 3 1 it 3w
qT ovEY WY L X 4 IAA A v &

Qe Qo qr feqr & 4

Shri M. C. Chagia: He wrote an cssay
in English. Later on, he expressed a de-
sire  to the Head of his  Department
as well as to the Director to wnite his doc-
toral thesis in Hindi. Bofly of them point
ed out to him the difficulty of finding ade-
quate rescarch materinls on Central Asis
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in Hindi, as well as appointing Hindi-
knowing experts on the subject for ¢aam-
ining his thesis. After talking to the
Dircctor, Mr. Vaidik gave the Director the
impression that he had accepted the posi-
tion as stated by the Director. When
Mr. Vaidik expressed his difference in
writing in English, the  Director advised
him to make special efforts to improve
his knowledge of English and he agreed to
do so.

Mr. Speaker: The only thing that the
hon. Member wants to know is whether
such institutions as are being aided by the
Government would be entitled to refuse
such applications if they are submitted to
them in Hindi?

Shri M. C. Chagla: We have many auto-
nomous institutions. Take the casc of a
university. If a university decides tomor-
row that the medium of instruction in that
university will be Tamil and that it will
do its work in Tamil, we cannot interfere.
1 agree that we pay the money. But, after
all, we have to respect the autonomy of
the institution.

oft fewrr qzamaw : AE 3 )
TATTT a7 A |

Shri Kbadilkar: As the hon. Minister
said, it is a university and an autonomous
body. It gets grants as any other univer-
sity gets from the University Grants Cem-
ission. The cc ion of the student
is such that the majority come from Bengal,
Kerala, Madras, Maharashtra and other
States. There are students from other
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Shri Vasudevan Nair:  Sir, this kind of
Inlerrupu.ie Wil Jentimdespeabing
Memoesre are goang inte the facts of e
case, should be stopped. When they ask-

ed yoestions we never iderrapted. Wy ds
Shri Al interrupting ke tas? s
should be stopped (Interruption).

Mr. Speaker: Order, order. All shall

sit down. Hon. Members should have
patience to hear each other (Interrup-
tion).

Shri Khadilkar: Sir, when the question
of his application for the monthly scholar-
ship came later on, he insisted on writing
it in Hindi. Io the mean timc he wrote
letters to the Hindi Press. 1 would like to
know from the hon. Minister whether he
is prepared to respect the autonomy of the
university or not? Secondly, woulid he like
to introduce—I have full sympathy for
Hindi and 1 feel that slowly Hindi should
be introduced even at the international level
—Hindi in this way so as to encourage in-
discipline in a body well-known all over the
world by raising this issue herc. Other-
wise, the Academic Council is there. lns-
tead of representing the matter io the
Academic Council, to the body of Gover-
nors and to the administration, he goes to
the Press and then some people take up
the matter. T would like to know what is
the procedure ?

Shri M. C. Chagla: 1 want to respect

countries as well. In such an ous
institution, when it has been laid down that
the teaching medinm will he  Engiish, be-
cause the question is that, ultimately, the
examiners wi'l have to be appointed at
the international  level. . ... . (Interrup-
tions). In such a situation. T would like
to know thic. ‘this student who was get-
ting scholarship from the school—not from
the  University Grants Commission—sub-
mitted & essay in English and later on. ...

had  not
Tois a

Shel Bhaswat Jua Azad:  Jle
submitted any thesis in English.
wrong statement (larerruption).

Shri Khadilkar: ] am connected with
the university (Interruption).

the & v of this institution fuily. As
a matter of fact, a mecting of the Acade-
mic Council has been convened and this
question will be considered. 1 beg of the
House, of the hon. Members, to await the
decision of the Academic Council. A
my hon. friend pointed out, this is an insti-

tution which has acquired international
staturc.  We have students from all over
India. We have students coming from

abroad. And. the institution, rightly or
wrongly, has decided that the medium of
instruction shall be English. Who are we
to interfere with the autonomy of this ins-
titution and say that they should not have
this medium, they should have some Gthe:
medium? We should leave it to the



17021 Oral Answers

Acuademic Council. After all, we must
respect their academic independence and
freedom.

oty fewd : weqe wgEq, frew
a9 T qear ¥ oF ofmaw gar av
“‘Frw § wegafy maa” & faww ax
o A/ IEH TATAT T AT | AT A
ara ¢ s 3o TTFi S IwaTar @ fw
% agi o< fgrdy & 7 A Wl wwr ¥
@ A 1 A F FgFT FY AwwET A7 A
T agwa WY g0 1 7 3 wear @ fawr
TEEAT q HTAT |

o) w1 wgraA @ FEr fr @fae
F gaTe Tent F 9 93-S A
WA AT & FY wrEHIA WO Fa fgedy
& =T 3z wEvaw qean @ AfEw e
A wgrew & v e 3@ d@fna &
351 gy oY & faed fomr &

“It shall be the duty of the Unjon to
promote the spread of the Hindi lan-
guage, to develop........

Shri Rajaram: Sir, 1 want to say one
thing. ..... (Interruptions).

Mr. Speaker: Order, order. He may
lindly sit down. I can call hon. Mem-
bers one after the other. Then he  can
have his say. In this manner we cannot
proceed. Now [ have called Shri Madhu
Limaye. let him put his supplemcntary.
‘Then | can call another hon. Member.
Then he might put his supplementary in
his turn. Otherwise, in this manner we
cannot transact any business.

ot vy fomd ;. ww wgRg, I
T & qqqT & 97 9T IS ATAT AT
fwa a9g a9 & fag & a8 =101
351 9 ¥ a1 faar @

“It shall be the duty of the Union to
promote the spread of the Hindi
language, to develop Nt so that it may
serve as a medium of cxpression for
all the elements of the composite cul-
ture of India”™..........
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ww & smAar g g ¥ awwe
& anf ¥ gfrafadt w=E
%Y famrfar qT g1, 918 frew warag #Y
fawifcnr qv g, WA A #eqr &Y
TEROAT & TR, IEE a0 ¥ famw At
I qrATAT A F foHU FTEY w7 faqr
&, ST OF AT FT FA FATAT, WY T
a F fear faar & o 3o A &
qarw qear g f¥ I aTFe T aaw
¥ 97 = A faar amar @ aEm
Y wF | gY a1 1Y Rt waw " gy ay
W ag arT 9 ¥ Ag wAr &7 &
weas AgIEy, ferd) Avad w1 Fare W@
IBAT | /AT A ATE 37 & 4 & afwer
QYT Ju7 WieY we=g i wea g e
AR A FqIg AAT E, WUS AR FY
am & afs o, A w0d, e e,
3% gt M wrafa @ ¢ afew @9y
|TEA W AT A F Y WO )

QoW wENy © §) W9 qArT gy
&7 fomar

ot 7q fawa : Tamgw S A7 A
urdy | * *

qouA wiwq : a5 W F g
T |

st vy fowd : TAH ¥ AW
ARG

e whag 9w & g w9 o0
gaaMagamr IT ar R, ..

ot T fonrd ¢ %+

Shri M. C. Chagla: I am fully conscious

of article 351. As T started by saying, it
is the duty of everyone......

ot wy fod : W F Faw Il
aaw ..

woR W STET.gTET | W
FANTmE N @AFTAn a7

**Not recorded.
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Y wwrt: wad Ay | I ¢

oW wERa: Sy St & s
gfar |

ot wy foprd : A W FT A
TG WA | T FET A F AW
T WA A & foo fenr oo
& 27

woe Wit - wd WY e W@
difadm ?

Shri M. C. Chagla: He should nol in-
terrupt me like this. He has made a Jong
speech and he is not prepared to hsten to
me.

1 am fully conscious of article 351. As |
started by saying, it is fhe duty of cvery-
one to promote Hindi. But in my humble
view. the way to promote Hindi is not 10
interfere with the autonomous institutions.
If the institution wants to carry on in En-
glish for the time being, well, let it do so. 1
hope. the time will come when all our

institutions will be run in Indian lan-
guages.
o T wAgT WMgar . wegw
AR, AT SIEGT FTAFAE |
Mr. Speaker: Call Attention Notice.
Shri P. C. Borooah.
Shrimati Renu Chakravartty: 1 may be

allowed to put a question on this.

Shirl Runga: You have allowed that
gentlemun to make a speech. This is an
important matter.

Shrimati Renu Chakravartty: May |
know ‘hether the Central Government, if
it gives any grant to any institution, special-
ly in non-Hindi areas. when anybody starts

bmitting thesis in Hindi y University
does acgept it-—will  immediately  be
forced to either,give up the grant or allow
thesis to be Written in Hindi? Hc must
make that clear.

1966 Oral Answers 17024

o T AR ANfgn . wew
HEYTT, AT TG 1 99 § | & wfawe
& fAgw)Y & WA SaEaT 1 AT FSAT
|qTEar g |
Shri M. C. Chagla: | have madc it quite

clear that the Central Government docs not
give grant to autonomous institutions on
the basis of language. It is left to the
autonomous institution to decide which Jun_
guage it wants. I am a great believer in
academic freedom. 1 think, jt will be
wrong for the State to impose any lan-
guage.

Mr. Speaker: Call
Shri P. C. Borooah.
ot vy forwd: 19 ST O FT
RE, WA TARN AT RE

g wg . AT g g
T @, E AT A o AvE R eww fey o
w®RE

To TR v Sfgan: & sAfqar
¥ fagwi & weAdA sqa¥qT 1 W II
w g

weqw wERT: Faed f& a7 3o
W& Y FAT 91 A A1 @w g1 g1 ¢

Mo W wAgT wfgm - & @
faam & sATC AT F AT I3
T § 1 HeY AgrRm A 7 ey nem
adgg v S fmnmrEw e fe
faenfaat & w27 Y ¢ avwar ¢ g
gww ¥ Wy | zafen faafaai &y
TrEAT FY IFET WX IV FIT @A
a1 3§ T & ?

Attention  Notice;

QN RERA : GATAT FT AT
w9 T F gEY NAEIY ATEw IIT
wE?

WMo T WA Wfgar : faaw 143
o 120 ¥

wor wivew: Sfay wfgh )
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o T wANT eifga : wfaww
N A 343 A ITETT 3 ¥ fawgy
s w77 w7 % 1965 F 1w ¥ Ul
oreT g g AW w E fe @,
a9 & gt wra & fog T Q@ oy
dfaum & fawg~ "% fomm zov 2,
gt g grw Al F fag Qo
s w2l &1 & 37 FY 98 FGATS 7

wreqa wgtew: & 7 3w fan @

WMo TW wAgT wifigm: W aw
i w0 A @ m N AN W
qTE FH & 0 FT aowT > o
£ dfaar # grr & qanfaw fowr &
AME F AAA g I oW
g 5=t &Y, @ @), wfae 6 Wk
g A€ W wreT @A A0 qE Qo
dfam @ aro @ A & feogw
L1t

& & HATET |AT AT ATE A g7
9 A% AT KT 9T ¥ A} F Qi
120 # ¥y

Q¥ RAAT QIEY: 97 FT JATLY |

o T gy Nfgm: T @
o # 93 T A qASW wWifE v
M nF AT e R G E fe &
ag g WY dfaem @ 97 w3 g §
oW T o A —

“Notwithstanding anything in this

article, Parliament may by law pro-

vide for the use, after the said period
of fifteen years, of—

17025

(a) the Eaglish language, or

(b) thc Devanagari form of nume-
rals,

for such purposcs as may be specified
in the law.”

g Rw favafaarm w1, | -,
wifes w1 fadft ot oy § wrw Al @
Tt faar mr § wfon faega dv-
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oA welt wgg A w4 &
S e 201 S U120 ¥ wAMfaw
9 AT gWT AT w97 A9 9w F g
o &Y & AE awe afe aran g awedy
&, arfas g wwt &, q9 €7 awaT 2
WA qg T T q9T WG AR T30 7 W
AT & 9@ ST o wwEe] e wwew
agl 9T WY SR & grena W)
A 1 AO® FA T E 97 feIT
& T 7 a9y @ A 20-30 A9
qgw s R dnr § fawafaaeg
F et & www fear v 1 3 gpt 0T
sg1 wfge & a9 & somg SwEr
ARy, @ A 1 gg dfrem #)Y
quaog....

sweqw wgtam ¢ "o Ay feaet
s g )

o W wATET witfguT : wE I ¥
adra faarer @1 g f& oz feedt & <y
gy afa & e & auv amt
gt afaw faamdt d= faamd? Wi
q@AT 91, WAEr ¥ 4o dw W fow,
OqAT W w7d WY w7, a7 & fou Wi
# vy § grifs ag new # fr 3z v
¥ qgry ¥fww az s¥er faardi awrr
wgar & f & woar my wvF Y A
W & FEM A AT IH A I OF
&Y wrar @re E g1 fawd fraw Ay
sfadt WY avvgAT wew 2T ST @ At an
wfaara & fawrgs faame o 21 waferg
¥ wrw o & ag wE wvgwn g fe s
w1 arfae faondt gqdY & oy wn
wrge & At ag a7 wom e fre o &
sgm etz & wigm & ax afaw & #
WTAT W HL | 6T qA AT 9 -
AT oo ¥ F19 T 7 GUA F FEAT
wrget § a1 w7 @z adm Afeq &
37 & fog o 7 g Afaw gy ek
faardl fasge a1% AT & w2 2 fe
& et sfaw st 7 Ag feawr gwar
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§ N I9 Y IFET AW H 9 FH
&Y gIATAT Y TR 1w afory F AT
7 (waam) AQ qrgwma A1 arfee
T ZT g 21
A wEEw: N9 A9 43 AT |
To TR wAWT g : aw wF
€7 F7 %7 gew fed dar § 1 AR A
forar ST & a3 T3 & fF ST @ #
fagm afors otr gfge faega
FH N IH E | IT T OF A F
fF JT4Y F g7 3T H g FE AT
HfgAaga g ar Eag Ko g
FYAT ATEATE. . .
Shri S. Kandappan: He has gained his
sharp intell h h English. Why

should he deprive the younger generation
the privilege ?

o TR RAET Wfgan : ag Frege
W AT & 1 X g faege A€ g TR
AT AT FT IT AF HAA I S W 94
g w91 | & A qIATT § @t
wE

W wgvEy - W &fey )

uF T 17 & o fF wre {feuw
TR ¥ TA9T FT G E ) aTE Y
¥ a7 ®rar gar @ e s wiET '
o1 A ek & I F@ § o fw A
T @ AT § A AT AN AT
yra7 Fga & & & gy Wi AT
BT w7 1) dzArqzar d, 99 fF
£t ag =y fn o o= e g
A drad 43 | o X dmar g fe AR
qy gu W A Arad T T AWy T
o 3 & @ 9g Ay wser af T fe &
oY 37 & I AT I IS |

wa e fah g@n ar freey aga
T & 9T w1 - Y gTTHEve
JTET §IET A 343 WX 120 ¥ fwaqy
2 a@ 310 W AAEY AMfgaT & gary F
faoge waa § W% ag gwwy § e ag
N PR EORE 3 § Ay e
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ST FTTAT H1EF &1 qE) AN £ 0q HA
wrm A s & mardar g fe
T a7 gEEWH A § W FA Av
AT & ? o &fqum # growi &
ETTHEW Y AT F1E 7727 37 AT IAHT
FAAT FRTAT T qHA § | wT W
ARIAT ATZT WL TEFHE §F T AT
UF TINIOA FAATH § AT IEFT IART
T ) AT 44T g8 AT FT I3 §
A ITHT TEAT HIWT A FT qEAT
1 warers & 7@ are F AvE gEer 3
g1 § f& a2 Fiedrzamm & aefaeTs
& o Af qu I art § wfer 3A w0
F1E afewT T & 1 Shri Borooah.

st frr Areme ;. W g,
oy ¥q oF fragw gw A @
W AWM F gedt e 70w mrae &,
T ¥ gamEdie F g daT AT §1
e o1k mfar § . .

weaw wigw . WA g
i F 3 fem &)

ot fira sromor: g7 foar 37
oY g ¥ Fel @ T W &

o Wi . AT qEed @
I |
Shri Frank Anthony: Mr. Speaker, Sir,

1 want to makec a submission, because I
want to put the record straight. ...

»t fove stverae @ AR A FATE
&1 day fomge Y W@ & W ¥ &
o9 AW OF FEE g8 AW A /v
wré Afew e @ I & aze
wHy?

weaw Wiy © W9 W9 &5 A7 |
Shri Surendransth Dwivedy: You have

held not only now but several times here
that as regards the interpretation of the
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Constitution you are not the authority, and
that the matter will have to be decided in
the court. If that be your stand, how do
you permit points of order based on the
articles of the Constitution? If it iy
stopped in the very beginning, then the
time of the House would not have been
wasted in this manner.

My hon. friend had raised a point o
order on the basis of the articles of the
Constitution. So far as the interpretation
of the Constitution is concerned, you have
held not only now but several times that
you are not the authority to interpret the
Constitution, and if anybody is aggrieved.
he has to go to the court. If that be yow
stand, how then do you permit points of
order being raised on the basis of the
articles of the Constitution. If it had
been stopped in the very beginning itself.
then the time of the House would not have
been taken up in this manner.

Mr. Speaker: If the point was so patent
that it had been decided earlier, then after
hearing it, T can refer to that decision and
say that it has already been decided.

Shri Frank Anthonmy: That was what |
wanced to say. I only wanted to put the
record straight. I would not have inter-
vened but for this that Dr. Ram
Manohar Lohia has presumed to in-
terpret the Constitution. I do not expect
him to know much about the Constitution.
anyhow. He has referred to article 343 of
the Constitution. .. ...

Mo W AAET Wfgar © &, 7,
T F @ gg A @A
o forg dfama &1 qar @ w g ?

o Wy ¢ gEY A R oft
Tw g7 fear oy gEt A A
MEAsTaF

Shri Frank Anthony: These matters
have already been placed beyond all doubt.
1 want to come to the assistance of the
Education Minister. Since he has left the
Bench he has not kept up with the deci-

sions of the Supreme Court. The Sup-
reme Court has placed this matter beyond
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all doubt. ' was one of the counsels in the
Gujamt"Umvenlty case. What did the
Supreme Court strike down in the Gujarat
University case ? When the Gujarat Uni-
versity sought to make what is popularly
but wrongly known as an Indian language
as the sole medium, the Supreme Court
said that they could not do it, becausc
English is the only link language or
medium. . . .

Y wy feomd : ERge # Gdt
i?-‘ﬁﬁ’ feaw §, fet 7 &4 g
vﬂfmﬂl‘%ﬁlﬁsﬁggﬁ 73
L& a® dam g, vifad &
Shri Kishen Pattnayak: What
before 19477 He is only a
Member. (Interruptions).

was e
nominated

Shri Kishen Pattmayak**

Mr. Speaker: These observatioms would
not go on record.

St FTO - Wemer wEE, ST
7z fEw faeg o7 s feg Ew &
Az AW W@ R

wew s &% gAwr ammn
21 w9 AT W oA cww g gy

&t foms qomae @ T
Ry ar g7

ot ATyt W AgEw, o
SHAT ¥ X gU AEEHT A1 &1 e agy
33 § W AT B A dier A
TRE

1947

AR gD | ¥GT 1T gL AT
Shri Frank Anthony: As regards the

medium of instruction, so far as the uni-
versity is concerned, the Supreme Court

struck down the attempt of the Gujuiat
University to prescribc a  single me-
dium......

**Not recorded.
707 (ai) LS—3.
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aeaw g ag T oy srem

Wt fem e W TE A A
;rl;-ﬁ'ad’t T A gIm ARy
|

oA g Y A g ey
g & e o wrF ) ag fwer w0
Ix & & A ¢ 5 ag Te-fadndt
am § ar ) g oY Agt W
Y ATET WAT AW\

ot femm qzamae ;Y e WY
aME AT G A AR AT
(4

Sbri Frank Anthony:...... on the basis
de facto that English is a link language for
the purposes of higher education; and that
is why ne university could outlaw English.
That was the basis so far as that was
concerned. (Interruptions).

Shri Sinhasan Singh: A point of order
had been raiscd by Dr. Ram Manohar
Lohia, and that had been disposed of by
you. Now, Shri Frank Anthony is soeak-
ing on the same thing....(Interruptions).

Sbri Fraok Anthony: In 1954, when
Shri M. C. Chagla was the Chief Justicc of
Bombay, I was one of the counsels. In-
terpreting article 30 of the Constitution, he
said that it was the indefeasible right of
institutions run by the Anglo-Indian com-
munity whose mother-tongue is English to
run them through the medium of Eng-

& a : weaw wRRE, § O
weTh & foag qem wtga § fE—

Shri Frank Anthony: I am just giving
you aid to show that this point has already
been decided. . ..

ot am . W AEEY, AT
aeew few foww T @w @ E? W@
e F g A9 R L
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OUR WG . AN
TRATT 7@ ¥ ¢ § i wrfanfy w
A5 @R F

Shrl Frank Anthony: Those who do not
want English need not go there.

N a . wew W

o /iy | W AR aTe
& ag 9 % wewe AR, 8 g
T A R | & A T I W
w1 et 8, A o ary T qnv #)
wifaz a7 &1 w1 g7 g ¢

Suri Frank Anthomy: What I want to
say is this. Shri Jawaharlal Nehru, oa the
9th August, 1959. replying to my resolu-
tion gave an assurance that English would

ot feT EAe . TR W @
T & W 3, & @5 T N A
frerer 231
Mr. Speaker: The decision is there. That

is enough. He need not go into the de:
tails.

Shri Frank Anthomy: I shall finish in a
minute.

ot uy femd ;AT ERE W
3% ¥g W & ¢ fraw & fagda

owqw wgn . fraw ¥ facde
Y ARG A A7
Y I oo & 3

ot Ry fowa : agi 9 T AR
oifrdz aa wgy & oo T D
a1 awfY &1 fraw 356 & wwma
o mmyEw w1 AW R

IR WENY . 9% AR W@ W
g7 ¥x T
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st 7y fomd . WA ERE -
Fpamw e QL ¥ rifu¥z I 5y
& uw fram oW ofgd)

Shri Frank Anthony: On the 9th August,
1949, replying to my resolution, the Nehru
formula mark was made that English shall
be the associate language. .. ...

Dr. M. S. Aney: Associate Janguage.

Shri Frank Anthony: . that English
shall be the associatc language, and Gov-
crnment have purported w translate that
into the Official Languages Act. The
people in the south are not satisfied with
that translation, but it is there, and English
is an associate language. In any case, in
terms of the Supreme Court decision, no
Government can say to any college or m-
deed any university that they shall not have
English as the medium. Nobody is com-
pelled to go......

=it vy femd  wemw AFEA, A
T WY FT A T i | A
wzeg de-Amy T vy @ E

Shri Frank Anthony:
the medium. I say....

When Eaglish 15

Nt wy fmd:  wmw aEEw,
¥ oY sEEwr & N I3AT §, WY
I8 wW A gr w@faw o aEE A
team o v @ &

WEqW WY © AT T -
gy ¥ wgraE T g8 & I e
f ag g7 a9 amd

=t wq fawd: &5 syt o ww
Ec s 4

aoqw wiew - ¥ I wrEwr
& a7 arge =% wTd

~Y wrt N qeeH AT WA,
& o o A R T e A
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freTeg o wwaT 3 ) 4w Y AT 6 A
Fwcagtag § o

wit wy foowd 4%

wgw aPhe - wTY wTE W@
e RE XA e
g f ag age =% g

o Tw wWigT WMfgwr ;. w=w
agey, & g & fdgw w%m fe "y
W ag fedt aeew A www X agw
I & fg T oWy

weqw wgiww o A awT &g
#r aga o fear & AT AT
P oy I |

(Shri Madhu Limaye left the House)

Shri Frank Anthoay: The only question
is this, Why then the Supreme Court. ...

o s . e wgem, W
wr¥ gTwy qriz ws wi€T TEn B,
N W 99 A a7 e A A ey
TR AT ST A 2L

waw Wi . AN AT @
IF G\ TETE A I |
Shri Bhagwat Jha Azad: You are aliow-
ing a long time to Shri Frank Anthoay to
arguc about his case. But when a Member
wants to raise s point of order, you arc
not allowing him.

Shri Ramga: There was a  point  of
order earlier bv  Dr. Ram Manohar
Lohia. On that, how cun therc be 2
point of order again ?

o ATTWR W1 WY | T AR
AR ¥ TN I A ogz
a1 gw oY T § rw ww £
uvﬁwm&nﬁmc@emﬁr
(4l .

**Not recorded.
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weaw Wty : K3 Al oeet
AT ]| FEL AT T AT A
®Y?

g o vt § wgm 5 ag faw
I ¥ ZATAT 2 ¥ | A ¥H AT AW
smRzE 7 F )

We do not need any arguments. We
want only the decision.

Shri Sinhasan Singh: When a Member
wanted to raise a point of order, you had
asked him to sit down. But you are al-
lowing Shri Frank Anthony to have his
say now. ... (Interruptions.)

Shri Frank Anthony:
the constitutional. .. ...

They have given

Shri Brij Raj Singh: Has he been no-
minated to speak by you?

Mr. Speaker: Shri Frank Anthony may
refer only to the judgement. He necd
not enter into the arguments

Shri Frank Anthony: I have
to the Official Languages Act 1 have also
referred to the decision of Shri M. C.
Chagla, affirmed by the Supreme Court. 1
want to know why when Shri M. C.
Chagla concedes that they have the right,
the constitutional right, that this inter-
national body or whatever it is, this uni-
versity or school, has the constitutional
right. affitmed by the Supreme Court. . ..

referred

Shri Bagri: On a point of order.

¥ SEEqT ¥ S ISHT wrgew

it fow Aremw ;WO AR SR
&t faam

TEER LY | 9 W19 I qaw
T ¥ ot 7 ?

Shri  Maurya (Aligarh): Mr.
Anthoy should be asked to sit down.
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it fiw Arvw: AT R A OF
faar T & ® @vew frar) @
AF WET I TR FT L AR A
wfaFT §

e i § oF W oA R
wFaT § | A F TF A9 AG 2 g7

Shri Bhagwat Jha Azad: We are illite-
ratc Members. We want to understand
what point of order you are hearing and
what is this discussion about.

Mr. Speaker: Mr. Anthony might sit
down for the present.

Shrl Frank Anthony:
question.

Mr. Speaker: He
seat,

Shri Bhagwat Jha Azad: What is the
point that Mr. Anthony is raising?

Shri Sinhasan Singh: A point of order
wus raised by Dr. Lohia. You have giv-
en your ruling on that and that matter
is closed now. But on the very same
thing Mr. Anthony is raising a matter
and explaining. He goes on to speak on
the language issue which is not here for
the time being.

Sbri Frank Anthony:
tional issue.

1 am finishing my

might resume his

On the constitu-

Shri Sinhasan Singh: Hec is discussing
the High Court and Supremc Court judge-
ments. But when Shri Madhu Limaya
rose on a point of order on that, you ask-
ed him to go out. At the same time, Mr.
Anthony goes on arguing his own themc
of English vs. Hindi. We are not dis-
cussing the question of English vs. Hindi
now. After your ruling disposing of Dr.
Lohia’s point of order. the matter should
have been closed. Nobody should have
becn asked to raise any point on it fur-
ther. This is making a mockery of things.
(Interruptions).

Shri Bhagwat Jha Azad: 1 only wvanted
to know from you two things. This mat-
ter started on a short notice question. Shri-
mati Renu Chakravartty asked a ques-
tion. After that, you asked Shri P. C.
Borooah to take up the next call attention
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notice. Then Shri Sheo Narain stood up.
You aiked him to sit down because you
had slready called Shri P. C. Borooah
to read the call attention motion. So
Shri Sheo Narain sat down. After that,
Mr. Frank Anthony stands up and goes
on speaking.

Shri Frank Anthony:

Shri Bhagwat Jha Azad: All
somebody else.

No. no.

right,

1 want to know from you only two
things. When Mr. Anthony started inter-
preting  the Constituti Mr. Madh
Limaye wanted to raise a point of order.
1 want to know most humbly from you:
if a Member wanis to raise a point of
order, can you ask him to go out? Num-
ber two—as an illiterate Member, 1 want
to know what are the points being dis-
cussed before the House? What are we
discussing now?  Also, why should Mr.
Madhu Limaye be asked to go out. When
he wanted to raisc a point of order ? Be-
cuuse it does not suit somebody? (Inter-
ruptions). @ |

Shri S. M. Banerjee: 1 was here when
actually Mr. Frank Anthony was speaking
and at that time Mr., Madhu Limaye was
searching the rules of procedure. Hc
wanted to raise a point of order on the
basis of the particular rule which says
that discussion of irrelevant matters not
concerning the House or the business of
the House at the moment is not permitted
or allowed. In all fairness, you should
have asked Mr. Madhu Limaye to sit
down and await his next chance. Instead
of that something else had been done.
He was probably angry with Mr. Anthony.
In return, you asked him to go out.

ot qrn : wE WY g &), K oo g
frdza AT IIgAT § | SmATAT FT A
I T gL AT W wfewc B Wy
ot Y 39 v T wmafer g, M fE
el a1 W1 IR 356 & gty
W% WY SEeqT &7 Sw o,
a I Ay A A g, ™ &
amT wifkd v ok Growy Ik TERY
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ar agkg & A ¥ Frobw d wifiew
qr | Afew oreEY 77 wfes i 2
& w1 eqaear &1y g7 Fd dAen
T qY TR, I fasme 2, e o
ATHAZ AT F1 WY A HT EATHT
& WX WOw & W 9T argR WTE
AT X A7 AT T &, ag WIOE
afawre 7@ a1

Shri Kapur Singh: 1 am not question-
ing your right to have given that direction
which you have to Mr. Madhu Limaye,
nor am 1 saying that the direction itself
was intrinsically wrong. 1 only sobmit
that in view of the circumstances which
have now been revealed to the House
and now that your direction hus been

obeyed, he should be permitted to come
back.

Shri Rhagwat Joa Azad: Yes.

=t fow areaw: AW W TR
T W faar o )

wreqw wgtew - WO &7 o
vy dz Iy
There ought to be some end.

it fow woaw : Y oW @A
T & i grefY & dar o 4
gt o edfoer & foeer amdz
W gENmE e g% sl 8,
Fyerqie gqre regdve & fod, 9w §
Tt #YE dar A A 41 aw wow
IR 791 & feqr) s few a@
o1 § f5 99 w2 ¥ e fpdy @
forelt, ag T &, 7 SEEWW W
" g, 7 IV, T A WA W
feqr | Ia% T ALY oY e oY
argw ¥ et &7 faarg & sAA
g g fe aTEe ot v g, 3w
warfaw =g famy { Wy fa, ST
& qarfas vz faa, afew gt faww
faar o qw 1 T feary ¥=a
oY /T Y ¥ EreA WY guifE
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T §, ¥ T w1 wfaweR 3, B
ITW T, AT WS AT W A F-
ATTEY ETAT A

ot vy gt ;I wgAT 2
f wg, fowd w1 fraran, Sy wlf Y
faarerr

Mr. Speaker: My regret is that because
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o W - IFA A S 9T,
& qiga, wifs faen w@@ qge 7
7 feiww T Ay e o ¥ &
FA ¥ Ty ¥, T S A G go &

Shri Nambiar: You started giving sour

ruling in English, but now you have
switched on to Hindi. Please continue in

the subject being d is a deli
one and opinions differ sharply on that,
the real perspective is being 1gnored 1lto-
gether.

I have been asked why I did ask Mr.
Madhu Limaye to go out and why I did
allow Mr. Anthony to speak on that aub-
ject. The scquence might just be appre-
ciated. Dr. Lohia had raised that point
of order. I told him that I would not
interpret the Constitution, and then I
called Mr. P. C. Borooah to take up the
call attention  notice. Mr. Dwivedy
then raised this point of order that when
| always have said that I would not in-
terpret the  Constitution, how could 1
allow points of order based on the articles
of Constitution saying that the Coastitu-
tion is transgressed or flouted. My ans-
wer was that sometimes it so happens that
on those articles some decisions have been
given by judicial courts, and if I or some-
one else was aware of them, probably we
might benefit by that; then the point of
order might be decided. That was
my reply. Mr. Anthony stood up to
say that decisions had been given. Be-
cause that was my position, therefore, he
wanted to explain that already the Sup-
reme Court had decided and he wanted
to give me that assistance. That is beiug
mixed up and it is said that I allowed Mr.
Anthony to speak, | did oot allow M.
Sheo Narain to speak and so on.

ot serre ey - IR
# gt A7 feqr fe wg e oeft ®Y
e T oargd ¥

&t o wro GWQ : I 7 v
forer 5o ®1 qgrgAT WO Wy § o

Mr. Speaker: That was because that
question had been put in Hindi.

L CR CCEE L ECIC R (L
wreely off & faar qv qafad so%r A
ferft % 7 w1, qEY wrET AY agenAvE
AT @R

wq gEA garA ag =, faww
oo 9T AFrEE Ao R ooaw oW
ArT G QY F7 FeaT & e AT wrw
AR 5T g E , § IAW FEAE
f w9 FIgT I Y, gz FEA A
2 1 IER AT W wET 3,
ATET WTH WTET AN GAT, @ATEE WIR
wrdT w1 daEr fear, 9 fr IR B
frar ar

Shri §. M. Baperjee: Not this time.

Mr. Speaker: This time I have aot al-
lowed because the whole conduct through-
out has been to put obstructions. [ was
asking again and again that he should al-
low me to hear Mr. Frank Anthoay whom
| had called, and after that [ would
hear him. but he interrupted in between.

o ooy Emue . wgR T
Ea g S

ot Ro wio fgadt T agd fraw
o% faeq aurq @ T A W QR
* TX % TgHT FTEE Y Y wY Wy
feqr 4T ? qE §%T W @ § Wy
fear T 2 1 9@ % oy @ ¥
o1 T A FE fawa FIW A
o e Frew Wy vy o oaf 7
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oW wgew & HieEE g
| Sl
Shrimati Rean Chakravartty: You have
given the soquence. I was under the im-
pression that Mr. Madhu Limaye had
raised & point of order on a point of order.
If the sequence is what you have describ-
ed, then Mr. Limaye has every right to
raise a point of order, and I think we
have to listen to it. and you have to listen
to it, and 1 think if that is correct, then
you should ask him to come back, if this
is the sequence.

o % "AAET Wifg : & qrok
T OF o FT TR 1 & wad s
Faff g Kok aw T o
e Wi wy, fomd amgE #t 9w @
Mfar | &% gt wgw T 9§
FAY qgT 9T ® § IwT A fawy
¥ o gy A 1 I A ¥ qE
atfa & g & f feft fagrd Y
AT fomr a1 awar § oF wer g
Ffay | TSRl FTa FANA qG X
T =gr 9% qaTs S ¥ g xafrg
fawger ora a0 & I AW RIS
foar & 1 & orod frae oo § fe
Ay fawd Arga FY w19 ATOw qAv &

gy W 0 A Al w1
¥ ¥ FARA T fFar a1 wgT At
oy s &Y fe & 3 ol A Y IRy
freter T QI & IqFT qERTET FE
I WA N EFA F fag
dqrcAg g
Wh the q I am pre-
pared to suffer.

ﬂomwm f'!‘
e wE

woqm witew @ dar ek
qamw At § W gE0 qaw § e g
f uz § fs TN & g o

i ot @ox @ T

Shri P. C. Borooah.

slll! ?uk Anthony: May I conclude?
www Wi - ww @R dfd

WRITTEN ANSWERS TO QUESTIONS

wareat wr qnise
*1696. Wt fadwer wanw: W
W st 3F waTy Y FOv w6k fin

(%) = werwal/fawmi W

gerafeay wTaTR 9% el w9 & g
¥ & g 9 I fawre fe
¥

(&) w1 3797 s W @ *
A feemar mar & & s fawmit
& wwrafas @iy 7 awear qfedw
¥ guTE ®7 § Sd-wAreA § arwy oy
1

(m) wa ag ww § fr yo Saow
R 7% § fry v qaew en2-ee
&, uix

(w) afz g, aY wqv aowTe w frwre
fafow  sereaY/fawri w7 qerefers
ATITT 0T #7 3% qrfer g @ w1 ¢ ?

sam WA aar ow ofer S
(st xfrer o) : (7)) & ().
Afy aqr swrafae wd-wwar W
grawEAl F wre waeat o
fawmit &1 wwa-wAy 9x gAdsA fear
FraT & 1 QY Feafar § ag ffeaa s
swx 74 & fr it daraat qF fear
FEAAA G & | g F
*€ ux daredt gF fram £Y g qra
fiFy ary ae wEt & aETe g
frar mar | dATeRY ¥ @TwAT, Wy
a1 wfafs @ gy Aoyt &
v W 4 7w o & wereTT 9T
% sarey ¥ gte Y oF A9 g
A §r nf § 1 woaET & qfards
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swrafas wd-gaar, faasafaar
4 Y afpiear ®1 oew F @
Ty Mg gER R ™ AT
Y FrET Ty & f 9w ofeadAr
T GATE ®T § FTE-HI0AT F )
SFTT FY AT G B

(a) zr@ & & wfea gwwfaw
917 |G W arat F 0 qTe-ATY
HIr4gT aqr faqmt # faagqi & -
FI, FHATY g0 & 757 A41 Fa-fafa
¥ Erqy WA A AfH F
=7 fawg & wwvr grr &7 € fagrfont
g faqe w0

Memorial for Jawans in Delhi

*1697. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Defence be vicased
to refer to the reply given to Starred Ques-
tion No. 657 on the 21st March, 1960 und
state:

(a) whether the scheme to raise a mem-
orial in Delhi in the memory of the
Juwans of the Armed Forces who laid
down their lives for the defence of the
country has since been considered by
Government; and

(b) if so. the details thereof ?

The Minister of Defence
Chavan): (a) and (b). The
still under consideration.

(Shri Y. B.
scheme is

Forcign Exchange Allotted to Delegation
of Communist Party visiting USS.R.

*1698. Shri Kappen: Will the Mimster
of External Affairs be pleased to state:

(a) whether Government have allowed
the visit of u number of delegations of the
Communist Party of India to Moscow lor
holding ideological di with the
Soviet Communist Party leaders; and

(b) hew many Indian Communists were
given permission to visit the Soviet Union
during the last one year for medical treat-
ment or for other purposes’

MAY 16, 1966
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‘The Minister of External Affairs (Shri
Swaran Singh): (a) On an invitation of
the Central Cc i of the C
Party of the Soviet Union, a 6-member
delegation of the C Party of
India visited thc Soviet Union in March-
April, 1966 to attend the 23rd Congiess
of the Communist Party of the Soviet
Union. On another invitation from the
Central Committec of the Cominunist
Party of the Soviet Union, 9-member de-
legation of the Communist Party of India
went to Moscow in April, 1966 for bila-
teral talks with the Communist Party of
the Soviet Union. Necessary facilities
were extended to the members of the dele-
gations for their visit.

(b) During the last one year 70 memn-
bers of the Communist Party of India were
permitted to visit the Soviet Union includ-
ing 27 persons for medical treatment.

Netajl Jayanti Celebrations

*1699. Shri Hari Vishnu Kamath: Will
the Minister of Information and Broad-
casting be pleased to refer to reply given
to Starred Question No. 817 on the 28th
March, 1966 regarding Netaji Jayanti cele-
brations and state:

(a) whether the advice of the Centrul

Programme Advisory Committee was
sought in April;
(b) if so, what advice was tendered;

and

(c) the decision of Government in the
matter?

The Minister of Information and Broad-

casting (Shri Raj Bahadur): (a) Yes,
Sir.
(b) and (c). The Central Programme

Advisory Committee generally approved
the pattern followed by All India Radio
in the matter of observance of anniver-
saries of various national leaders. How-
ever, in view of the special 1mportance
of the matter, the Government have also
had the benefit of the views of some
Hon'ble Members of Parliament belong
ing to different political parties at aa in-
formal meeting on the 11th May, 1966.
As a result of discussions which took place
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at thal meeting, it has been decided 10
modify the list in respect of anniversaries
10 be observed on an annual basis. A re-
vised list of anniversaries to be observed
by A.LR. annually on an all-India basis is
given below. The list includes the name
of Netaji Subhash Chandra Bose.

Revised List of Anniversaries of National
Leders to be Observed by AIR Annually
on an All-India Basis

1. Mahatma Gandhi;

2. Pt. Jawaharlal Nehru;

3. Shri Lal Bahadur Shastri;

4. Netaji Subhash Chandra Bose;
5. Sardar Vallabhbhai Patel;

6. Dr. Rajendra Prasad;

7. Lokmanya Tilak;

8. Maulana Abul Kalam Azad.

wTedte wArere gdfer

*1700 st qwrwAtT WAy -
=t gea W T wEww :
it famr wr @5 :
=Y |0 ®o wANT :
ot wrq arf :

‘ﬂ faa =
wt wid :
=t anaw fag :
7t Treft :

%0 we We gwea & gz
Ty A g 77 fr

(%) %ar gz w9 2 fx fag¥ §s
aqg ¥ wiha gure qAafet @
fade whirs wad swifo 3 ar &
LA

(@) afe g, at w1 oo oo *rf
g Afa A € ¢ ; W
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(% afe @, & T g
% ey v @ad ®) I AR
fagvit @a? ufuw gmfra 73 & w@r
Frvw § 7

g st wErer wwe (st T
) : (%) A, ;o

(&) "% (7). 5o TE BT )

Purchase of Arms by Pakistan

#1701, Shri D. C. Sharma:
Shri Ram Harkh Yadav:
Shri Onkar Lal Berwa:
Dr. Kohor:
Shri Hukam Chand Kachhavaiya:

Will the Minister of External Affales be
pleased to state:

(a) whether Indian Envoys abroad have
reported the purchase of arms by Pakis-
tan whereves they are available and with-
out regard to price; and

(b) if so. the reaction of Government
thereto?

The Minister of External Affairs (Sbri
Swaran  Singh: (a) and (b). Indian
Missions report to Government whutever
information bccomes available to them on
Pakistan’s arms purchases abroad. and we
take diplomatic action, as appropriste, in
such matters.

Properties of Gurdwaras in Pakistan

*1702. Shri Dalfit Singh: Will the
Minister of External Affalrs be picased to
atate:

(a) whether it is a fact that the valuc
of the properties of Gurdwaras left in
Pakistan comes to about Rs. 25 crores
with Rs. 50,00,000 income annually against
which neither any cvacuee property of
Muslims religious shrines of Punjab was
aliotted to S.G.P.C., Amritsar nor anv
settlement has been made with Pukistan
Government so far;

(b) whether it is also a fact that pre
viously, some such land was allotted to
S.G.P.C.. Amritsar temporatily and wa:
cancelled afterwards and taken over bv
the Wakf Board of India; and
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(c) if so, whether Government have
any proposal to allot the same land of
Punjab permanently to 8.G.P.C., Amritsar
in lieu of the same?

The Minister of External Affalrs (Shri
Swaran Singh): (a) It has been reported
by the S.G.P.C.. Amritsar, that the valuc
of the properties attached to the Gud:
waras in Pakistan in 1947 totalled a little
over Rs. 16 crores 18 lakhs and that the
annual income from those properties was
48} lakhs. According to the information
with Government no evacuee property of
Muslim religious shrines has been allotted
to S.G.P.C. No settlement has yet becn
possible with the Pakistan Government in
regard to thc properties of the S.G.P.C.
left in Pakistan.

1abl P
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trative Officers to scek the help of the
Army whenever necessity arises.

R.T.C. with Industrialists

*1704. Shri R. Baroa:
Shri 8. M. Banerjee:
Shri Linga Reddy:
Shri Daji:
Sbri P. C. Borooah:
Shri Prakash Vir Shastri:

Will the Prime Minister be pleased to
state:

(a) whether a programme has been
finalised by Gov to hold a num-
ber of round-table conferences bLetween
Government and groups of industriatists
and experts in diffcrent fields of indusuy
and with the object o harness

(b) According to i
no land was allotted to the S.G.P.C.
Amritsar from Muslim religious shrines,
and there iy no Wakf Board of India as
such.

(¢) Government have no such proposal
under consideration.

Hostlle Nagas

*1703. Shri R. S. Pamdey :
‘ Shri R. Barua:

Will the Minister of External Affairs bc
pleased to state:

(a) whether Government have taken
certain concrete steps against the hostile
Nagas who have been carrying on anti-
national activities during the recent past;
and

(b) if so, the details of the measures
taken and the results achieved, to ourma-
lise the situation in the State?

‘The Miolster of State in the Mintstry of
External Affairs (Shri Dinesh Singh): (a)
and (b). Instructions have been issued by
the State Governments of Assam, Mani-
pur and Nagaland to intensify security
ar and Vigi in the affected
areas and suitable steps bave becn taken
to protedt the commission of unlawful acts
by the undstground Nagas and also to
prevent danger to the life and property of
the citizens. The State Governments have
also issued .instruction to their Adminis-

to better purpose the expertise and dyna-
mism in the country; and

(b) if so, the details of the progiamme
of holding such discussions and the major
issues which will be taken up at series of
such conferences ?

The Prime Minister and Miaister of
Atomic Energy (Shrimati Indira Gandhi):
(a) and (b). It is intended to arrange
meetings from time to time with those in-
terested in industry, agriculture and other
important aspects of our economy. The
object of the meetings is not to arrive at
any decisions on specific issues, but to
provide for a free and fraok exchange of
views in order to bring about a better un-
der ding of the probl and difficulties
which are faced by Government and the
people engaged in these lines of economic
activity.

The first meeting of this kind was bed
on April 29 and 30 with some industria-
lists, managers, technologists and econo-
mists o discuss the problems bampinug
industrial producti and /!

The next meeting is likely to be hold
carly in June to discuss problcms rvelat-
ing to Public Sector Enterprises and their
production.

The dates for further mectings are yet
to be finalised.
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Ceylonese Government Claim oo the
Island of Kicha Thivu

*170S. Shri Madho Limaye:
Dr. Ram Manohar Lohia:
shri §. M. Banerjee:

Shri P. C. Borooah:
Shri S. Kandappan:
Shri D. C. Sharma:
Shri Warior:

Shri Daji:

Shri Rajdeo Singh:

Will the Minister of External Affmin

be pleased to statc:

(a) whether Government's attentioa has
been drawn to the claim made by the
Ceylonese Government on the island of
Kicha Thivu:

(b) whether any represcntation bas
been made by the said Govesnment to
the Government of India;

(¢) whether any reply has been sent
to this communication; and

(d) the contents of the reply?

The Minister of State in the Ministry
of External Affairs (Sari Dinesh Singh :
(a) Government of India have seen press
reports regarding this.

(b) No. Sir.

(¢) and (d). Do not arise.

Alloys Steel Plant at Kanpur

*1706. Shri S. M. Baoerjee:
Shri Kishen Pattnayak:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Moecna:

Will the Minister of Defence bc pleased
to state:

(a) whether it is a fact that a final de
cision has since been taken to establish a
special Alloy Stecl Plant at Kanpur; 1nd

(b) if oot, the reasons for the delay in
taking a final decision ?

The Minister of State in the Ministry of
Defence (Shri A. M. Thomas): (a) and
(b). There is a proposal under conside-
ration for modernising the facilitics avail-
able for Alloy Steel Production at Kan-
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pur. scopc “nd pattern of facuities
to be set up have to bhe determined with
reference to the capabilities that may be
developed in other steel plants in the
public and private sectors. This is un-
der cxamination of the Government of
India.

Marine Diesel Engine Factory at
Ennore (Madras)

"1767. Shri S. Kandappan: Will the
Minister of Defence be pleased to state:

(a) whether thc proposal 10 set up
Marine Diesel Enginc Factory at Ennore
near Madras has been dropped; and

(b) if »o .the reasons therefor?

The Minister of State in the Ministry of

Defence (Shri A. M. Thomas): (a) Yes,
Sir.
(b) On the invitation of the Govern-

ment. a Team of M/s. MAN Engincers
visited India during Junc, July and Augu:!
1965 to prepare 4 basic  manufacturing
plan for this Project. They were also
requested to advise on the best location
out of the sites at Cochin, Madras awd
Visakhapatnam or any other site which
they may recommend.  After tuking into
consideration various factors, c.g. geograp
hical situation, communications, availab:
lity of labour, investment and factory coss,
cte.. and carrying out a rclative assess-
ment of the different sites, they have re
¢ ded in the following order for the

location of the factory-—Ranchi, Vishaka
patnam. Madras and Cochin.
oo wvfera
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Visit of an Official of E.A. Minlstcy to
Vietnam

*1709. Shri P. C. Borooah:
Shri P. Venkatasubbalan:
Shri K. C. Pant:

Will the Minister of External Affairs be
pleased to state:

(u) whether a senior officer of his
Ministry was recently sent to Victnam to
study the possibilities of economy in ex-
penditure on the International Control
Commission on Vietnam and to have a
general idea about the position there;

(b) if so. what was his report to Gov-
ernment; and

(c) the action taken by Government in
the light of his report?

The Minister of State in the Ministry of
External Affairs  (Shri Dinesh Singh):
(a) Yes, Sir.

(b) and (c). The report or Govern-
ment‘s"decisign thereon cannot be divulg-
ed at this stage without embarrassment to
India’s position as Chairman of the Com-
mission.
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Film on Netaji

“1710. Shri Nath Pai: Will the Minister
of Infor jon and Broadcasting be pleas-
cd to state:

(a) whether Government are aware
that a film called *“Netaji” is being shown
in several cinemas in the country;

(b) that the film does no justice to the
greatness of Netaji; and

(c) whether there is a demand that the
film be withdrawan from circulation ?

The Minister of Information und Broad.

casting (Shri Raj Bahadur): (a) Yes.
Sir.

(b) The film was passed at Bombuy
and the opini of the Ex: Com-

mittee of the Board was that the film has
been made with due reverence and res
pect to Netaji.

(c) Government has received no com-
plaint or representation that the film should
be withdrawn from circulation. However.
a petition was filed by Shri Dwijendra
Nath Bose, in the Court of the Additional
Chief Presidency Magistrate, Calcutta, for
restraining the exhibition of the film un-
der Section 144 Cr. P.C. and was drop-
ped by the court. The film is now in cii-
culation in the country.

Negotiatiog Machinery for Civil Defence
Employees

#*1711. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Defence bc pleascd
to refer to the reply given to Starred Ques-
tion No. 807 on thc 28th March, 1966 and
state:

(a) whether the question regarding the
setting up an interim negotiating mac-
hinery for the civil defence employees has
since been considered by  Goverameat
and

(b) if so. the detail thereos

The Minister of Defence (Shri Y. B.
Chavan): (a) and (b). Yes, Sir. The

proposal to set up an interim Negotiating
Machinery for civilian defence employees
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has since been idered and dropped, in
view of the fact that the Joint Cunsulta-
tion and Compulsory Arbitration Scheme
of the Ministry of Home .ARairs in
which the Defence Ministry will partici-
pate, is likely to come into force very
so0n.

Naga Hostile Activities

*1712. Shri P. C. Boroosh: \Will the
Minister of E: 1 Affairs be vl 1 to
refer to the replies given to supplementary
question to Starred Question No. 1309
on the 25th April, 1966 and statc:

(a) whether investigations as to the
question of existence of forcign hand be-

hind the Naga hostiles activities have been
completed; and

(b) if so, with what result ?

The Minister of State in the Ministry of
External Affairs  (Sbri Dinesh Singh):
(a) and (b). We have definite informa-
tion about the help given by the Pakistan
Government to the Naga hostiles.

Coverage of P.M.'s Visit to US.A.

*1713. Shri D. C. Sharma:
Shri Yashpal Singh:
Shri Kapur Singh:
Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether the use of Voice of
America  voicecast for the coverage of
Prime Minister’s recent visit to the United
States of America by the All Indis Radio
has been enquired into; and

(b) if so, the result thereof?

‘The Minister of Information and Broad-
casting (Shri Raj Bahadur): (a) Yes, Sir.

(b) All India Radio did not use thce
Voice of America's voicecasts in cover
ing the Prime Minister's recent visit to
the United States. It, however, used ex-
cerpts from the Prime Minister’s speeches
recorded by the Voice of America. Such
facilities are commonly availed of by
broadcasting organisations  all over the
world on a reciprocal basis. The intro-
dutory remarks pertaining to the excerpts
were written by A.IR.s own correspon-
dent covering the Prime Minister's visit
and were read by an Indian locally avail-
able.

St by British Defence Secrciary

El
1714 :m'l Hem Barua: Will the
Minister of External Affalrs be pleased
to state:

(a) whether the attention of Goverr
ment has been drawn to the statemen.
made by the British Defence Sccretary,
Mr. Denis Healey in the House of Com-
mons which says: ‘India and Pakistan
are still more concerned with the struggle
with each other than with other troutles’;

(b) if so, whether Government think
that Britian has not been able to over
come her inhibition of equating Indin
with Pukistan; and

(c) if so. whether Government have
taken up this matter with UK. Govern-
ment ?

The Minister of External Affairs (Shri
Swaran Singh): (a) Yes, Sir.

(b) Mr. Dcnis Healeys statemen:  was
not made in context of Britain's re-
lation with India and Pakistan but urose
out of a reference to the possibility of an
“Asian  coalition” made by Sir Alex
Douglas Home.

(¢) Does not arisc.
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Accidents to Naval Aircraft

“1716. Shri Hari Vishnu Kamath: Wil!
the Minister of Defence be pleased to
stute:

(a) whether it is a fact that recently
several naval aircraft have been involved
in accidents;

(b) if so, the details thereof; and

(v) whether an inquiry has been or is
being held in the matter?

The Minister of Defence (Shri Y. B.
Chavan): (a) Only two aircraft of the
Navy werc involved in minor accidents
while landing at Santa Cruz in the 1st
May 1966.

(b) Onc of the aircraft was diverted
from the Carrier INS VIKRANT to
Santa Cruz after minor damage to the
nosewheel whilst practising deck landing.
The nosewheel collapsed on landing at
Santa Cruz. The second aircraft which
was eorting the first aircraft also landad
at Sunta Cruz. A minor fire developed in
the second aircraft engine bay after the
c¢ngine had been switched off. The fire
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was P ptly brought under 1. Both
the pilots are safe.

(c) Yes, Sir, a Board of Enquiry is be-
ing held to investigate the causc of fire
which occurred after the enginc of the
second aircraft had becn switched off. No
enquiry is intended in the first accident as
it was a case of material failure

Conflict in Vietnam

“ 717, Shri Shree Narayan Das: Will
the Minister of External Affairs be pleased
10 state:

(a) whether the international Commis-
sion for supervision and control in Viet-
nam or any of its member Governments
has taken initiative in the matter of seck-
ing ways in ending coaflict in Vietnam;

(b) if so. the precisc nature of steps
taken; and

(¢) whether any and if so which otacr
Governments have expressed their desire
to help in this matter ?

The Minister of State in the Ministry of

External Affairs (Shri Dioesh Singh):
(2) and (c). The Goverament of Canada
have been ing the utili of

the services of the International Commis-
sion for Supervision and Control in Viet-
nam towards a peaceful settiement of the
Vietnam question. The Government of
Canada have also informed the Govern
ment of India of their thinking in this
regard. The proposal was only explora-
tory to find out how the International
Commission could help in this and no
specific details have been worked out.
‘The proposal is not being pressed.
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Closure of American Monitoring Stations
by Pakistan

*1719. Shri P. C. Borooah: Will the
Minister of External Affairs bc pleased to
state:

(a) whether Government's  atteation
has been drawn to the reported closure of
the American Monitoring stations by
Pakistam in order to pressurize thc United
States to rcsume full-scale military assis-
tance to Pakistan;

(b) if so, whether Government's atten-
tion has also been drawn to the psycho-
logical frenzy in the U.S. Government on
resumption of arms aid to Pakistan in
the context of this pressure and the dis-
play of the Chinese arms by Pakistan
on Pak. day; and

(c) if so. Government's reaction 10
prevent U.S. Government from lifting the
embargo on arms aid to Pakistan under
such pressure?

The Minister of External Aflakis (Shri
Swaran Singh): (a) Yes, Sir.

(b) Government are not aware of any
‘psychlogical frenzy' in thc U.S. Gov-
ernment to resume arms aid to Pakistan, in
the context of the threat of closure of
U.S. Monitoring stations in Pakistan. We
presume that the U.S. Government have
drawn its own ‘conclusions from th: dis-
play of Chinese arms by Pakistan on
Pakistan Day.

(c) Government have expressed to the
U.S. Government thejr deep concern at
the reports about the possibility of lift-
ing embargo on arms aid to Pakistan.
Diol. ic Relath . Rodest

and United Kingdom

*1720. Shri Madhv Limaye:

Sbri Sidheshwar Prasnd:
Shri Kashi Ram Gapta :
Sbri Indrajit Gapta:

Shri Vasudevan Nair:

Sbri Nath Pai:

Shri Kishen Psttnayuk:
Shri Harl Vishoo Kamath:
Dr. Ram Manbor Lohte:

Will the Minister of External Afl~lrs bc
pleased to state:

(a) whether Government's atention bas
been drawn to the move for the rastora-
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tion of diplomatic ties between the rebel
white minority Rhodesian Government
and the Government of United Kingdom;

(b) the likely repercussions of this on
the Afro-Asian world;

(c) its impact on the Commoawealth
and inter-Ca lations; and

ealth r
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Shri Vishwa Nath Pandey:
Shri Firodia:

Will the Minister of External Affairs be
pleased to state:
(a) whether it is a fact that the Kuwait

Government is prepared to help thz In-
dian Government in respect of industrial

(d) the reaction of Governmeut to this
development?

The Minister of State in the Ministry of
External Affairs (Shri Dinesh Singh): (a)
Southern Rhodesia is not a sovereign. in-
dependent country. Thercfore, it could
not have diplomatic relations with the
U.K. However, Britain did have a re-
presentative (called the High Commis-
sioner) and his staff functioning in Salis-
bury. The Rhodésians similarly had an
office in London. With the declaration of
UDI the British representative was with-
drawn and a small residual staff was left
in Rhodesia for the performance of con-
sular functions. Even this residual staff
was asked to lcave the country by the
Smith regime but when the British Gov-
ernment agreed to start exploratory talks
with the illegal regime in Salisbury and
it was decided not to withdraw the resi-
dual staffs in London and Salisoury.

(b) The U.K. decision to institute evzn
exploratory talks with the illegal regime
in  Salisbury has comc as a surprise to
Afro-Asian countries including those in
the Ci Ith and r to this
development  are  criticul  of  Britans
action.

(¢) It is too carly yet 1o assess what
impact this will have on the Common-
wealth and on relationships as betwzen
its members.

(d) The Government of India sharc the
uneasiness felt by other Asian and African
countries in this matter and are waichine
the situation.

-
Indo-Kuwait Joint

5657. Shri Basumatari:
Shri Kindar Lal:

Venture

develop ; and
(b) if so, the details ot the agreement,
if any, in this regard ?

‘The Minister of External Affairs (Shri
Swaran Singh): (a) and (b). In recent
contacts between the Governments of India
and Kuwait it has been agreed that possi-
bilities of industrial and financial co-
operation between the two countries for
mutual benefit should be closely eximin
ed. A Joint Indo-Kuwait Committec has
been formed and the first meeting of this
Committee is likely to take place shortly.

Cheap Radios

Shri Dhuleshwar Meena:
Shri Ramachandra Ualka:

Will the Minister of Information and
Broadcasting be pleased to refer to the re-
ply given to  Unstarred Question Ne.
2482 on the 21st March, 1966 and state:

5658.

(a4) whether the question of supplyng
cheap radio sets to the villages has since
been considered by Government: and

(b) if so. the details thereof ?

The Minister of Information and Broad-
casting (Shri Raj Bahadur): (a) and
(b). The entirc question of augmenting
the production/supply of radio receivers
in the country is being pursued vigorousty
in consultation with the Ministry cof In-
dustry. Action is being taken to obtain
foreign exchange resources to step up pro-
duction of cheap sets and spare parts

New Medals for Army Persounel

5659. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Defence he pleas-
ed to refer to the reply given to Unstarred
Question No. 3197 on the 4th April, 1966
and state:

(a) whether the proposal for the inst-
tution of new medals for the Armed
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Forces personnel has since been consider-
ed; and

(b) if so, the details thereof”

‘The Minister of State in the Ministry of
Defence (Shri A, M. Thomas): (a) ana
(b). The proposal is still under conxi-
-deration.

Oriya News Reels and Documentaries

£660. Dr. Kohor : Will the Minister of
haformation and Broadcasting be pleased
10 state:

(a) the number of Oriva recls

and documentaries released so far;

news

(b) their names;

(c) whether any Oriya documentary
films or ncws reels are under production
«or likely to be produced during 1966: and

(d) if so. their names and time of their
Tclease ?

The Minister of Information and Broad-
-emting (Shri Raj Bahadur):: (a) to (d).
All the documentaries produced And re-
Jeased by the Films Division in public
cinemas on all-India circuits and all films
released through mobile vans since May
1958 have been dubbed and released
Oriya. Since January 1960 all weekly
newsreels releascd in public cinemas on
all India circuits are also dubbed in
Oriya. The cxact number and names of
documentaries and news reels so far dub-
bed in Oriya and released. are being col-
lected and will be laid on the Table of the
House.

Paktoonlishan

5661. Shri Madhu Limaye:. . Will the
Minlster of external Aflairs be pleased to
otate:

(a) the present policy of Government
regarding the help to the Pakhtoonistan
tiberation movement led by Khan Abdul

707 (ai) LS—4.
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Ghaffargihan, as announced by the Minis-
ter of External Affairs in Lok Sabha on
the 17th November, 1965

(b) whether Badshah Khan is to  vimt
India in the near future; and

(¢) if so, the date of his visit?

The Minister of External Affairs (Shri

Swaran Singh): () Government's  atli-
tude on this question has repeatedly been
made clear in the House. Goverminent
has every sympathy for the just demands
of the Pakhtoons and will do whatever
is constitutionally possible to help them.

(b) and (c). Khan Abdul Ghaffar Khan
who was invited in January, 1965 has not
indicated when he will visit India,
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(7) #fF sym w@& & q90-
FAEIRTT &Y qrET T aTie W WG
o¥t mfier w7 @ fafeea a8 fea
¢, ey ot spfaa =9 1 9w
# 3zaT )

IO W (@) H St gex fan
T §, I WY gU WRT AT FE
=Y A #) feafa & a9 &

Furniture at M.E.S., Ambala

566s. Shri S. M. Banerjee: Will the
Minister of Defence be pleased to state:

(a) whether it is a fact that during the
years 1963-64, 1964-65 and 1945-66. a ot
of furniture in Military Engineering Ser-
vices at Ambala Cantonment has been
found missing or written off;
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(b) if so, how much amount was in-
volved and when that furniture was manu-
factured or purchased;

(¢) whether action was taken or an in-
quiry held to find out the exact loss of the
public money; and

(d) the steps taken to avoid such losses
and misapppropriation of Government
stores and property?

The Minister of Defence (Shri Y. B.
Chavan : (1) to (d). All the informa-
tion necessary to answer this question is
not available. It is being collccted nd a
statement will be laid on the table of the
House as soon as the relevant information
is received. .

dfrr wiwwrfal € s v

5666. To TW WAYET =fgar:
=t femr gz
= wy foma

FAT €A T TZ AT AT FIT K46
f&
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(&) afz &, A« 9% qET
v § dfw ufewsrd wowfes g
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g wwifm fafezy gro f@fe
fafem g& & dwgr awa fagh o
swifor &7 97 fage fede ua faaeed
wuar TR qvqA fakasi & g 2
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e =gaeay wra: qute &

N.D.F. Collection in Bahruich

$668. Shri Ram Singh :
Shri P. H. Bheel :
Shri P. K. Deo :

Will the Prime Minister be pleasced
stale

(1) the total amount collected from
Sirsia and Prayagpur Blocks of Buhraich
District in U.P. for the National Defence
Fund during the recent Indo-Pukistan
conflict;

(b) whether the entire amount has been
deposited by the local authorities in the
National Defence Fund; and

(c) if. not, why?

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi) : (2) In comnection with the
recent Indo-Pakistan Conflict Rs. 11,631.22
and Rs. 2042131 were collected from
Sirsia and Prayagpur blocks respectively of
Bahraich District in U.P. for the National
Defence Fund.

(b) The entire amount has been
deposited in the Statc Bank of India, for
credit to the National Defence Fund.

(c) The question does not arise.
ANewr ® wwrfeat ® afeart w

5669. W To qo fawrdt: v
T §A 3g q@TR A FA F fF ¢
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FHATET & afrard &1, gy araa-
afeamm w9 & afomaerer s9q
S #1 afazr frar an, gfaad 2w
Y wrE oo 7 §

(@) af g, at e wrfeal
¥ ofrardt #1 gfaad @ 7€ § 5 WR

() afe 7=, a1 3% w@T FW
g

wfacen st (st awEeEE
wegr) ¢ (F) @ ogamt ¥, W
m fau A¥mT & afqad aag, o
&% afaat & fau szreATgEs favwa
FTea v wanst, W frafaar o
& fau aw 90 % fag 7o §

(@) @ar (7). 5w 7E Iz
wifs g & WA oiferaE 3 F
A g & wf afgad T8 W
T g

A fod § cartT wneasi % fag
qRATY W wT wIEw

5670. st fawym waw:
st gew W oA
o ot wow Tt :
It :

w1 geAt Wi wRe w4 o a
g w47 fr

(%) @1 ag a= § f& gae wqw
* ¥ fao & cq AwrAROEl S
qEATY FTH FT FT oG wwAr §

(=) w1 ¥y 59§ fe T FwTaL-
97 1000 ¥ wfuw wfear & ood
&

(7) ® =g+ 7w & fr “ifw
AT’ Y FAF 800 & WAW
sfaat ewdft §



17069 Written Answers
() 77 a8 Y 79 & f& 3@
qAAEATA & 9 AT AW IER
vk feg & goo ¥ wfus wfaar &
fagry o mwdr & ;

(3) 7ar 7z Wt 79 ¢ f& 9@
T #) o o A ad g
Liee

(=) afz &, a1 o8& gETITCAY
F1 TGIT KA TT KT q9T TEHQ
fawra &3 & war F1owr § 9= & wfuw
afrare ATy WF g ARTATISET ®Y A &Y
sEA FO &1 we fear v §
L S AR EC e BES 1 S|

o Wi serew Wt (o T
) ¢ (F) oA

(&) oY, & 1 "FTwIT & WH
ITASH AHEFT) ¥ WA, WS ¥
sETfe 19 ATy gEardd § 7 gear
Y FATT HEAT 1000 § FE

(m) #vz F ifm AmTs @Y
AT HEAT AT AT AT AT TEY

(¥) qar g1 = ¢ f¥ @ oo
' war weiw ox faq & 2000 sfagr
BT FEr &\

(%) 77w & 77w D
TWE

(9) saarQ F9 & AREATA
*q WY, gEAT ® Afa a1 IAEY
fagy aw] 9T @A A vEr W o
qEATO WS HEA ®Y, WTEEA
¥ 97 AdIfTE gEAT "W 54
5o o HYo (fro mAo)  ardm
26-4-1966 ¥ fafga Afa & s
waTz fiear smar & | W g €Y 0%
gft A% AT *Y T 9T = A 6
2

fawrgw 23X & fag  gw-afawmy
A gAY ¥ o AT oan § fw
IR TqT Aeat fert §, swwe i

MAY 16, 1966

Written Answers

17070

if’ﬁfwﬁm%ﬁ T A @
§ g wav A § fawg 7 fer wrar
ok &a ¥ fau & o & qEwfrar
®ga Afa® AT w1 fea g
FRAE

Wage Board for Cantonment Board

Employees
$671. Shri Rama chandra Ulaka :
Shri Dhuleshwar Meena :

Will the Minister of Defence he pleased

to refer to the reply given to Starred

Question No. 831 on the 28th March,
1966 and State:

(a) whether the proposal to appoint a

Wuge Board for Cantonment RBoard
cmployees has since been considered;
and

(b) if so, the details thereof?

The Minister of Defonce (Shri Y. B
Chavan) : (2) and (b). The proposal to
appoint a Wage Board for Cantonment
Board employees is still under considera-
tion of Government.

Indian Contingent in Guza

§6732. Shri Vishwa Nath Pandey :
Shri Brlj Basi Lal :
Shri Brij Behari Mehrotra ¢

Will the Minister of Defence be plcased
to state:

(a) whether it is a fact that the officers
and other ranks of Indian contingent of
the United Nations Pcace-keeping Force
in Gaza were presented U.N. service
medals at Diercl Ballah (Gaza) recently;
and

(b) if so, thc number of the Officers
and other ranks who have got such
medals?

“Mhe Minister of State In the Ministry of
Defence (Shri A. M. Thomas): (a) and h).
The information is being collected and will
he laid on the Table of thc House.

L N. A. Memorial in Singapore

5673. Shri Harl Vishnu Ksmath:® Will
the Minister of Externsl’Affairs be
plcased to refer to the reply given to

Unstarred Question No. 573 on the 15th
November, 1965 and state:
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(a) whether it is a fact that the then
Prime Minister of Singaporc had stated
that 1 would give the most courteous  con-
sideration to any request from the Govern-
ment of India for the reconstruction of the
1. N. A. Memorial in Singapore” and thus
the Prime Minister Nehru had  trerefore
answered: “In view of the statement of
the Prime Minister of Singapore, we arc
giving further consideration to the matter”;

(b) the reasons for now interposing the
“people of Indian origin in Singapore”
between the Government of India and of
Singapore:

(¢) whether Government have resiled
from the stand taken by Shri Nehru as
adumbrated in (a); N

(d) if so, the reasons thercfore; and

(c) if not, thc upshot of consideration
of the matter by Government?

‘The Minister of External Affairs
Swaran Singh):  (4) Yes, Sir.

(b)to (¢) Shri Nehru stated in the Lok
Sabha on 25-3-1960 in answer to questjon
No. 1465 that the reconstruction of the 1.
N. A. Memorial in Singaporc was 1 matter
between the persons of ‘Indian origin in
Singapore and the Government of Singa-
pore. The Government of India will, how-
‘ever, be glad to offer its co-operation and
help,

Since Singapore is now an indepen-
dent country itis best that the people in
Singapore give thought to this mater,
They already have the assurance of co-
operation of Government of India.

W d e wei ww-faw W

fawar (nfewr) wed o wanfa 37
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Use of Atomic Energy

5675. Shri Linga Reddy: Will the

Prime Minister be pleased to state:
(a) the steps tuken to use atomic energy
as a substitute for electric and thermal

energy where there is scarcity of water
in the country;

(b) the schemes proposed to be taken
up in the Fourth Five Year Plan in this
regard?

The Prime Minister and Minister o
Atomic Energy|(Shrimati Indira{Gandhi :
(a) Atomic Energy can be used as a
substitute for coal or hydro energy for
production of clectricity. Atomic power
stations. like coal-fired stations. however,
require water. as atomic powcr reactors.
like boilers in thermal stations, convert
water into steam. which drives the
turbo-generators. In arcas in which fresh
water is scarce, but sea water is available,
fresh water can be produced as a
by-product by desalination in atomic power
stations.

The Department of Atomic Energy is
setting up two nuclear power stations, in
locations remote from cheap coal supplies
and where hydro power is not available.
namely. one at Tarapur in Maharashtra,
with a capacity of 380 MW(c¢) and another
at Rana Pratap Sagar in Rajasthan with
a capacity of 200 MW(e). Studies are
in progress in the Atomic Energy
Establishment, Trombay, on the economics
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of the production of fresh water by
desalination in atomic power stations.

(b) During the Fourth Plan period, it
is tentatively proposed to double the
capacity of the station in Rujasthan and
to set up an atomic power station of
400 MW(e) at Kalpakkam in Madras.
Schemes for the further expansion of the
nuclear power programme arc  under
consideration.

Meeting botween under-ground Nagas
and Chinese Foreign Minister

5676. Shri P. C. Borooah:
Shri Hem Barua:

Will the Minister of External Affairs

be pleased to state:

(a) whether inquiries about the mecet-
ing of an Underground Nagas delegation
with the Chinese foreign Minister in
Dacca have been completed; and

(b) if so, with what results?

The Minister of External Affalrs (Shri
Swaran Singh): (1) and (b). There is no
confirmation available that the Naga re-
bels met the Chinese Foreign Minister at
Dacca.

T.V. Studios ,

§677. Shri P. C. Borooah : Will the
Minister of Information and Broad-
casting be pleascd to state :

(a) the names of the countrics which
have offered assistance to build television
studios in India; and

(b) the nature and details of assistance
offered by each country?
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Germin technicians and agreed o train

lnd‘» Engineers in West Germany.
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Portuguese Colonies
5679. Shri Madhu Limsaye : Wili th

Mini of E | Affalrs be pleased to
state:

(a) whether Government's attention has
been drawn to the ferment in the Portu-
guese colonies of Angola, Mozumbigue and
Guinca; and

(b) if so. the assistance which Govern-
ment is rendering to the freedom move-
ments in thesc territorics?

The Minister of External Affairs (Shri
S Singh) : (8) Yes, Sir.

The of Inf i and
Broad casting (Shri Raj Bahadur): (a)
Only the Federel Republic of Germany
offered assjstaee to build one television
studio in India. A few more countries have
also made prcliminary cnquiries which are
exploratory or‘and commercial in nature.

(b). The Fedcral Republic of Germany

have supplied cquipment for one T.V.
studio in New Delhi, loaned services of

(b) The Government of India have al-
ways vig ly opposed the col 1 poli-
ciecs of Portugal and have constantly
pleaded th- cause of the people of Portu-
guese Colonies in the United Nations and

in other international forums.

India is a member of the’ U.N. Speial
Committec of 24 on Colonialism, which
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bas done commendable work in bringing
to the notice of the world, the atrocities
committed by the Portuguese Colonialists
on the inhabitants of M bique, Angola
and Guinea, in contravention of the U.N.
Charter and Human Rights. As a result
of the efforts of this Committee in which
India has played a notable part, thc U.N.
General Assembly has passed a pumber
of resolutions aimed at securing independ-
ence for the Portuguese territories in
Africa.

Some scholarships for higher studies in
India are being offered cach year, to
students from Portuguese Colonies and
we have also pplied some dici
first-aid equipment and books etc. for use
by the nationalists of these colonies, in
cxile.

Land Belonging to Muslim Shrines

5680. Shri Daljit Singh: Will the Min-
ister of External Affairs be plcased to
refer to the reply given to Unstarred Ques-
tion No. 2507 on the 21st March, 1966
and state:

(a) whether all the land belonging to
the Muslim Shrines in Punjab has been
taken over by the Wakf Board of Indis;

(b) whether it is also a fact that neither
Wakf Board of Pakistan nor Wukf Board
of India pays any amount to S.G.P.C.
Amritsar who spends about a lakh of
rupees for the management of Gurdwara
Nankana Sahib alone; and

(c) if so, whether Government have
any proposal under consideration to pay
some amount to S.G.P.C.. Amuitsar out
of the income of Wakf Board?

The Minister of External Affairs (Shri
Swaran Singh): (a) There is no Wakf
Board of India as such but there are Statc
Wakf Boards including one in  Punjab
established under the Central Wakf Act,
1954. Whether any lands belonging to
Muslim Shrines in Punjab have been taken
over by the Punjab Wakf Board wifl be
known after the survey of wakf proper-
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S.G.P.C. in compensation for its oroper-
ties in West Pakistan.

There is no proposal under considera-
tion of Government to pay any amouat
to the S.G.P.C.

Reported discourtesy to resident
of Israel

5681. Shri Hari Vishou Kamath: Will
the Minister of External Affairs be pleas-
ed to refer to the reply given to Starred
Question No. 4338 on the 25th April, 1966
regarding reported discourtesy to Pres-
dent of Israel and state:

(a) whether the case was heard in the
last week of April, 1966, as scheduled;
and

(b) if so, what stage it has reached?

The Minister of External Affairs (Shr
Swaran Singh): (a) The case came up for
hearing on 10th May. 1966.

(b) The prosecution against the stu-
dents has been withdrawn and they have
been relcased.

Plant at Katnf

5682. Shri Firodia: Will the Minister of
Defence be pleased to state:

(a) whether it is a fact that a mon-
ferrous plant is likely to be set ap at
Katni;

(b) if so, the capacity of the plant and
its estimated cost: and

(c) whether any foreign- assistance will.
be utilised?

The Minister of State in the Ministry
of Defence (Shri A. M. Thomas) : (a
and (b). A Project involving an estimated
outlay of Rs. 340:57 lakhs jp being imple-
mented at the Ordnance gctory. Katof,
Part of this Project viz. a Plant for Melt-
ing and Rollmz of brass has alrcady been

ties, which is now in progress, is
ed. .

(b) and (c). The Wakf Board of Pakis-
tan has not paid any amount to the

d. It is not in public inter-
est to disclose the capacity of the Plant.

(c) There is no foreign assistance for
this Project.
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Degtif due to Explosion of Mines i
’ Khemn Karan Area

5684. Shri Gulshan:
Shri P. H. Bheel:
Shri Daljit Singn:

Will the Minister of Defence be pleased
to statc the number of persons und ani-
mals died as a result of explosion of
mines laid by the Armed forces on the
Indo-Pukistan border after the withdruwal
of forces according to Tashkent dcclara-
tion uptil now, especially in Khem Karan
area?

‘The Minister of Defence Production
(Shri A. M. Thomas): Five pcrsons
have died and 9 were injured in
Punjab jncluding 3 and 2 respectively in
Amritsar district after the withdrawal of
forces due to explosion of mines laid hy
Pakistanis. A few animals have died
similarly; the exact number is not known.

Agreements with Forelgn Advertising

Agencles
568S. Shrl S. N. Chaturvedi: Will the
of Information and Broadcast

ing be pleased to state:

(2) whether Government have entered
into any collaboration agreements with
foreign advertising agencies, contrary (o
its declared policy; and

(b) if so, the names of the foreign
agencies and the terms of agreementi en-
tered into with them?

The Minister of Information and
Broadcasting (Shri Raj Bshadur): (a) No,
Sir.

(b) Does not arise.

tn Dh G ' of
Ordnance Factories, Calcstta
5686. Shri R. Barua:
Shri Rishang Keishing:

Will the Minister of Defence bc pleas-
ed to state:

(a) whether Government have received
any representation/complaint from any
Member of Parliament during the last
four months regarding the service condi-
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tions of stenographers working in the
Directorate Genceral of Ordnance Factor-
ics, Calcutta;

(b) if so. the nature of representation/
complaint received; and

(¢) the steps taken in this regard?

The Minister of Defence Production
(Shri A. M. Thomas): (a) Yes.

(b) The letter from a  Member of
Parliament deals with the promotion of
Grade 1T stenographers of the Directorate
General of Ordnance Factories, Calcutra,
as Superintendents. It has been stated in
the letter that the service condions of
stenographers of D.G.O.F. Headquarters do
not compare favourably with those of
their compatriots in the Armed Forces
Headquarters, that there is a variation in
the answer given in Parliament to  two
Questions on this subject, and that steno-
graphers reccommended by two  Depart-
mental Promotion Committees for  pro-
motion as Supcrintendents have not actual-
1y been so promoted so far.

(c) A reply is being sent to the Mem-
bers of Parliament, explaining the correct
position.

P : S >

P in Di
General of Ordauance Factories, Calcutta

5687. Shri R. Barua: Will the Minister
of Defence bc pleased to state:

(a) whether Government have any pro-
posal to promote Grade Il stenographers
redesignated as Assistants before the 10th
May, 1965 to the posts of Superintendents
in the Office of the Directorate General
of Ordnance Factories. Calcutta; and

(b) if the reply to part' (a) above be
in affirmative, the period stipulated for
these Stenographers to work as Assistants
before they are promoted to the posts of
Superintendents?
The Mini of Def Producti
(Shri A. M. Thomas): (a) and (b). 10
Stenographers have been given un oppor-
tunity to wovk as Assistants from Decem-
ter 1964 for a period of two years prior
to being idered for p i as
Supcrintendents in available vacancies.
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T.V. Gifts from Gennans

5688. Shri D. C. Sharma: Will the
Minister of Inf ion and Broad
be pleased to state:

(a) whether West Germany has made a
gift of tcle-cine equipment comprising (we
35 mm. projectors. two 16 mm. projectors
and two T.V. cameras; and

(b) The tele-cine equipment is being
made use of?
The  Minister of Information and

Broadcasting (Shri Raj Bahadur): (2) Yes,
Sir. ’

(b) The tele-cine equipment s1 being
used for putting out filmed programmes
over the TV Station at Delhi.

WTeET TR w1 AT
5689, st fagwav sew: =
FAfme-wrd W a7 FATY Y FAT F
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(%) & (7). To gwE W@
MQEAT T NI W@
et |

Handing over of Nagaland to Army

5690. Shri D. C. Sharma: Will  the
Minister of E ] A@airs be pleased to
state:

(a) whether Government have  been

urged upon to hand over Nagaland to the
Army; and

(b) if so. the reaction of Government
thereto?
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The Minister of External
(Shri Swaran Singh): (a) No, Sir

Aftains

(b) Docs not arise.

frdt w7 wdm

5697, ot gwTEET WAt o T
g el garew wet aE dar A
T FG fF

(%) ¥1 7g 89 & f& 3°% -
T & wfawr d, foms fedt § 0%
T FHEIWE F33 A sufa qwin 6,
IEHT HHAY qAR e w7 ¥ oy
Fgi T qT;

(&) ¥ ag Wt a9 § f¥ 3o wfy-
FIET 1 q@F qEFT dEqr F wIA
T F1 wAafa 73 & 7 o w@ifE &
3w doqr & fram orfz oo & A
A% T, A7

(n) sfuwrfai & fedr  facnd
@AY FY a3 F A w0 FgaE
AEE?

oA W SETer Hat (st o
xEe) : (F) N, ¥ o AT #

(@) qEmosfas AT F R

() g Tgar & 7 g fiw a=a-
ag ¥ ey faniay dur &

e & wHATd

5692 it Wttt wmefy:  #at
g Yt garon S 7w @ w7 o
47 f

(%) wmsmwai aariv fawa
T EiTRE §1E &0 aF 5 e
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w‘n’ﬁuﬁwmﬂﬂwtw‘w
sfrad 0¥ fema wmrnfval & frefe
FY St

(=) wrerwETR # IERE AT
& FT7 04 T fawr sufaey & 92 970
a7 5fT &y ey afer = A e &

() e W g feew
ifra 2wt 39 g7 wfs ad feadr
fr & &Y I &

(9) wrFTwET g feaa e
mifere # 9l 37 X wfg o foar
wamEt R Y

(¥) == wafy & gqaw 97 g7
fa dae sfsezjamemmamt § &
w7 g & o7 39 97 wfq o feEar
warEd AR

(7) =1 =™ Afee w9 §9-
o qIfEEE a7 ¥ TFT 6T FIH HIA AT
Trefaez, W% mrfs Y §; w9

(%) afx g, o so ey wTvor § ?

g Wit wavew wat (st oW
Wy (%) 7 (&), qu vefaw
T Y & AT agiy A9 £ 79 97
TR %Y JroAy

dfre ® 9wt fear

5693. WY FER WX WHWTT :¥qT
sfereen 741 9 T3 £ 70 77 fo

(%) ®1 77%17 1 e it &
gwifoe feedy arafex ey fea” &
2598, 1966 ¥ WE H TI TA AHAT
#1 |17 fammar v 3 fa gz fae
& u% JAifea Gfaw w1 Cfagn gwi
ARG,
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() = o8 WY &= & 5 399
&f® woar Ay agw T AT F WA
gur ar; s

(m) afz =1, a1 @& wraE § w3
FTY FT FAATE FT G 7

sfacar @t (+t TR T
o) o (F) F (7). qFIEFR F qmAw
Ta ETE AHIATT A WO, A
WTIGT Y A A AT Y&

Assam Train Explosions

5694. Shri D. C. Sharma:
Dr. Mahadeva Prasad:

Will the Minister of FExternal Affairs

be pleased to state:

(a) whether the hostile Nagas has dis-
owned responsibility for the Assam Train
Explosions and have sent telegrams to the
Home Minister and the Prime Minis-
ter in this regard; and

(b) if so, the reaction of Government
thereto?

The Minister of External Affairs
Swaran Singh): (a) Yes, Sir.

(b) The Government of India fzel that
the Underground leaders should help the
Government in bringing the culprits to
book in case the inquiries reveal that
the acts of sabotage were committed by
the Naga hostiles.

(Shri

The Government have not relaxed in
their efforts to trace the culprits and to
take other precantionary measures to en-
sure security and safety in the area.

Canadian Objection to R ia Annual
Report of External Affairs Ministry
569S. Shri Sidheshwar Prasad:

Shri Hari Vishnu Kamath:

Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that Canada
has strongly objected to some remarks in
the recent Annual Report of his Ministry;

(b) if so, what are those remarks; and
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(c) the reaction of Government to
Canada’s objection?

The Minister of External Affairs (Shri
Swaran Singh): (a) No, Sir.

(b) Does not arise.

(c) Does not arise.
Iefifaow SuwTel w1 ey
5696. St gWH AT WEATT 1 FT

oA WY N/ AT TF aq &7 T
4 f

(%) = oz 7= & f§ a7q17 1
fawrv gw it & TFfaww ITEIw
A FTE

(@) afe &, a1 & s & fod
sepTa: faaet faoft qar £ sravawar
g ;

() ¥ g7 Seftfae ITRAT T
fawto wrea # fear s asFAT £ AW

(w) afewwr () F1 397 A*T-
% g1, A Taw o § 7

o W s st (s e
wyge) ¢ (F) N, B0 EW AT &
Feftfaer & 99 =t &1, foe) g o
& e §, M@ FEAT IR E )

(&) & (7). wra gt fafa-
¥ ¥ fazont ot jaearet § Efaww &
ayw (giwfae &73 am) o= Y
gt aur SEANT qw W O T
drr @ & fau wgEm v
JeaTe STt fHU g 1w & g
¥ ¥ ot wifaw § ;. &WWw gRr (319-
ex), =fed aro-soan, Fw a9
-IET GTHT & AT ¥ A0 A7 AT
T | ¥e v fay § oAk o
wegaw fear 3w @ o
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Shri Mohan Ranade

5$697. Dr. Ram Manohar Lohia:
Shri Madhu Limaye:
Shri Bade:
Shri Huk Chand Kach Ay
Shri Y. D, Singh:
Shri Kishen Pattnayak:
Shri Prakash Vir Shastri:
Shrimati Renu Chakravartty:
Shri Daji:
Dr. Ranen Sen:
Shri Jagdev Singh Siddhanti:
Shri Hem Barua:

Will the Minister of External Affairs

be pleased to state:

(a) whether Government's attention has
been drawn to the plight of the Indian
national Shri Mohan Ranade arrested
in connection with the Goa liberation
struggle and who is at present undergoing
his life sentence in Portuguese captivity:

(b) whether there are other Indians in
Portuguese imprisonment; and

(c) the cfforts made by Governmen: to
securc their release?

The Minister of External Affairs (Shri
Swaran Singh): (a) Yes, Sir. The Gov-
ernment of India arc fully alive to the
difficult situation of Shri Mohan Laxman
Ranade who is undergoing imprisonment
in Portugal.

(b) Yes. Sir. Besides Shri Ranade,
Dr. Talo Mascarenhas, a resident of Goa.
is also undergoing imprisonment in Portu-
gal.

(c) Notwithstanding the fact that Dr.
Talo Mascarenhas has declared himself as
an Indian national, the Portuguesc Gov-
ernment have questioned our right to inter.
vene on his behalf, as they continue to re-
gard him as a Portuguese citizen. Efforts
arc being made to secure his relensc
through the International Red Cross. In
the case of Shri Ranade, we cungaged a
portugucse lawyer through our Embassy
in Mexico to plead his case. However,
efforts to secure his release did not
succeed and we are, now, trying to obtain
his relcase through a third countrv and
the International Red Cross. So far, our
cfforts have not borne fruit.
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T, T €Y €1 AWEW & daw §
“ﬂ W G e
5697-A. 7o T wAT wifgar
ot fenm qeame -
=t wy forrd
T INTA WY T7 qAA KT F
i 5
(%) w1 g7 w-FE qTR
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AT @
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wqwe g wrifesta we Wre @ fafae
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et wiey

= dawa (I fewt )
1961 2049275
1962 3276395
1963 3276140
1964 3276140
1965 3276443
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feafomt . —
1. 1961 % wiwsl ¥ 97 &ell &

niFE afeafoa 78 § fom Fary
¥ frole a9 799 1961 #T
IHUEAT & TAGET  qEERHT
HFT ITY AL G |

2. 1962 997 I9% @13 & aNi &
THE QO SART F ATHTT T
fag i g | T wiESt F Y
ATUTTN ST § IEFT SATAT
FI gU WETHAGE 4 aqmr
# f& ag swav wfaad mfusr-
fux 73 4w w3 awfag fer
T grAfaAT & T 8 )

Kidnapping of Two Nurses in Deilbi

16971-B. Shri Hari Vishnu Kamath: Will
the Minister of Defence be pleased to
state: i

- (a) whether it is a fact that a military
staff car was used on the 2nd May, 1966
or thereabout to kidnap two nurses in
Delhi;

(b) if so. the details of the
and

incident;

(c) the action taken against the culprit
or culprits?

The Minister of Defence (Shri Y. B.
Chavan): (a) Yes, Sir.

(b) On the night of 2nd May 1966,
two military nursing officers who were
walking on Maude Road, were offered
a lift by a staff car driver. The MNS
Officers asked him to drop them in
Gopinath Bazar in Delhi Cantt.  The
driver, howcver. drove at  great speed
towards Dhaula Kuan. One of the lady
officers jumped out of the car near
Railway Colony. She was removed to
militagy hospital by a civilian taxi driver.
The other lady officer jumped near
Presidem’s Body Guard Ranges. She was
removed to Willingdon Hospitel by some
one in an unconscious state.
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Fertilizer Plant at
Madras (C.A.)
(c) The Staff Car driver has been mm-

mediately put under close arrest by thz

military  authorities and a summary of
cvidence is being taken with a view to try-
ing him by Court Martial.

13.25 hrs.

17088

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

ESTABLISHMENT OF A FERTILISER
PLANT AT MADRAS

Shri P. C. Borooah (Sibsagar): I call
the attention of the Minister of Petroleum
and Chemicals to the following matter of
urgent public importance and 1 request
that he may make a statement thereon:

“Establishment of a Fertiliser Plant
at Madras”.

The Minister of State in the Ministry
of Defence (Shri A. M. Thomus): Lct
that statement be laid on the Tab!z of the
House.

The Minister of Petroleum and Chemi-
cals (Shri Alagesan): I place it on the
Table of the Housc.  [Placed in Library.
See No. LT-6345/66).

Mr. Speaker: Is it a long one?
Shri Alagesan: Four and a half pages.

Mr. Speaker: Members must have got
the copies of this, He might put the
question.

Shri P. C. Boroosh: The statement
makes no mention about the pcrcentage
of profits stipulated to be rcpatriated by
the American company. May 1 know
the estimated amount of foreign exchange
to be repartriated thus and bow it will
compare with the saving of foreign

h b of q elimi-
nation of imports of fertilisers?

Shri Alagesan: The capital cost of the
project is estimated at Rs. 28.75 crores.
The products that will be produced here
will be urca, 850 tons per day.

Shri P. C. Borooah: That is not my
question. It is about the profits to be re-
patriated by the American company.
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Sbri Alagesan: Even if 20 per cent of
the profit is repatriated, it will not come to
more than a crore of rupees.

Shri P. C. Borooah: How will it com-
pare with the foreign exchange that will
be saved by elimination of imports? That
is the second part of my question.

Mr. Speaker: No sccond question.

st woare fag (477 ) W@ Ag
aE) & fF guTY FToT AT TEAT WA
Fagma adr ¥ ag g Fg R & fw
worag gare fodd rd ?

Shri Alagesan: No. Sir.

Shri S. M. Banerjee (Kanpur): 1 re-
fer to page 2 of the statement where i

says:

‘The main features of the Agree
ment are:  The Government of India
will hold SI per cent of equity and
Amoco the remaining 40 per cent.”

On the other hand. page 3 says:

“The Managing Director, who wili
function under the control of the
Board, would be a nominee of the
American Company.”

Not talking of our Indian economy, cven
the commercial practice is that the porty
which is having a minority share does pot
have a managing director. So, I want to
know the circumstances under which the
managing director’s post has been given to
this American company and not to an
Indian.

Shri Alagesan: This is not the first
time. In industries where we have to
acquire the knowhow and where sufficient
amount of foreign loans are raised and
where foreign participation has been taken.
in order to sce that the plant is constructed
efficiently in record time and alss started
up properly and goes into production wc
have made this arrangement that the
managing director will bc a nominee of

the foreign participant.

VAISAKHA 26, 1888 (S4KA)
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(Ambalpuzha):
You said this

Shri Vasudevan Nair
Where js §he precedent?
is not the first time.

Shri Alagesan: | may iniorm the
House that in the case of Cochin Retinery,
the managing director will be appointed
for ten years by the American partner,
whosc cquity shareholding is much less
than the sharcholding of the American

' company in this case.

My question

Banerjee:

Mr. Speaker: He has answered it

Shri S. M. Banerjee: Hc says there are
precedents. | want to know, before this
is there any precedent in this counuy
where a foreign collaborator has been
given the post of managing director.

Shri Alagesan: 1 quoted the case cf

Cochin Refinery.

ot wy fawd (7)o oA 9w
FIfqw w1 F7 g9 2, gHE fAo &

wew s ATIw A A 8, KX
)

ot vy fowd ¥ A AR & fw
7g A aRAIAT gor § ag agT wrar d
WX qre a9t §1 =FA quA (T &
T wrar ¥ gme ¥ gAd wgaear @
fs uw fages wuem 7gm, aE A%
Traezd WY w14 afafa wat, orafeza
FHE | AT AT XGT AT ATTRT AR
Zrm f& are sfyers o 13 afafa A,
qrfers w34 &1 f23 T ¥ oY IHE
I wem & 7% AR £ gy
fraw feq wga, dafam smoes
I A &, A vdw ) & e g
g f w1 T fa oo vy 7 ATy AV
AT AT TH WA &Y WY AGTE &
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e =i A gt fegam N
R 1 "4 & fraw 7€) farar smoan
07 TqTWT W A A WE STEIEET
IO T § 9fd ? 78 avE 9o
o A fwar sy ?

Shri Alagesan: I have placed copies of
the agreement in the Library for refcrence
by hon. Members of the House.

st vg famd . md @@m § oqn
ag ad faar & 1

Shri Alagesan: The Chairman will bz
a nominee of the Government. Only the
Managing Dircctor will be a nominee of
the American partners. Now there 15
an Executive Committee. and that Execu-
tive Committee is expected to take deci-
sions almost unanimously. Whersver de-
cisions are taken by the exercise of the
casting vote of the Managing Director, all
these decisions can be reserved for review
by the Board.

st ay fewl : www & an
wfusTe g qafom Twieey F g
73T

Shrimati Renu Chakravartty (Barrack-
pore):If onc reads this statement very
carefully one will find that almost all B
most important technical and operational
activities of this complex will have to be
decided, in the case  of any differences,
by a three fourth majority. I shall point
out to you, for imstance, that the sales

* policy, fixation of prices, recommendation
with regard to the declaration of dividenas.
etc. will have to be decided by a three-
fourths majority, in other words, by the
unan‘mous vote of the board. This s
on page 2. Again on page 3, you see
“What cver decisions are taken by the
managing director by exercising his casting
vote in this committee can be reviewed by
the board and altered by a three-fourths
majority.” The Bourd further has powers
to modify or withdraw the power or trhe
authority of the managing dircctor by @
‘three-fourtht majority. The Government
of India has mot got the three-fourths
ymajority at all in the Board; it is 50:50.
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with the one casting vote of the chairman
to be nominated by the Government of
India. I could have pointed many other
things, technical as well as operational,
-over which the managing dircctor has full
power. In all these matters it is necessary
to have three-fourths majority which we
cannot get in case there is a deadlock.
Then there is by a simple majority the
right to refer it to a summit body,
comprised of one member of the American
company and the Chairman of the board.
In that case, it will be 50: 50 division. If
there is a deadlock one dose n>t know
what will happen. 1 would like to know
whether the Government considers these
wide concession right or not. What has
been stated by Mr. George B Hargens,
Vice president of the American company
is that the US firm has every right to
block all decisions. In view of this, does
he think that the country is to benefit by
this agreement. [.would like to know
whether when he assures us that in future
agreements he will try to improve upon
this, will he keep this as a base? T would
like to know if the Madras fertiliser
agreement is going to be the pattern.

Shri Alagesan: The hon. Member has
read out certain portions only. T take it
that she has read the other portions as
well. Two parties do not come together
to have a dcadlock and to be always
quarelling. 1 have stated in the same
statement:—

“Apart from the safcguards and
provisions made in the interest of
both parties in the Agrcement. T
believe that as practical men who are
more interested in  seeing th: job
through than insisting on their raspec-
tive rights. both the representatives
of Government and AMOCO will
bring to bear upon the job on hand
the fullest measure of mutual uader-
standing, co-operation and spirit of
give-and-take so that the plaat is
established in record time and pro-
duces the much nceded half-a-million
tonnes or so of fertilizers for the
benefit of incrcased food production.”

That is part of my statement.

Shrimatt Reon Chakravartty: May [
ask one more question?
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Mr. Speaker: I would not allow that
would be a departure from the normal
P d But her Is that go-
ing to be a pattern, that question has pot
been answered.

Shri Alagesan: In fact. | shall draw
the attention of the hon. Members to the
last of my

“I may also assure the House that
in future we will even try to improve

upon this and secure cven Irager

benefits for the country.”

Shri 8. M. Banerjee: Whut improve-
ments?

Shri Alagesan: | had in mind the

Haldia project where we propose to set
up a refinery as well as a fertiliser plant
and there we certuinly propose to make
improvements over this.

Mr. Speaker: Papers to be laid......
(Interruptions).

Shrimati Renu Chakravartty: The cru
cial question is whether this will be the
basis, whether this will be the basic pat-
tern on which he thinks he can improvs.

Mr. Speaker: He will improve on it
That is what he says.

Shrimati Renu Chakravartty: The point
is whether he thinks that this itself is a
very good thing. I want to know this.

Mr. Speaker: Papers to be laid......
(Interruptions).

13.35 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REPORT OF THE HEAVY ENG'NEER-
ING CORPORATION LIMITED, RANCHI, FoR
1964-65

The Minister of Industry (Shri D, Saa-
fivayya): 1 beg to lay on the Table—

(i) A copy of the Annual Report of
the Heavy Engineering Corporation Limit-
ed, Ranchi, for the year 1964-65 along
with the Audited Accounts and the com-
ments of the Comptroller and Auditor
General thereon under sub-section (1) of
section 619A of the Companies Act, 1956.

707 (ai) LS—S5
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(ii) Re¥iew by the Governmeat on the
working of the above Company.

[Placed in Library. See No. LT-6346/66}.

RePORT OF THE COMMITTEE ON Broan-
CASTING AND INFORMAT'ON MEDIA ON
RADIO AND TELEVISION

The Minister of Information and Broad-
casting (Shri Raj Bahadur): I beg to lay
on the Table, a copy of the Report of
the C i on and
Information Media on Radio and Tele-
vision.

[Placed in Library. See No. LT-
6347/66].

STATEMENT SHOWING ACTION TAKEN BY
GOVERNMENT ON ASSURANCES ETC.

The Minister of State in the Department
of Parlismentary Affairs and Communica-
tions (Shri Jaganatha Rao): I beg to
on the Tablc the following statcments
showing the action taken by the Govern-
ment on various assurances, promises and
undertakings given by the Ministers dur
ing the various sessions of Third Lok
Sabha :—

(i) Supplementary Statement No. U
Fourteenth Session, 1966.

|Placed in Library. See No.

LT-6348/66).
(ii) Supplementary Statement No. IV
Thirteenth Scssion, 196S.
[Placed in Library. See No. LT-
6349 /66].

(lii) Supplementary Statemeat No. VI
Twelfth Session. 1965.

{Placed in Library See No. LT-
6350/66).

(iv) Supplementary Statement No. XI

Eleventh Session, 1965.

[Placed in Library. See No. LT-
6351/66}.

-
(v) Supplementary Statemggt No. XIV
: Teath Sewion, 1964.

{Placed in Library. See No. LT-
6252 /66).
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(vi) Sumle;nenlary Statement No XIX
Sutﬁ 1963.

[Placed in Library. See No. LT-

6348/66].

Mr. Speaker: Shri Kamath............
(Interruptions).

1336 hrs.
RE: MOTION FOR ADJOURNMENT
QUERY
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¥ g W@ oar fe 5 0 & dAer
far 1 & ) <h vy 4w ¢ afew
o gen aff § 1 Gy g ¥ 3t el
T T T W R0

ot 7y fowd : AW gW ETHOW
TR 0T A ¥ R § 1 K 0w
@ T & I e A A g o
Yoy 3w ¥ gm *8 w dar E,

qeH HEAW : 9N ¥ AT 4Ty
A 0 v g g €@ § daen
L s 4l

wt wy fomd : & wew {0k w0
wEnE. ..
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weaw "y - fad T Ag A A
& & wew ¥ w9 o A g o
WSGHAT JaT G g, A F wH
AT G AT |

st W wR gW ag wRdE
Hrml &Y qr A F AR A wv oA
|1 qET T AT |

TR WETT | T A & A T
T |

ot wmuft (|-ET)  owEmw wE)-
=, & w1 3 afeq &7 T@w § fo
& fafrees & aver fara ar f <Y
FT 907 § I X OF HATGET HATH I
fora % & 1 30 ag Fgar § oo
AT FA17 g o o

e T ¢ 9 T &) ag 7
3 &1 5@ 7% wa 3y @ f Wi ag
ez MW w1 awar & a1 AE |
R A A AT @ |

ot anit gAY §F Ay o g
fr Tgr I g forar oy

Wo TW AAET Wfgar : sk 0w
fe 2z mar & TwAT & fAd ) #ar W
¥ dfram £ OgH 4w Ew aA
fa Framd & @ faed A
forar § e wrea @ w11 1 W & <y,
Wi ¢ et & avaga St gk 7@

g ..

st et - g fafaee 1 sEm
SIgTA

o T wAET S : dETw
AT TE 1 WIS AT SATET & STHOET
TR WY |T a%aT 67 |

wiw@rn:wahwmw
W aE & Q% aroh @y @ aan e
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wh W Fraavt A o @ AR T
&7 FTH g I93 )

o T AT Wfgar: v A
AT T A9 F19 3fer gaelt T T

ot T WeTw WA .

weaw wgiag ;v A, oF 33,
o g o A BargEad
&Y SR | Fgy T @ AR R ww
§ @1f Tt s oA FE ..
(wram)

13.14 hrs.
PAPERS LAID ON THE TABLE-—contd.

Shri Harl Vishou Kamath (Hoshanga-

bad): Mr. Speaker, Sir, permit
me to invite your attention
and the attention of the House
to the very useful and intcresting

report that has been presented to the
House on the 3rd May by the Committee
on Government Assurances. This is the
last instalment of statements laid by the
Minister of Parliamentary Affairs oa the
Table with regard to this matter during
this session. It is a very disturbing do-
cument that has been laid—

Mr. Speaker: He cannot discuss it
oow.

Shri Harli Vishnu Kamath: It has rela-
tion to what has been laid today.

Mr. Spesker: It has been laid today,
but now it caonot be discussed.

Shri Hari Vishnuo Kamath: [ am not
discussing what has been laid on the
Table today, but I want to invite your at-
tention to what has been laid on the Table
on the 3rd May. more than a week ago.
and it has relevance to what has been
laid today.

Now, while 1 do not go iato the de-
tailed figures, I wish to point out that
very disturbing statements have beca made
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by the Committee on Government As-
surances, and 1 am afraid thal a major
crisis is brewing—redolent, though in an-
other of the i con-
flict that has arisen between the two
Houses of Parliament with regard to an
other matter—a crisis which, unless you
and the House effectively intervene, will
result in an erosion of powers of Parlia-
ment and the Minister will, 1 am afraid.
gct awuy with, shall I say, a feather n
his cap, and cocking a snook at the Housc.

May 1 invite your attention to thc re-
port of the Committee presided over by
Shii Siddananjappa? 1 am glad that the
Committee has re-inforced what has been
said in this House during the lust so
many occasions. . ..

Vir. Speaker: Briefly.

Shri Harl Vishnu Kamath: Very briefly,
but you have becn permitting very long
statements to be made. This is a very rz-
kevant issue rclating to the relation bet-
ween  Government and  Parliament, a
very major issue, at stake, and we must
soc to it that it is resolved in the intcrests
of the supremacy of Parliament.

The Committee says:

“A statement showipg the statistics
regarding the implementation of the
assurances pertaining to the Second
and the Third Lok Sabha as on the
10th December, 1965 and also show-
ing the up-to-date posmon is append-
ed to the Report...... .

Then, it points out as follows :

‘....It would be observed that
24.8 per cent assurances were imple-
mented within two months, 43.9 per
cent in two to six months, 20.3 per
cent in six months to one year, 6.6
per cent in one year to onc and a
half years and the remaining 4.4 per
cent in more than one and a half
years.”

The Committee is rather kind to have said

only “more than one and & half vears™
It did not say whether it is two ycars or

three years and so on.

VAISAKHA 26‘\1888 (S4KA)
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But l’. morc serious matter  comes
next; it will take away the rights of Par-
liament unlcss this tendency on the part
of the Government is nipped in the bud.
Here is what the Committee says. The
Minister of Parliamentary Affuirs is there,
a senior Minister. The C sava
that the Minister of Parliamentary Affairs
has “raised an to the C
addressing the various Ministrics and the
departments of the Government of India
direct for eliciting further information
about the progress made in the implemen-
tation of thc pending assurances unucr the
directions given by the Speaker oa ihe
floor of the House or the Committee them-
selves.” The Committee, commenting on
this, rightly says:

“The Committee at theit Jitting
held on the 11th March, 1966, fsit
that the action taken by the Minister
of Parliamentary Affairs in addressing
the Ministries not to furnish informa-
ton. ...

Look at the extent to which the cxecu-
tive, the Government, has gone; the cxscu-
tive is becoming very audacious and super-
ciljous, to say the least—

..direct to the Lok Sabha Se-
cretariat contravened thc provisions
of Rules 270 of the Rules of Proce-
dure and Conduct of Business in Lok
Sabha...."

Now, what does rule 270 say? Rule

270 says:

“A Committee shall have power 10
send for persons. papers and records: ™

But the Minister of Parlinmnentary Afairs
takes it into his head to write to the
Ministries and the departments of the Gov-
ernment of India asking them not to

furnish information dircct to the Lok
Sabha S iat. The C goes
on to say:

“ h as the Mini of

Parmmenlary Affairs had asked the
Ministries oot to furnish any inforfa.
tion to the Committee difett but to
channelise it through the Depar-
ment of Parliamentary Affairs.’
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[Shri Hari Vishnu Kamath]

The crowning disgrace is to come yet.
The Committee says:

“The Committee also called for
the letter addressed by the Minister
of Parliamentary Affairs to the var-
ious Ministries referred to above....”

They would like to have this letter, bs-
cause. under rule 270. B

Mr. Speaker: Yes; 1 follow him.

Shri Had Vishos Kamath: The Com-
mittee concludes:—Look at the pathetic,
rather the bathetic statement by the Com-
mittee and the impotence the Parliamen-
tary Committce has been reduced to, un-
der your aegis—

“The Committec regret that it has
not been furnished to them till the
time they approved this Report.”

This was on the 3rd May. They ask-
ed*the Minister to furnish the letter on
the 11th March, and nothing has happen-
ed till the 3rd May!

Now, 1 ask you, in all seriousness, is
it the intension of thc ecxecutive, of the
Government. . . .

An  hon. Member: The Minister of

Parliamentary Affairs.

Shri Harl Vishnu Kamath: Yes; but he
represents the Government—to make the
Parliamentary Committec set up under
your aegis almost defunct? Is it not in
the i d

of parli acy
to see to it that a (‘omrnmce of Parlia-
ment retains the supreme powers of Par-
liament in the set-up that we are func-
tioning ? It is up to you, Sir, ensconced
in that high Chair. to cnsure that the
powers, the rights, of this House are kept
intact and are not croded and that the
Parliamentary Committec on Government
Assurances functions as it ought to, and
as you have directed it to function—and
the rules permit n——us a full ﬂcdged Par-
liam~ntary C: The Mini of
Parliamentary Affairs ought to be brought
to book on this matter.

Mr. Speaker: I have had a discussion
with the Minister.
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Shri Harl Vishou Kamath: What will
he say to this? These arc categorical
statements made in the report.

The Minister of Parliamentary Aftairs
and Communications (Shri Satya Naraysa
Sinha): Shri Kamath has gone so elo-
quent and has been quoting. ...

Shri Harl Vishou Kamath: I was only
quoting from that document, the report of
the Committee.

Shri Satya Narayan Sinha: That 1s one
side of the thing. 1 rcquest that the cor-
respondence which has passed between
you and me and my department and this
Committece should be placed on the Table
of the House, and let the House judge,
and after that, we are prepared to dis-
cuss this matter. One should hear the
other side of the picture also, and then
let us sec. We will agree to what you
say, but lct us first hear the other side also.
The entire correspondence will be placed
on the Table of the House for the in-
formation of hon. Members.

Shri H. N. Mukerjee (Calcutta Central):
Sir, il the Minister chooses to place the
papers on the Fable of the House, one
can certainly go into them, but it is a
pity and a trifle humiliating also, if. when
repeatedly we have seen this matter of
Government assurances being made on the
floor of thc House and they arc mecant
to be implemented, for some reason or
other, it cannot be implemented within a
reasonable period of time, then, it is for
the Government t¢' ‘ome and tell the
House that it como not be implemented.
We have got a Committee so that this
matter might be proceeded with, with
cconomy as regards the time of the House.
(Interruptions).

Mr. Speaker: It was no disrespect. No
disrespect was meant to the Committee
or to anyvbody. Probably. the Minister
from the words that have been read, only
meant that he was carrying on the corres-
pondence with them. and therefore, he
has said that he only meant that that
might bc done, so that he might get
himself posted with what is being done.
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Shri Satya Narayan Sismha: If Shri
Kamath goes to your Chamber, I will
also be there, and we shall all discuss it
(Interruptions).

Shri Namblar (Tiruchirapalli): If the
Committee is not given full information
and co-operation from the department.
then how could the Committee func-
tion? This House appoints a Committee
to look into the matters.

NOTIFICATION UNDER EMPLOYEES' PRovi-

DENT FUND Act, 1952 anD Coar. MINES

ProviDENT FUND AND BONUS SCHEMBEs
Act, 1948,

The Deputy Minister in the Ministry
of Labour, Employment and Rehsbilitation
(Shri Shahnawaz Khan): I beg to lay on
the Table—

(1) A copy each of the following Noti-
ficati under sub-section (2) of section
7 of the Employees’ Provident Funds Act,
1952:

(i) The Employees’ Provident Funds
(S 91 A 4 ) Sch
1966, published in  Notification
No. G.S.R. 349 in Gazette of
India dated the 12th March. 1966.

(ii) The Employees’ Provident Fuuds
(Third Amendment) Scheme,
1966, published in Notification
No. G. S. R. 349 in Gazette of
India dated the 12th March,
1966.

(iii) The Employees’ Provident Sunds
(Fourth Amendmnt) Scheme,
1966, blished in ficati

No. G.S.R. 350 in Gazettc of
India dated the 12th March,
1966.

(iv) The Employees’ Provident Funds
(Fifth Amendment) Scheme,
1966, published in Notification
No. G.SR. 351 in Gazette of
India dated the 12th March.
1966.

(v) The Employces’ Provident Punds
(Sixth  Amendment)  Scheme,
1966, published in Notification
No. GSR. 352 in Gazette of
India dated the 12¢h March.
1966.

VAISAKHA 26, 1888 (SAKA)
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Qh

(Vi) ,w Employm Ptovulem Funds
t)

1966. p\lbhlhed in Notification
No. GS.R. 412 in Gazette of
India dated the 19th March,
1966.

(vii) The Employees’ Provident Funds
(Eight "Amendment) Scheme,
1966, published in Notificetion
No. GS.R. 413 in Gazette of

Indix dated the 19th March,
1966.

[Placed in Library. See No. LT-
6354/66)

(2) A copy each of the following Noti-
fications under Section 7A of the Coual
Mines Provident Fund and Bonus Schemes
Act, 1948.

(i) The Andhra Pradesh Coal Mines
Provident Fund (First Amend-
ment) Scheme, 1966 published
in Notification No. G.S.R. 490
in Gazette of India dated the
1st April, 1966.

(ii) The Rajasthan Coal Mines Provi-
dent Fund (First Amendment)
Scheme, 1966 published in Noti-
fication No. GSR. 491 in
Gazette of India dated the Ist
April, 1966. .

(iii) The Coal Mines Provident Fund
(First  Amendment)  Scheme,
1966 published in Notification
No. G.S.R. 492 io Gazette of
India dated the 1st April, 1966.

(iv) The Coal Mines Bonus (First
Amendment) Schemc, 1966 pub-
lished in Notification No. G. S, R.
517 in Gazette of India dated
the oth April, 1966.

(v) The Andhra Pradesh Coal Miacs
Bonus (First Amendment)
Scheme, 1966 published in Not-
fication No. G.S.R. 518 in
Gazette of India dated th: 9th
April, 1966.

(vi) The Rajasthan Coal Mines Boauv
(First Amendment)  Scheme.
1966 published in Notification
No. G.S.R. 519 in Gazette of
India dated the 9th Aprif, 1966.
(vii) The Assam Coal Mincs Brnus
(First Amendment)  Scheme,
1966 published n Notificatios
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[Shri Shahnawaz Khan] 13.50 hrs. .

No. G.S.R. 520 in Gazette of
India dated the 9th April, 1966.

_ [Placed in Library. See No. LT-6355/
66).

1349 hrs. *
RULES COMMITTER
MiNuTES
Shri Krishnamoorthy Rao (Shimoga): 1
beg to lay on the Table the Minutes of

the sittings of the Rules Committce held
on the 26th April and 11th May, 1966.

Shri Hari Vishno Kamath (Hoshanga-
bad): Will this be circulated, because of
the di shortly up on the
Rules Committee?

Will it be circulated tonight?
Mr. Speaker: Order, order.

1348} hrs.

ESTIMATES COMMITTEE
MINUTBS OF EVIDENCE

Shri D. D. Mantrl (Bihar): I beg to lay
on the Table a copy of the Minutes of
evidence given before the Sub-Committee
on Defence of the Estimates Committee
and Mi of the sittings of the Esti
Committee relating to Ninety-fourth and
Ninety-fifth Reports on Ministry of De-
fence (Defence Research and Develop-
ment Organisation)—Defence Metallurgi-
cal Research Laboratory, Electronics and

Radar Develop Establish and
Defi El ics R h Laboratory.
13.50 hrs.

COMMITTEE ON ABSENCE OF
MEMBERS FROM THE SITTINGS OF
THE HOUSE
MmuTES

Shri Khadilkar (Khed): I beg to lay
on the Table the Minutes of the Six-
teenth and Seventeenth Sitlings of
the Committee on Absence of Mcm-
bers from the Sittings of the House
held during the current session.

MESSAGE FROM RAJYA SABHA

Secretary: Sir, 1 have to report the fol-
lowing message received from thc Sccretary
of Rajya Sabha:—

“In accordance with the provisions of
sub-rule’ (6) of rule 186 of the Rules of
Procedurc and Conduct of Business in
the Rajya Sabha, I am directed to re-
turn herewith the Kerala Appropriation
(No. 2) Bill, 1966, which was pass¢d
by the Lok Sabha at its sitting held on
the 11th May, 1966, and transmitted to
the Rajya Sabha for its recommenda-
tions and to state that this House has
no recommendations to make to the
Lok Sabha in regard to the said Biil.”

13.51 hrs.

COMMITTEE ON ABSENCE OF
MEMBERS

LEAVE OF ABSENCE FROM SITTINGS OF THE
House

Mr. Speaker: The Committee on Absence
of Members from the Sittings of the House
in their Seventeenth Report have recom-
mended that leave of absence be granted
to the following members for thc periods
indicated against each:

(1) Shri Kolla Venkaiash—14th April
to 28th April. 1966 (Fourteenth
Session).

(2) Shri A. K. Gopalan—26th March.
to 27th” April, 1966 (Fourteenth
Session).

(3) Shri Dasaratha Deb—7th March
to 4th May. 1966 (Fourteenth
Session.)

(4) Shri Ghyasuddin Ahmed—7th
March to 4th May, 1966 (Four-
teenth Session).

(5) Shn Biren Dutta—7th March to
3tst March, 4966 (Fourteenth
Session).

(6) Shri Laxmi Dass—7th March to
29th March., 1966 (Fourteenth
Session).
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(7) Shri Ananda  Nambiar—T7th
March to 30th April, 1966

(Fourteenth Session)

(8

~

Syed Baddrudduja—16th Febru-
ary to 4th March, 1966 (Four-
teenth Session).

(¢4

-

Shri Madala Narayana Swamy-—
14th April to 28th April, 1966
(Fourteenth Session).

(10) Dr. B. N. Singh—16th April to
17th  May, 1966 (Fourteenth

Session).

(11) Shrji R. Umanath—14th April to
2nd May, 1966 (Fourteenth

Session).

(12) Shrj A. Jayaraman—14th Febru-
ary to 13th April, 1966 (Four-
teenth Session).

(13) H. H. Maharani Vijaya Raje
Scindia of Gwalior—1st April to
28th April, 1966 (Fourteenth
Session)-

(14) Raja P. C. Deo Bhanj—8th March
to Sth April, 1966 (Fourteenth
Session).

Shri T. Abdul Wahid—I12th
March to 22nd April, 1966
(Fourteenth Session).

(16) Shri Vijya Bhushan Singh Deo—
28th February to 27th April,
1966 (Fourteenth Session).

Shri Hari Vishnu Kamath (Hoshang-
abad): Can it be held over till tomorrow
%ll we have got the paper ioned in

1888 (SA4KA) Absence 17110

been give 59 days leave. In the other
House, th¢ Home Minister made o caw-
gorical statement that all of the deicnucs
are going to be released, who have been
detained under the DIR. I would urge that
it is very important that this House also

exerts its influence in seecing that the
Home Minister releases  Shri Dasaratha
Deb and Shri Biren Dutta also. [ wound
request this Housc 10 look into this
matter before agrecing to this.

Shri  Nambiar  (Tiruchirepalld:  Only

this morning 1 had occasion to meet you
and the Leader of the House in  your
chamber. I requested the Leader of the
House to see that these 2 Members arc
released. This practicc of granting leave
for 59 days has been going on for the
last 16 months. I was also one of thoue
who got leave like this. It is now too
late in the day to continue it any longer.
1 request that the House .should exert its
influence to sec that these two Members
are released, so that they may be made
available to the House as early as possible.

Shri S. M. Banerjee (Kanpur) : When
you read out that tclegram the otber day,
Sir, we wanted to raiso the issuc about
Shri Dasaratha Deb and Shri Biren Dutta.
You said it can be raised on somc other
occasion. I submit that firstly this leave
of absence is a compulsory one. He is
not taking leave willingly; he is not sick
or anything like that. He is compelled
to take leave. Tomorrow is the last day.
No other hon. member of this House is
under detention now. These arc the two
unfortunate or fortunatc Members of
Parliament who arc still being detained.
My information is, the Tripura Govern-
ment has decided not to releasc them till
the ncxt gencral election. That is why T
request the Home Minister to make a
statement announcing their release to-
morrow.

Mr. Speaker: The Committee has only

item 97 We have not seen it.

Shrimati Remu Chakmavartty (Barrack-
pore): I have seen it. T find that our two
llcag: Sbri D ha Deb and  Shri
Biren Dutta, Members from Tripura. have

tor
granted or not.

hether leave is to  be
It is for the House to
grant or refuse it. This is the only thing
at this moment. Extraneous matters, are
referred to now. Is this the occasion when
it is to be decided whether they arc to be
released or pot? They put in an spplica-
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[Mr. Speaker])
tion; that is considered by the committee
and a recommendation is made. That is
all that we have to see. There is nothing
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Mr. Speaker: When it comes up for dis-
cussion, he will have an opportunity.

Shri Kapur Singh: On the previous
i you had all d me briefly to

else that can be d at this

Shri Hari Vishnu Kamath: May I
request you to hold it over till to-
morrow after we have received the
paper mentioned in item 9?

Mr. Speaker: No; I am not holding it
over. oy wal

Shri Harl Vishou Kamath: T hope those
Members who are reported to be ill are
receiving competent medical treatment.
It is rather anomalous that when all the
Members of Parliament have been releas-
ed, only these two should continue under
detention. The hon. member mentioned
in No. 16 has sought long leave for domes-
tic reasons. 1 hope there is nothing
serious and he will be back in the House
very soon.

Mr. Speaker: The time of the House
sbould not bc taken on these things. I
would request the hon. member kindly to
absain from this. If somcbody is anxious
to enquire about the health of another
Member, he can....

Shri Harl Vishnu Kamath: This is very
unfair. You have ruled before in this
House that it concerns thc whole House.

Mr. Speaker: I take it that the House
agrees with the recommendations of the
Committee.

Several hon. Members: Yes.

The Members will be inforined accord-
ingly.

13'54 hrs.
COMMITTEE OF PRIVILEGES

SEVENTH REPORT
Shri 8. V. Krishnamoorthy Rao
(Shimoga): 1 beg to present the
Seventh Rgport of the Committee of
Privileges.

Shri Kapur Siagh (Ludhiana) : I had
given a nptice under Rule 377 ....

make a statement. It is very germane that
the statement should be made now. This
report is not coming up for discussion
tomorrow. It is the other report which
is ing up for di

Mr Spesker: I did not say this is coming
up for discussion tomorrow.

Shri Kapur Singh: Certain portions have
been suppressed and I want the House to
know under what circumstances they have
been suppressed.

Mr. Speaker: This is not the opportunity.

Shri Kapur Singh: There is a precedent.
On a previous occasion. you allowed me to
make a statement.

Mr. Speaker: He would appreciate that
even at that time objection was taken by
many Members that that opportunity had
been afforded to him.

Shri Kapar Singh: In defiance of our
Rules of Procedure, a report is belng
presented to the House. It is not in ac-
cordance with the rules of the House.

Mr. Speaker: There arc other methods
and modes under which this can be attack-
cd. He must give notice. ...

Shri Kapur Singh: I had given notice
under Rule 377. 1 want to pass on vory
vital information to the House.

Mr. Speaker: This is not the opportunity.
13°86 hrs.
RE: BUSINESS OF THE HOUSE

Mr. Speaker: The Prime Minister will
be making a statement at 3 .M. today on
her visit to Orissa.

The Minister of Parliamentsy Affairs
and Communications (Shri Satya Narayan
Sinhal: T have a suggestion to put before
the House through you. The difficulty is
every day because of some unforeseen
things—you are helpless and we all are
helpless—the schedule is pot adhered to.
Our difficulty is this. We had thought
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1o Question

that the Constitution (Amendment) Bill
will be taken up today because a particular
voting is required for that and hon. Mem-
bers have all been requested to be herc ir
the House so far as this side is concerned.
That side also they must have done so.
A large number of Members have becn
informed that way. I suggest that we can
take up the Constitution (Amendment) Bill
first—it is only for two hours—and after
finishing it, we can take up the Delhi
Administration Bill.

Some hon. Members: Yes.

Shri Hari Vishnu Kamath (Hoshanga-
bad) : While I have no objection 10 the
change suggested, I would anly request
that as a natural consequence, amend-
ments to the C itution (A d t)
Bill should be allowed to be moved
straightway without notice, because we
had not come prepared for that Rill
today.

Shrimatl Renu Chakravartty (Barrack-
pore): I hope the discussion on Mr. Asoke
Mehta's statement will not be pushed out.

Mr. Speaker: We are trying. , , , .,

Shrimati Renu Chakravartty: If not
today, it should be taken up tomorrow
and it should not be pushed out.

ot wg fmd ¢ (i) @ SAwT At
e § fF 05 Firdteq g faw
*) THIT 1y 7 A A & Afew & gan
AT AT g fF oA arew T oy
iz g g § W A S &
forawr forw farar ag oo g av &
M AR e R A s 7
o wgE ;T A
13.59 hrs.
CORRECTING ANSWER TO S.Q.

NO. 94 RE. NAGAS INFILTRATION
INTO BURMA

The Minister of State in the Ministry
of Defence (Shri A. M. Thomas): | would
« like to make a statement. ...

Mr. Speaker: He can lay it on the Table.

Goods yard (St.
Shy Mri Vishou Kamath (Hoshanga-
bad): We have got copies.

Shri A. M. Thomas: It is only a few
lines and I shall read it.

Sir, in the main Answer given (o
Starred Question No. 94 on the 2lst
February 1966, it was stated that a gang
of Naga hostiles, estimated at 1000 w0
1500 entered Burmese tefritory on the
29th December, 1965. The fact is thac
the date on which the gang of Naga
hostiles entered Burmese territory was
29th November, 1965.

14 hrs.

Shri S. M. Banerjee (Kanpur): Sir. the
original answer was that a gang of Naga
hostiles, estimated.  at 1000 to
1500 entered Burmese territory
on the 29th December, 1965.  Tho
fact is that thc date on which the gang
of Naga hostiles entered Burmese terri-
tory was 29th November. 1965. There
is a differcnce of one month between the
date given in the original answer and the
date now given. I want to know whether
the information given in the original answer
was actually supplied wrongly or whether
it has been corrected now, because there
is a difference of one month in the date
pertaining to such an important matter.

Shri A. M. Thomas: Sir, cven when
the original answer was given our in-
formation was that they cntered on
20th November 1965. But this mis-
take took place due to a clerical
error—it was typed wrongly.

14 01 hrs.

STATEMENT RE: EXPLOSION 1IN
BHUSAVAL DOWN GOODS YARD
The Minister of Stute in the Ministry of
Raflways (Dr. Ram  Sobbag Singh):
Sir. 1 beg to lay on the Table a statement
clarifying certain points raised in the
House on fhe 6th May, 1966, when the
hon. Member, Shri A. P. Sharma stated
that 11 days were taken by the Railways
to go from Pathankot to Bhusaval, which
was incorrect.

[Placed in Library. See No. LT.6358/
66).
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14:02 hre.

STATEMENT RE: DELAY IN PLA-
CING THE KERALA MONEYLENDERS'
RULES 1964 ON THE TABLE

The Minister of State in the Ministry
of Finance (Shri B. R. Bhagat): Sir, the
other day, the hon. Member. Shri Hari
Vishou Kamath. wanted to know the
reasons for delay which has occurred in
the Kcrala Moneylenders’ Rules, 1964
being placed on the Table of the House
of the Lok Sabha. 1T tried to get the
information. The Rules were notified on
31st March. 1964 and were required to
be placed on the Table of the State Legis-
lature. This was not done by the State
Government while the Legislature was in
session. The precise reasons for this are
not known to the Central Government. A
reference from the State Government was
received in May 1965 more than one year
after the date on which the notification
was issued. In view of the time which
had elapsed, by the time when the refer-
ence from the State Government was
received and in view of the fact that other

proposals for legislation relati

to chit funds in Kerala were under con-
sideration (while the question of making
it clear that financial institutions should
be excluded from the Acts and Rules
relating to money-lending was also under
consideration), the Rules had to be
examined, so that modifications, if any,
could be made, before they were placed
on the Table of the House. Ultimately,
however, it appears that no modifications
were neccssary or worthwhile and the
Rules were laid on the Table of the
House. as they were notified.

Shri Hari Vishou Kamath (Hoshanga-
bad): Sir, it is good that I raised this
point the other day because now we find
that it throws a lurid light on the ineffi-
cient manner the Government is function-
ing or the State Government is function-
ing. Now, after the promulgation of the
Bmergency by the President, and Presi-
denty rule in Kerala, the Centre is direct-
ly responsibie for the good government of
Kerala, for the administration in Kerala,
and is it not Government's duty to find
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out why it was that though it was notified
on the 21st of March or so, till the end
of September, 1964, when the Government
resigned, it was not laid on the Table of
the House? He says the reasons are not
known, the reasons are obscure. Is the
Government helpless in the matter and it
cannot do anything at all?

May I also, Sir, in view of the accumu-
lating business, invoke your powers under
Rule 15 of the Rules of Procedure and
see that the business before the Homse is
finished somehow. It says that the Speaker
shall determine the time when a sitting of
the House shall be adjourned sine die.

Mr. Speaker: The House has taken a
decision on that.

Shri Hari Vishnu Kamath: The House
can revise its decision if it wants .0 finish
the business.

Shrimati Renu Chakravartty  (Barrack-
pore): Sir. let me understand the order in
which the business is going to be taken
up today. I presume that we are going
to take up the Constitution (Nincteenth
Amendment) Bill first. This has been
ullotted two hours. That means, after we
have proceeded with this Bill for one hour,
th¢ Prime Minjster will intervene to make
her statement at 3.00, and then after that
we will again continue with this Bill. That
mcans this Bill will go up to 4.00 and
then we will take up the Delhi Adminis-
tration Bill.

Mr. Speaker: That is right.

Shrimati Renu  Chakravartty: Then
what about the Merchant Shipping Bill.

Mr. Speaker: That will come up to-
horrow.

Shrimati Renu Chakravartty: That
will mean that the Discussion under
Rule 193 will go out. I would beg of
you to specify as you have done on
earlier occasions, that this discussion
under Rule 193 will be taken up at
3.00 or 4.00 tomorrow.

Shri  Nambiar (Tiruchirapalli):
Otherwise it will be elbowed out.
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Mr. Speaker: We will see.

Shri Harl Vishou Kamath: 1 am sorry,
Sir, the Minister has disappeared. It is
very bad. I raised a point. T wanted to
know whether the Government is helpless
in the matter. Who is to answer that?

Mr. Speaker: The hon. Member nsked
him to find out why this delay has occur-
red.  Certainly he will find out.

Shri Harl Vishnu Kamath: He should
have said so. It should go on record that
he is going to find that out.

Mr. Speaker: He will find ont.

Shri Harl Visbnn Kamath: Without
your germission, Sir, he has fecumped.

14.05 hrs.

CONSTITUTION (NINETEENTH
AMENDMENT) BILL

The Minister of State in the Ministry
of Home Affairs and Minister of Defence
Supplies in the Ministry of Defence (Shr
Hathi): Sir. on behalf of Shri G. I.. Nanda
] beg to move:

“That the Bill further to amend the
Constitution of Indis be taken into
consideration.”

Sir, this is a small Bill which purports
to amend the Constitution of India.
Article 3 of the Constitution reads as
under:

“Parliament may by law—

(a) form a new State by scparation
of territory from any State or by
uniting two or more States or
parts of States or by uniting any
territory to a part of any State;

(b) increase the area of any State;
(c) diminish the arca of any State;
(d) alter the boundaries of any State;
(e) alter the pame of any State:"
Now, Sir. under this article 3 which

provides for the formation of new States,
alteration of areas and boundaries aad

VAISAKHA 26,
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alteratign & names of existing States, be-
fore the constitution (Seventh Amendment)
Act, 1956, was enacted, the cxpression
“State” occurring in that article meant
Part A States, Part B States and also Part
C States. All the States were classified in
three different categories A, B and C. 1
need not go into the details. Those which
were originally provinces in the British
period werc mostly classified as A States,
most of the States which were under the
Indian rulers—therc was a merger of
States—like Rajasthan, Saurashtra and all
that—with the Rajpramukhs were B Staice
and others like Himachal Pradesh, Kutch,
Delhi and such others were Jlassiticd s
C States. After that, instead of C States.
the concept of Union Territorics was in-
troduced in our Constitution. But article
3 was not amended to include the term
“Union Territories” and the word “State”,
remained as “State”. The difliculty now
is that if a part of a State has to be
merged in the Union Territory, this piovi-
sion of article 3 may perhaps not be
applicable because the word is “State” in
the provision and not “Union Territory”.
Therefore, while if you want to transfer
a part of a State to anothor Statc this
article 3 of the Constitution can be invok-
ed. if a part of a State, for cxample,
Punjab, is to be transferred to, say,
Himachal Pradesh, this article cannot be
operative, becausc the word used is “State”™
and not “Union Territory”. Therefors, it
is thot under this article 3, two explana-
tions are proposed.

Suri Tyagl (Dehra Dun): Change of tho
name of a Statc is permissible under this
article. Now the nime is changed while
the State remains. It is the same State,
only the name is changed. From Panmt 'C’
State, it has bccome a Union territory. So
only the name will change. Otherwise. it
remains as it is.

Shri Hathi: We can argue that Part 'C’
State has become a Union territory. But
suppose some objection is taken that this
does not include Union territory? This is
for makmg it absolutely clesr This is mot

this is Expl There-
fore, we say: 4

“Explanation I—lIo this article, is

clauses (a) to (e). 'su&" includes a

Union territory . .
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This is the Explanation added. What Mr.

Tyagi says is right that it can mean so.

But in order to make it abundantly clear,
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The question is:

“That the Bill further to amend the
Constitution of India be taken into

a, "

this Explanation is being added. Then,
there is another Explanation:

“Explanation l.—The power conferred
on Purliament by clause (a) includes the
power to form a mew State or Unwn
territory by uniting a part of any State
or Union territory to any other State
or Union territory.”

This is a simple Bill. I need not say any-
thing more. T move. .. ...

Mr. Speaker: Motion moved:

“That the Bill further to amend the
Constitution of India be taken ino con-
sideration.”

Shri Narendra Singh Mahida (Anand):
There are various amendments to the Bill.
The Members are absent.

Mr. Speaker: 1 cannot just go and czll
them.

Does anybody want to speak? No.

Shri Pratap Singh (Sirmur): I want to
move my amendments here.

Shri Tyagi: At this stage, is the pres-
cribed majority required?

Mr. Speaker: Yes. Let the Lobbies be

cleared. g

Shrimati Renu Chakravartty (Barrack-
pore: I just want out to get a copy of this
Bill. I wanted to speak on this.

Shri Nambiar (Tiruchirapalli): 1 too

went out to get a copy of the Bill.
A

Shrimati Renu Chakravartty: Even the
Ministers are not here. The Minister of
Parliamentary Affairs, the Leader of the
House, is not here.

Shri Nambiar: This is b of the
sudden change in the agenda.
Shrimati Renu  Chakravarity: The

Minister of Parliamentary Affairs himself
proposed the change.

Shri Nambiar: This is an important
legislation. We should have been given
due notice.

Mr. Speaker: Not at this stage.
will be taken up later when we take up

the clauses.

Mr. Speaker: Order, order. The Lobbics

They

have been cleared. The question is:

“That the Bjll further to amend the

Constitution of India be taken into
consideration.”

As there is nobody to speak., I will put

it to the House.

Division No. 18)
Ram Singh, Shri

Achuthan, Shri
Akkamma Devi, Shriman
Anjanapps, Shri
Arunschalem, Shri
Agsd, Shri Bhagwat Jha
Bakliwal, Shei

Bal Krishne Singh, Shri
Balakrishnan, Sbri
Banerji Dr. R.

Barman, Shri P.C.
Basappa,  Shri

Bbania Deo, Shri L.N.
Bhaggava, Shei M.B.
Bhatkar, Shri

The Lok Sabha divided.

AYE S
Rane, Shri
NOES

Bhattacharyya, Shri C.X.
Boroosh, Shri P.C.

Brahm Prakash, Shri

Brij Basi Lal. Shri

Braj Raj Singh-Kotah, Shri
Chakravartty, Shrimati Renu
Chakraverti, Shi P.R.
Chands, Shrimati Jyotsna
Chandsk, Shri

Chandrabhan Singh, Dr.
Chandriki, Shri

Chsudhry, Shri Ch i La

[x4.17br®

Chavan, Shri D.R.
Chavda, Shrimati Jotraben
Chuni Lal, Shri

Dafle, Shri

Dalijit Singh, Shri

Deo Bhanj, Shri P.C.
Dhuleshwar Meena, Sbri
Dinesh Singh, Shri
Dixit, Shri G.N.

Dorai, Shri Kasinatha
Dwivedi, Shri M.L.
Elayap 1, Shri

Chsudhuri, Shri D.S.
Chaudhuri, Shrimati Kamls

Gshmari, Shri
Gajraj Singh Ree, Shri
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Ga apati Rem, Sbri
Ganga Devi, Shrimati
Gupta, Shri Shiv Charan
Hajarnavis, Shri

Hansda, Shri Subodh
Harvaoi, Shri Ansar

Heds, Shri
Hem Ruaj, Shri
Himatsingka, Shri

Jadhav, Shri M.L.
Jamunadevi, Shrimati
Jena, Shri

Jha, Shri Yogendra

Joshi, Shrimati Subhadra
Kaysl, Shri P.N.
Khalilkar, Shri

Koujlgi, Shri H.V.
Krist aa, Shri M.R.
Kures!, Shri B.N.
Leushmixahthamma, Shrimati
Lalit Sen, Shri

Laskar, Shri N.R.

Laxmi Bai, Shrimati
Mahadeo Prasad, Shri
Mahishi, Dr. Sarojini
Maimoons Sultan, Shrimati
Malhotra, Shr! Inder J.
Mallick, Shri Rama Chandra
Manaen , Shy;

Mandal, Dr. P.

Mandal, Shri J.
Maniysngadan, Shri
Mantri, Shri D.D.
Marandi, Shri

Masuriya Din, Shri
Matcharaju, Shri

Mehdi, Shri S.A.
Mehrotrs, Shri Brsj Bihari
Mengi, Shri Gopal Dart
Menon, Shri Krishna
Misra, Shri Mahesh Dutra
Mohammed Yusuf, Shri
More, Shri K.L.

Mukane, Shri

Mukerjee, Sheimati Shards
Murmu, Shr: Sarkar N
Muthish, Shri

Naik, Shri D.J

Naik, Shri Maheswar
Nair, Shri Vasudevan
Nambiar, Shri
Naskar, Shei P.S.
Nayak, Shri Mohen
Oca. Shri

Pand=, Shri K.N.
Pandey, Shri R.S
Pandey, Shri Vishwa Nath
Panna La', Shri

Pant, Shri K.C.

Parashar, Shri

Patel, Shri Chhotubhai
Pat~], Shri Man Sinh 1’
Patil, Shri T.A.

Patn, Shri B.C.

ar, Shri Naval
Pratap Singh, Shri
Raghunath Singh, Shri
Rai, Shrimati Sshodrs Bas
Raidey Singh, Shri

Ram, Shri T.

Rsm Sewsk, Shri

VAISAKHA 26, 1888 (SAKA)

¢

Ramanathaa Chettiar, Shre R.

Rumpure, Shri M.

Reo, Shri Jaganathe
Rao, Shri Kri hnamoorthy
Reo, Shri Muthyal
Reo, Shri Ramap sthi
Reo, Shri Thirumats
Reddiar, Shri

Reddy, Shei Lirgs.
R+ddy, Shrimati Yashoda
Roy. Dr. Sersdish

Roy, Shri Bishwaaath
Sadhu Ram, Shri

Sshs, Dr. S.K

Sshu, Shr. Rameshwar
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Saige), Shri KN,

amanta, Shri S.C.

Sarmy, Sha AT,
Se-yathama Decei, Shrimeti
Sen, Shi P.G.

Shakants 8 N2vi, Shrimati
Shankarasiys, Shri

Sharma, Shri AP,

Shaima, Shri N.C.

Shre~ Na-syan Day, Shri

Shyam Kumari Devi, Shrim eti

Siddananjapps, Shri
Siddhan'l, Shri Jegdev Singh
Siddish, Shrl
Sidheshwar Pracad,
Singh, Shri D.N.
Singh, Shri S.T
Sinhs, Shirmesi Ramd 1'ari
Sinhs, Shrimati Tarkesawar
Sivappraghassen, hri Ku.
Sne*a®, Shrl Narde»
Sonavace, Shel
Subtarsmeu, Shri
Sqbramanyam. ohn T.
Sumast Pra ad, Shn
Swamy,fShri M. P.

Tahir, Shri Mohammad

T iwary, Shri R.S.
‘Tripathi, Shri Knishna Dev
Tyagi, Shri

Uikey, Shri

Ulaka, Shri Ramschandra
Verms, Shri M.L.
Veerabasappa, Lhri
Verma, Shri S.L.
Vidyalankar, Shri A.N.
Virbhadra Singh, Shri
Vyas, Shri Radhelal
Wadiwa, Shri

Wasnik, Shri Balkrishna
Yadab, Shri N.P.

Yadav, Shri Ram Harkh

Shri
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Mr. Speaker: The result of the division
is:

Ayes 2; Noes 170.

‘The motion is not carried by a majority
of not less than two thirds of the total
membership of the House, present and
voting.

The motion was negatived.

Shrimstl Reno Chakravartty: Dues it
mcan that in this session, nothing can be

dope, there can be no Punjabi Suba or
anything of the sort?

Shri Nambiar: May | make a submis-
sion?

Mr. Speaker: Shri Hathi to continue his
speech on the Delhi Administration Bill.

Shri Nambiar: Before we 70 to another
item, may I make a submission on Jwhat
has happened just mow? My, submission
is, because of the change in the agenda, the
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whole thing has ended in a very scrious
chaos. The formation of the Punjabi Suba
which was expected and which is bound to
come has been delayed because of the de-
liberate change brought about by the
Government. This is my accusation. The
whole country will feel disappointed at
the way this thing has been dome. 1
want to make a strong protest and I want
o record my objection to this way of
doing things. Such a serious issue has not
been properly dovetailed. As a conse-

quence of this, we shall be made a laughing
stock.

Mr. Speaker: Order. order.

What can I
do? 1 cannot do anything.

DELHI ADMINISTRATION BILL—
contd.

The Minister of State in the Ministry of
Home Affairs and Minister of Defence
Sopplies in the Ministry of Defence (Shri
Hathi): Mr. Spcaker, Sir, on Saturday last,
when the House rose, I had just begun
my speech on the Delhi Administration
Bill as reported by the Joint Committee.
This Bill was introduced in the Lok Sabha
on 18th November, 1965 and ihereafter
it was referred to the Joint Committee of
both the Houses of Parliament.

The Report of the Joint Committee was
presented to Parliament on the 9th May,
1966. As stated in that report, the com-
mittee invited memoranda  from public
bodies and individuals and also took
evidence from the representatives of the
public bodies, political parties and indivi-
duals. The scope of the Bill was
h hly di d, and a of im-
provements have been effected. I would
not like to take the time of the House in
explaining the previous history of the
administrative set-up of Delhi.

Mr. Speaker: The hon. Minister
may .kindly stop for a minute. There is
so much of noise in the House.

Shri Vasudevan Nair (Ambalapuzha):
Mombers are excited.
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Shi D. C. Sharma (Gurdaspur):
The whole House is excited.

Mr. Speaker: I do understand that the

Members are excited. But what can I do
now?

Shri Harl Vishnu Kamath (Hoshan-
gabad): It is not your fault.

It has happened once before also. This
is the second or third time when Govern-
ment have blundered. They are ia
blunderland.

Mr. Speaker: Now., Members have to
give their attention to the proceedings that
are going on. They should not go
talking among themselves. .

Shri Nambiar (Tiruchirapalli): This
was a snap arrangement which we did not
anticipate.

Mr. Speaker: What
case?

can [ do in that

Shri Vasudevan Nair: Government
should explain why all this has happened.

Shri D. C. Sharma: It is @
to us.

big blow

Sbri Harl Vishou Kamath: This is a

cmissness or blundering on the part of
Government.
Mr. Speaker: Now, the hon. Minis-

ter might continue his speech.

Shri Hathl: 1 do not like to take the
time of the House in explaining the previ-
ous history of the administrative set-up of
Delbi.

fhe Home Minister, while moving the
motion for referring the Bill to the Joint
C i had plained in full the
reasons for bringing forward this mecasure
for the administrative set-up of Delhi.
He had cxplained in detail the special
position which Delhi occupied and the
position of the other federal capitals ia
the world also.
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[MR. DEPUIY-SPEARER in the Chair]

A balance is kept between the require-
ments of democratic  association of the
people with the administration and the
nced for effective control of the national
Government over the Government of the
capital, to avoid conflict which may
detract from the efficient working of the
metropolis.

It was also explained that keeping in
view the fact that a large number of
forcign Legations, Embassies etc., were
boused in Delhi it was not expedient or
advisable to have (wo sets of Government
or a dual Government in the capital.

I would restrict myself to the Bill as it
has emerged after the deliberations of the
Joint Committec. The House will notice
that there were in the original Bill 37
clauses. As the Bill has emerged from the
Joint Committee, as the report of the com-
mittee shows, there have been two new
clauses added, namely clause 15 and
clnuse 36, One clause, namely original
clause 24 has been deleted. 11 clauses
have been amended, and two clauses have
been ded b there are ¢
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Then, §clause 12 has been amended (o
maké a provision for the Deputy Chair-
man of the council. There was only a
chuirman to be elected, but a deputy
chairman hus also been provided for by
amending clause 12.

Clause 13 is only a consequential
amendment.  All those provisions which
applicd to the chairman have ulso to be
made applicable to an extent to the
Deputy Chairman. Therefore, amend-
ment of clause 13 is a conscquential one.

‘The new clause 15 specifically provides
that cvery member of the executive coun-
cil shall have a right to speak or other~
wise take part in the procecdings of the
metropolitian  council or any committee
thereof.

The next clause amended is clause 20
(old clause 19), where a provision has
been madec regarding the powers and pri-
vileges of persons who have the right to
speak in and otherwise take part in the

dings of the politan il
nnd any committee thereof, as they apply
in relation to members.

Then. clause 24 which dealt with the

tial amendments. In all 16 causes have

undereone changes out of 37 clauses. The
new Bill has 38 clauses.
I shall now deal with the important

changes which have been brought about.
The first is the amendment of clause 3.
The number of elected members of the

d metropolitan il has been
nued from 42 to 49. That is one impor-
tant change. The second change which
the committee has brought about is that
instead of three bers of

or | to be used in tran-
sacting the b of the politan
council has been deleted. It was thought
that it should be left to the metropolitan
council itself to decide what lunguage or
languages it should use,

Clause 24 (original clause 23) hu been

ded to provide that the ad:

aliox’
shall make the rules after consulting the
chairman of the metropolitan council,
That has been added.

‘Then, there were demands from various

the interim metropolitan council nomi-
nated by the Government with the Elec-
tion Commission for the purpose of defi-
miting the constituencies of the council,
provision has been made for associating
the Members of the Lok Sabha represent-
ing Delhi with the Election Commission
for this wark. It was found by the com-
mittee that it should not be left to the
Central Government to nominate any of
‘the bers for this p
707 (Ai) L.S.—6.

bers that one of the members of the
exccutive council should be designated as
chicf executive councillor and the other
members as  executive councillors. This
change has been made in clause 27.

Then, it was also thought that in order
to uvoid byeelections to the Delhi Muni-
cipal Corporation, clause 32 might be
amended so that the metwbership of the
corporumuhmldnotpnclmthepu-
sons from being members of the interime
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metropolitan il. This pr ro-

moves the bar on being simultaneous

membership of the interim metropolitan
council and the Delhi Municipal
Corporation.

Then the other clause 35 is of a com-
sequcnt.al nature, which provides that the
electoral college for the Union Territory
of Dclhi shall consist of the elected mem-
bers of the Matropolitan  Council con-
stituted for the Territory under the Delhi
Administration Act 1966, and until that
Council is constituted, the electoral
college shall consist of the elected mem-
bers of the interim Metropolitan Council
constituted under the Act.

Then a new clause—as I said, there
are two new clauses, one is ck. 15 and the
other cl. 36—has been added to provide
for the repr ion of the Metropolitan
Council on the Delhi Development Autho-
rity in view of the representation of the
Delhi Advisory Commitee on the DDA.
With the coming into force of this Act,
the Advisory Committee will not be there.
Therefore, the representation which the
Detlhi Advisory Committee has on the
DDA will be given to the members of the
Metropolitan Council.

Clause 38 empowers the President to
take necessary steps to remove any
difficulty whatsoever for giving effect to
the provisions of the proposed law, parti-
cularly in relation to the constitution of
the Metropolitan Council. The Com-
mittee, specially Shn Kamath, wanted
that orders made by the President shall be
faid on the Table of each House and

ponsible to the Metropolitan Council
In substance, this suggestion amounted to
placing the Metropolitan Council in the
position of a legislative Assembly so far
as the budget was concerned and making
the Executive Council answerable to that
body in the same way as the Council of
Ministers is answerable to a State lcgisla-
ture. It was made clear that the thcine as
was envisaged and under which this B.l
has been drafted and introduced is that it
was not contemplated that there should be
a Legislative Assembly for Delhi—art
239 stands in the way—and so if there is
no Legislative Assembly. it is not possible
also to give financial powers. Even then,
we have given as much thought as conld
be bestowed to this quest.on, wc huve
consulted experts, and the Comittce came
to this conclusion that it was not rossitle
to give financial powers to this body....

Shri Harl Vishnu Kamath: Without
ding the Constituti

Shri Hathi: ...... without amending

the  Constitution. Therefore, the Bill

which gives the maximum association to
the people of Delhi in the adminstration
of the territory has been the result of the
deliberation of the Joint Committee as it
has emerged out of the Joint Committee.

I would not like to deal with other
suggestions which are likely to come just
now because I would be glad to hear the

argumcnts and construc-
tive and helpful suggestions. After that,
if we think it feasible to accommodate, we
may consider them. But so far as the
main theme is concerned. giving financial
powers and making the Executive Council

would be subject to such modifi
as may be made by both Houses. That
also has been incorporated.

These are the main amendments to the
old Bill as was introduced. Tt may be
that at the time of the motion for refe-
rence of the Bill to the Joint Committee
and during the Committee stage, sugges-

ponsible to the Metropolitan Council
seem not to be possible.

I move.

Mr. Depaty-Speaker: Motion moved:
“That the Bill to provide for the

administration of the Union territory

of Delhi and for matters connected

therewith, as reported by the Joint

tions wei: made that the Metropoli

Council should be given financial powers,
that is. power to approve the budget of
the Territory and a provision that the
Rxecutive Council should be collectively

C i be taken into considera-
tion™.

Shei Harl Vishnu Ksmath: What s
the time allotted?
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Mr. Deputy-Speaker: Three hours.

Shri Hari Vishnu Kamath: In view of
the importance of the subject and the con-
troversial nature of the Bill, I suggest that
the time must be extended—I am sure
members on both sides will agrce—by at
feast one hour.

Shrimati Renu Chakravartty (Rarrack

pore): No.

Mr. Deputy-Speaker: The programme is
very tight. There are other items cof
business  also.

Shri Hari Vishnu Kamath: Theie are
amendments also. How much for gene-
ral consideration and how much for clause-
by-clause discussion?

Mr. Deputy-Speaker: We can have two
hours and onc hour.

Shri Hari Vishnu Kamath: So many
amendments are there. They cannot be
disposed of in one hour.

Shri Bade (Khargone): The other busi-
uess collaped. We have saved some time
on that. That may be given to this.

Mr. Deputy-Speakers We shall sc: any-
way.

ft rww e ( feeft w0 amr) ©
IYTERE WERT, AU TH  SAATAT §1
s@ § 1 gfqara ¥ gfot & frdr
arewe fegr mr ¢ 1 wfagm o
U 32w sr y FgT AT N

¢Scats shall be reserved for the Sche-
duled Castes and Scheduled Tribes. . .

& wgem wvgar g v ag oY freolt s
fadgs § 99 1 9 32 AT § fow wY
AT wEqTEY At O @A HY Eer #9
AT R I A wE R W wfe ot
¥ foir w1 wroeror A9 R AT § )
;] ¥ fay dzw gafea af @ af
& xafa q fadae sfasm € wmaEr
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¥ et & o Tw T o fre
g foar s wnfsr | @@ & wafor
Fre & far 7 o WY Hegew FREw
% dii & fag #r€ feor i 7y § o=
fg affczgma ¥ e v & faar
g & f5 wyges wwem ®
st ¥ frt dvza FoarsE g wnfed )
Mr. Deputy-Speaker: This House has
never taken up the question of deciding
constitutional matters. That is for the
courts to determinc. Perhaps the provision
for reprcsentation of scheduled castes will
be made in the clection rules by the

Election Commission. There is no point
of order.

ot wEE e dfaa ¥ fregs
e frar gar g, Wi o Wy
LR

Mr. Deputy-Speaker: 1 have ruled it out

of order. We do not decide constitutionu)
questions.
o AW TR YT AT,
& wgaragan g ...

Mr. Deputy-Speaker: I have ruled it out
of order.

Shrimati Renu Chakravartty: Mr.
Deputy-Speaker, after hanging fire for a
very long time, this Delhi Adm nistration
Bl has come beforc the Lok Sabha.
Before coming to Lok Sabha, we have
seen it passing through many phases as far
as the ruling party is concerned. At ope
stage one heard that it was being opposed
by the Delhi Congress; later we heard
that a section of them were supporting it
and a section were opposing it. Then
we were in the Joint Committee, we wit-
nessed the spectacle of several Members
of the Committee, resigning.

Now. what ever mav be the reasons for
such behaviour, at least we on this side of
the House—I can say this at least for my
party—have not been able to understand
till today why the Home Ministsy and the
Minister, Shri Nanda. and in his place,
Shri Hathi, are consistently denying the
people of Delhi a democratically elected
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and fully representative government, when
Delhi actually is the biggest Union Terri-
tory from the point of view of population
and also from the point of view of its
importance. If Himachal Pradesh, Mani-
pur and Tripura, can have more or less
elected legislatures—and the people there
have agitated and got it—I do not see any
reason why the Delhi State cannot also
have a democratically elected and fully
represcntative legislature.

As a matter o fact, I have not been able
to understand why a section of the Delhi
M.Ps. and why my hon. friend Shrimati
Subhadra Joshi is so opposed to it. It
has really puzzied me. Maybe personali-

ties have got mixed up in the whole
matter. but T have not understood the
rrinciple of it.

We have been told that in  USA,

Washington does nat have such a thing.
For everything that we have to do here,
muit we find a parallel in the Ubpited
St:tes? If it is a good thing, take it. But
I was told that even in a place like
Washington, there is much to be desired
as far as civic administration goes. As a
matter of fact, I heard just recently, and
then I thought about the discussions we
had in our Select Committee. that recent-
ly when Washington had a very big snow-
fall, the civic' administration was such
that for days the Indiun Embassy was com-
pletely surrounded by snow, and they had
no means by which to clear it, and for
days they could not come down to carry
out their normal avocations. I have not
been to Washington, I do not koow what
it was all about, but our Government is
always telling us, this is what happens in
Washington, this is what happens in New
York. I have not been able to under-
stand, if Manipur, Tripura and Himachal
Pradesh can have elected legislatures, why
the seat of the Central Government being
in Delhi presupposes that they should
not have an elected legislature.

It appears to me that all the arguments
that' Shri Hathi has put forward have
been totally unconvincing, especially when
T find that really in Delhi we have a
multiplicity of organisat'ons dealing with
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matters which are essentially civic, and
which makes the normal life of a State so
difficult. For example, they have the
Delhi Development Authority, they have
the Delhi Milk Scheme, they have a plet-
hora of bodies, all set up one on top of
the other. We have the Delhi Corpora-
tion, and now we are going to have
another Metropolitan  Council which is
neither fish nor flesh. So. 1 see absolutely
no reason why Mr. Nanda, the Home
Minister, the Home Ministry and the Go-
vernment of India could not see their way
to give a legislature to the people of
Delhi.

Shri Hathi: Constitution.

Shrimati Renu Chakravartty: The Coun
stitution has been brought up as an ex-
cuse, but, 1 am attacking the very basis, the
very principle of the Bill. 1 am not in
the Select Committee, 1 have the right to
say that this Bill = should be scrapped
entirely and a full legislature with full
rights to the people given just as are given
to all other citizens of lndia and should
be given to the peoyle of Delhi too.

What is the set-up envisuged under the
proposed Mtropolitan Counc'l? The fact
is that even with the new amendments, the
Metropolitan Council and its members are
nothing but an advisory body. 1 know
my hon. friend Mr. Khanna is very
enamoured of this advisery body. So is
my hon. friend Shrimati Subbadra Joshi.
They would like to advise, but Members
of Parliament know what the real status
of these advisory bodies is. We have so
many cc ive i and we
have seen that they are an absolute farce,
a complete farce, with the result that after
four or ten years. whatever the number
of years, you have been clected to the
House, Members have stopped going to
them, because it is an utter waste of time,
utter waste of breath. Nobody Fstens to
you. You may try, as far as you possibly
can, to attend these meetings. but as far
as the executive is concerned, it goes
merrilv on. Therefore. this Metropolitan
Couacil. which is nothing more than an
advisory council, is, T would say, nothing
more than a debating society.
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Actually. all executive authority is going
to vest in the Executive Council, and this
Exccutive Council, again, is made a nomi-
nated body.  Firstly they make the
Metropolitan Council such that the Elected
Members have an advisory capacity, and
the Executive Committee, where they
have some executive authority, it is made
a nominated body. It is a peculiar con-
cept that if you have electons, you make
it advisory, and if you do not have elec-
tions and have nominations. you give them
executive authority.  This shows the
undemocratic nature of the entire concept
of this Metropolitan  Council and  the
Exccutive  Council set up under the
Clauses of this Bill.

Not only that. In many cases it is the
Administrator who will be ruling. If the
Administrator thinks that questions should
not be asked, he will make the rules, he
will just take the advice and consult the
Mectropolitan  Council  Chairman, but
beyond usking the Metropolitan Council
Chairman, therc is absolutely nothing to
prevent him from making the rules as he
thinks fit. If there is a deadlock, he will
refer the matter to the President, and the
President will give his verdict. but prior
to getting the President’s verdict it will
be decided by the Administrator wheth
a particular matter is  important enough
for him to utilise the vcto and refer the
matter to the President or not. So. I say
a bureaucrat, an Administrator, will have
the whip hand over both the Exccutive
Council and the Metropolitan Council.
This is what T have understood from the
Clauses of this Bill.

Therefore, after having Opposed the
very principle underlying the Bill, that the
people of Delhi should be deprived of a
legislature with full legislative powers
given to other citizens in India. T have now
tried to make an amendment which I put
before the House. within the limitations
which this Bill puts before us. As an
Opposition Member, 1 cannot do any-
thing further at this stage.

I propose that in the Clauses of thit
Bill, if we really are sincere to give the
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Mewropohtan  Council some democratic
rights, there should be a provision that
after the Metropolitan Council's advice has
to be taken, that advise should be referred
to the Executive Council or to the Cen-
tral Government or to the President as the
cuse may be, and that tle people 0 whom

it is referred should regard the advice
and the recommendation of the Metfo-
politan Council as  mandatory. This at

least should be done.  If this also is not
done, 1 would say that this ‘s nothing but
a farce. The people of Delhi rightly are
agitated over this matter, however much
my hon. friend Mr. Khanna may say that
there is a large number of people in Delhi
who do want such rights.

1 have also tried, within the limitations
of this Bill, to muke the Executive Coun-
vil responsible to the Metropolitan Coun-
cil. 1 have not heard any worthwhile
arguments made by Mr. Hathi when he
introduced this Bill, as to why this also
wias not possible, why the Executive
Council  should not be responsible to
thost who are the elected representatives
of Delhi. 1 believe that there is far tbo
much of a personal element in this
quarrel. We arc people who come from
outside Delhi, we are not at all concerned
whether it will be Mr. Khanna who will
be Chief Minister or X or Y or 7. What
we are concerned with is the principle
underlying the Bill. Therefore, 1 would
say that at least the Executive Council
and the Administrator should be responsi-
ble to the Metropolitan Council for their
actions. Therefore. 1 have proposed and
will propose and will press that at least
this much should be accepted by Govern-
ment that any ber of the F i
Council against whom the Metropolitan
Council has passed a vote of no confidence
by a twothird majority should be re-
moved. At least this minimum thing
should be there. That is what should be
there in spite of all the other arguments
which have been put forward before us.
If that is not done immediately, T say that
this whole thing is useless. We are hand-
ing over the entire administration of
Delhi to a bureaucratic set up. whith is
not the real idea bohind a Bill of this
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type. Sir, I would also urge that the
auinber of elected members of the council
should be increased to 56. Here I find
myself very lucky; I find that Mrs.
.Subhadra Joshi has given a similar amend-
mem and so I hiuve a sneakying feeling
that it is going to be accepted by the
‘Government.  Once in my lift, 1 find I
am in good company. But if this point
had beea accepted exrlier it would have
been better.  Why did we go in for the
other 49 which would have overlapping
of constituencies. inevitable. It is also
a tion of deciding the ber on the
basis of population and other matters
which I had etplained. 56 is normal; I
to 8 constituencies for the Lok Sabha scat
On the basis of the existing population
and the constitution of the Delhi munici-
pal authorities this is the most reasonable
principle that should have been accepted.
I have also proposed that we want Lhis
Metropolitan council should be an active
sody and in every clause we should give
such authority and such powers to enable
it to actively intervene in the lifc and
awell-being of the city. That is why regard-

ing the question of whether the metropo-

fitan council should be called at an
interval of not less than six months, I
tave said not less than three months. Also
have said not less than three months.
Also whenever a vacancy occurs in the
chair hip of the il, it shall not
e left vacant for any unspecified period;
lection to the chair hip must not be
fater than a month irom the date on which
the vacancy takes place. I would recom-
mend to this House that we should look
at this Bill in all its minute details at the
second reading stage but even at this stage
we should give our verdict that the under-
lying principle in this Bill is something
which we cannot accept. We cannot
accept the decsion of the Union Govern-
ment to take away from the people of
Delhi their right to have an elected legis-
lature as every other citizen in the rest of
India.

; =Y wg SwTw (ang fooY) oA
 fedY Wiy, W wfeew feed
. wrat & fag o ag faw wAwr wr g

£ 3¢ wwrg ¥ Ouy §9 @ U frax
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o1 F AT qv HA F fAw Eer g g
& g %5 ¥ e ¢ Feaw T ane
wr i 8, 7% areht ke dt wiww A @
gz fooet #iF Y @ 2, faedr s
9 1 o 3, feeelt arrfwe qrdt
W ¢ oo gwd  dfefarw
arfegy ®7 oY & 1 e agh & wrd
sy qafas  wdfage @ R ay
§3 gfaa ), 918 ag faswa wriamg-
S g1, oy gefegaa aeAESaAg
g, FASTH, 1A aWY  grATTAvAR
frag aNifaa g MR ag v g &
qq ¥ g u faw M gw a9 faeet
efafredwa fawr & & foeelt ¥ forg
uTar & 98 IR ¢ 9% GEEad § )
o amq feelt ardt ® oA @ R
g OF qa% § feeet @il Y agara
&1 faaar 2 faar mar § o' ad) awg fF
for faeell & w15 8 v H A 5 Arad
¥ ¥y ¥ grafaa A9 F9ET ¥ GO
2fear qr ) S Y g A 9@ fF @
for & o= 4 ¥ ag GrEAmeed
w7 & #rf area T e Wi
%fE mari iz WY e 9@ H A & fad
& aft & fogrem w@ w9 & a1
™ fawr & wraeg § areE @A A
& 9Tq FEATET FEO A0 1 38 Aw }
f gaTt 3 AT IW A ¢ afew g
AT 3N ¥ AT A WWIET AW @
it v g 3 e frar | QY ad g
wifee & fe o aga @ g W

g ¥ o I TR & A & qavfaw
AT AT} | U WX AR § O

TR T § e fs oo
7€ feeet ¥ &, 7€ faee) & fore €Y sy
t ¥5 S Wt i A foeet ael ¥
fere, aga STy A€ wrAw & 1 A gfrardy
afus § wErfied TwEw § Wv0 &
I F T ¥ g qgT W P W IE@
A i Y O T T —
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To be loyal to our organisation must not
wscan subordinating of one’s scttled con-
mections.  Partics may fall and  Partics
mmay rise but our deep convictions must
semain unaffected by such passing changes.

6 gAfqavA & &g & ww &
WA wOA fTRR G AT AT )
& faar & qro Y W g8 g WY
feeY & 30 TR AW F wE TEETHY
<t wf & o7 ag FEAR wae IEry
qFWFT A 1912 F 9T ¥ wgr THA-
ot 3g IEEEY o aw Ay
T ¥ A9 q@ T 9 5w aw
«F KA WY EFN ? uf A
Y @ 1914 # fafew mEe 7A€
feedt & @il A fear a1 A T
& 1947 ¥ fzar my WX &Y www
v WY taar 9 @y § i et & Ay
&Y TAfas wfasr,  faeeft & &Y
N Mifer wfrt s wife
TG L T a1 & vk
g wk w7 owgar g 5 anm
gfar ¥ arfirres o) fw A O
&3 fowwt & T aT w1 Zew
w1z w3 @t 0E @ A e wrard
w1 fgear ad ar ol o fr fgerfore
w3 @ afew wiheme ¥ on |
« w1 & qTE T QY FA & faay |
g 2% & fis 37 w1 Y WY Tifew |
e 4 gty ag o fo ww @
€ 1 3fFa xad war frfy s
agt 3% f§  FrTw qewi & ogi fedy
& N TAEF § A IT R D o
R+ QW wf dfew g ¥ g=ToAlE
g amalr ¥ S o e &
i ¥ agf grea 8, w99 W ¥
T g § oy Sre ¥ A A
F1q ¥ ®FAE | @ & g -
frez 7% & I w1 o oxfafagww §
Q77 AT Rz w7 IW A O & TG L
I 71 e of) Nz g1 gEfag
ag vy fe feelt & © g o
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€ gt og ww fawyw W@ R
QYO wwwar g f ag wg w1 s aret
& gy A Ay @ & A e
ot agr 5w o gy Sfrew waw
A § Wi 7t fees )t Y, @@ Ak
¥ 7t el & wwr g A @
g @ AR gy § A duw At
feeet &) ww @ &, g A fay
e oY ag) e w T A feedy wag
wif wfuwrc ¥ ¥ gyt aw fe AT
qfeaiz & 917 w1 ofier T
g ar WY AN www ¥ o« awar
&1 %% ogd Y wg  fi wiy o fee)
N 3% uaw W awy § 1 Ao agt
% g7 feft arei o7 avgw § & wr
¥ gy wgAT Agan § fw gan fewly
Fard & amy amer gy & A
I & amawr feqr qr faed oRgwm ¥
e g ok fag g Earifow de v
i wWifs g wwy ¥ fe
I8 & T 3T N aweod o 5T N
qXmfral w1 o g At gy wwar
W ag & w9 & g 93 JATE -

As has been said earlier, the problems
of Delhi are problems of growing city
and they need to be tackled with courage
and imaginations. The Pradesh Congiess
is firmly of the opinion that the problems
can be tackled properly only through a
democratic set-up and a bureaucratic set-
up is ill fitted and ill equipped to deal
with the multifarious problems which
Delhi of today poses.

7g gz foedlt & A & gon fea
mar g1 1 & 3 o A v s s
at ¥ W wT gy dT fear @t
f& go o & fod 0w faedare rpwe
w3 | g X agt Aw e afed,
AT 7§, Wi v & qEvar
£ Wl g 2wy, A Afay
™ 39 9 R & 9 ane s
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#fagdmc g we ag wee g
A gW QAT KT AT AT SR T
we Y gR dfeqr I AgE
F guTt AT ag arue fEan ar fe ww
afe® <, g0 AT UF W9 34T, TF
o1 fram 3 A wifow 53, e
¥ Wy 1 gaeer geN, Wy oReaE
Leds R 0

15 hrs.
Mr. Deputy.Speaker: He may continue

afterwards. The Prime Minister may now
make her statement.

o A AT Mg (FarR)
I ARG, A TF AT FT
s § 1w it & ¥ g fr ag e
X OF EAgraw dwme 9x fr
™e

s wERY ¢ i =A@l F
TAAR Y

o W wagre e : ¥ ¥
g Mm@ wlwsa w
FrEr g T ?

Mr. Deputy-Speaker: They do not arise
now. The Prime Minister.

o TH RAYEC Wfgwt - TR o
gwn ? yemrEewER AN @ E )

Mr. Deputy-Speaker: Order, order, The

Prime Minister.
15.01 hrs.

STATEMENT RE. PRIME MINISTER'S
VISIT TO ORISSA

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira Gandhij
Sir. 1 returned yesterday afternoon from
u two-day tour of the arcas acutely affect-
ed by drought and scarcity in Orissa. On
the ove of my departure, I extended my
stay in the Stute as originally proposed, by
an extra day so as to have a fuller idea of
the prevailing situation. T had occasion
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to visit ten villages in the three wadist
affected districts of Kalahandi, Sambalpur
and Bolangir, including some which were
not on schedule and which were selectod
on the spot, for surprise visits. At my
request, my colleagues  Shri  Jaganatha
Rao and Shrimati Nandini Satpathy, who
accompanied me, went to another three
villages for which I could not myself find
time; Shrimau Satpathy went to two
villages to which 1 was to go, while X
went to two others which were not om
schedule.

Apart from addressing large gathcrings
at Senapalli, Khariar and Padampur, X
had the opportunity to meet and talk to a
large number of villagers, wherever X
went specially Adivasis and Harijans—and
to visit their homes and see their families
and children. 1 visited many gratutions
relief and frec fecding centres, school
centres for feeding children, sites where
relief works were in progress and centres
for the distribution of loans and seed. X
also had occasion to mect the Honourable
Member of this House from this area, and
some Members of the State Legislature
including those of the Opposition Party,
local officials, Panchayat leaders, repre-
sentatives of voluntary agencies working
in the area, students and youth representa-
tives, as well as others.

1 was naturally distressed to see condi-
tions in these affected areas. It was
obvious that the people had stffered
considerable hardships. Thgre is unprece-
dented drought and scarcity, and an acute
lack of purchasing power. At the same
time I was somewhat relieved to find that
the situation is under control as a result
of the energetic measures taken by the
State Government. But there is no room

h for pli . On the con-
trary, there is great need for administer-
ing the relief programme with the utmost
possible efficiency and despatch and for @
very vigilant eye on the situation.

My colleague, the Food Minister.
apprised the House the other day of
various taken to provide reliof
in the affected areas. The State Govers-
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ment have already strengthened the relicf
. machinery at various levels and appointed
a senior officer as Special Relief Commis-
sioacr to co-ordinate and direct relief
work; he accompanied us during the tour.
The relief programme has now been
revised upwards to provide for an outlay
of ncarly 9 crores. A sum of Rs. 1.35
crores was made available to the Orissa
Government some time ago for expendi-
ture on relief, and a further sum of Rs.2
crores is being relcased to-day to provide
ways and means support for further ex-
penditure. [ have emphasised that neither
rigidity of procedurc or iormality, nor
lack of resources should be allowed to
come in the way of the programme, and
such further needs as arise and arc agreed
upon will be similarly met.

As the Fbod Minister announced the
other day, the number of people covered
under gratuitous relief which is meant for
the old, the disabled and the infirm is
being increased by the State Government
to 2,00,000. The number of free feeding
centres has also been increased. Some
road-works are being undertaken to pro-
vide widespread empioyment to people;
10,000 wells are included in the pro-
gramme out of which 3,000 are to be
made pucca jmmediately, ard the remain-
ing after the rains. Other similar works
are being undertaken. including those
which can continue during the monséon.
Some medical teams are already at work:
more will be sent.

One of the most important and urgent
needs of the affected people is the ade-
quate and timely supply of seed require-
ments for the next Kharif crop. A pro-
gramme for the procurement and supply
of 4 lakh maunds of seed by the middlc
of Junc has been drawn up and is under
execution. Side by side, Rs. 3:5 crores
of tagavi has been arranged. The original
limits for the grant of taqavi have been
liberalised to provide loans at the rate of
about Rs. 100 per dcre, upto fhe limit
of Rs. 800 to the same party. I have im-
pressed upon the State Government and
the officials concerned, the importance of
timelv imnicmentation of this programme
and ticy have assured me that they will
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keep the target date so that difficulties of
movement in the rainy season do not
come in the way.

One of the questions ruised concerned
the actual wages earned by people volun-
teering themselves for rclief works. The
State Goverament have agreed firstly, that
as far as possible panchayat and other
ageucies will be utilised to organise thesc
works, with a view to minimising reliance
on middlemen: and sccondly, that in the
patt-rn of w-ves paid, a minimum earning
of *h: vilue of one rupee per head per
day is ensured for subsistence, irrespective
of output, with more for anyone who s
cntitled to it on the basis of his actual
work.

There has been a demand in some
quarters for the supply of paddy instcad
of milled rice. It appears that the bulk
of the supplies have already been convert-
ed into rice. and the stocky of paddy
available are now relatively limited: also,
I was told that the actual demand for
paddy might not be much. Howevcer. the
State Government have agreed to arrange
for some stocks of paddy to be sent to the
affected arcas  where there might be
demand.

The problem of the high price at which
rice was being sold was also brought up
and it has now been decided firstly, to
subsidise rice in selected areas of specially

acute distress; and secondly, to supply
partly whcat  and partly rice in  areas
where this combination will be appro-

priate, thereby bringing down the overall
purchase price.

1 was particularly concerned, as I am
sure the House will also be, about the
health and welfare of children in the
scarcity-affected areas. I have advised
the State Government to consider extend-
ing the scope of the children’s midday
feeding programme to non-school going
children, at lcast in the pockets which are
specially hard hit. At one such feeding
centre I saw that this had, already been
started in & small way. T have also sug-
gested that a suitable person might bhe
attached to the Special Relief Commis-
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sioner to help him coordinate the Health
.and Child Welfare programmes.

For thc next egricultural season, apart
from loans and seed to which I have
referred earlier, the State Government are
arranging to press into service all avail-
able power-tillers and some tractors to
help cultivators plough their lands, subsi-
d'sing the service in the case of the more
ncedy.

My enxiety is as much about the long-.

term needs of this very backward area as
about its immediate needs. It is obvious
that this area has not yet received the
impact of develop prog! in
eny appreciable manner. This state of
affairs cannot be permitted to continue
and we must devise an accelerated pro-
gramme for its long-term development on
the basis of priority. I am asking my
coll the Planning Minister, to go
into this matter at an early date in con-
sultation with the Planning Commission
so that we can undertake this task as carly
.as may be practicable.

1 was deeply touched by the affection
and kindness with which people received
me everywhere, in large numbers, in spite
.of the gruelling heat. 1 was also hearten-
ed to see their spirit and high morale,
_regardless of the present difficulties.

Thank you, Sir.

Shri Surendranath Dwivedy (Kendra-
para): I am glad that unlike the food
‘Minister, it was possible for the Prime
Min’ster to visit some of the villages and
she alv> decided to go to some un-sche-
duled villages. I want to know whether
she or any of her colleagues who visited
somc of the villages were able to go to
village Deodhar where 9 persons have
d’ed, according to the admission of the
State Government. They did not admit
that the deaths were due to starvation;
they say it is due to continued mal-nutri-
tich and super-imposed iliness. Was it
possible Yor ber to verify any of these
.casen?
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I am really sorry even she was not able
to persuade the State Government to scize
all the paddy that is available with the
mill-owners and others and to supply it to
the people. She says thzt she was told
there was not much demand for paddy.
I do not know who told Fer so. Was it
possible for her to ask any of the villagers
there and they said, “No; we would prefer
rice to paddy”? When I raised it the
other day, the Food Minister said, the
Prime Min'ster will discuss it with ths
State  Government. The mill-owners are
charging high prices and they have pro-
curcd the paddy. Some paddy is available
in other places too. The point is if paddy
is supplied. the husk w'll be available for
the cattle also. I think even now they
should take some steps in this regard.

She has told us about the other
mezsures that have been taken. I want to
know if she had any discuss‘on with the
State Government because this arca has
been long neglected to take up any major
irrigation project like Indravat’ and other
projects in that area, so that these thihgy
do not recur in future.

ot il (wefhig) s, wwoE
@Y oY & wrAAT sue A o W
gaaTE 24T § 6 & @@ i3 v 9w da
% 7k WY i #Y gi i e g @
a1, §F AT Q@ 1 1 AfET TEA N
fear §, g W ¥ W17 ¥ @y @@
sfmr o wi wrawr g, @i
IR A g AR W g e
Ik 4T ¥ T wfeT gar @ BT g
g ot  fF foad S s AR g,
AFEER AW 39§ agwa &gy
AT, WEGre ¥ R Feges oW
& oF &1 3 | TH A ) GEY @Y
g2 war wfawr ¥ a<FTX QAT w1 S
T foed 6 queadfn Qe
¥y X 1g §iF 7 e
aaEd, Gy wwEw o dEgE
T H AN NI
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TR I A wFH & q F @
oA Faw ¥ A3 9gA e e
amfare 9@t F v qeAEw o ¥ 07
O W AT AR S a9Y ;T HaAY
Y 7 geq F1 TAT «@m4w 91 fF 0 qav
AFE R FEr A §, TW A QO ARy
w1 & g, fawd vE ag 7 W O
€ ag A fafawc anr awla | S
aRAWE, ¥ @ F fay wrf sgaeqr
& T o

TN CFAw ;W
LilcE g

ot At . w3 gy &, fram
¥y 7T @ §, wifax 9g S At
fow fay ?

JUTR wEAG AT ALY

Shri G. N. Dixit (Etawah). On a point
-of order, Sir, Shri Maurya is acting against
Rule 372 which says:

“A statement may be made hy mi-
nister on a matter of public im-
portance with the consent of the
Speaker but no questions shall
be asked at the time the state-
ment is made.”

The rule is categorical and it should not
be allowed to be violated.

Mr. Deputy-Speaker: The practice n
this House has been to allow a few ques-
tions in an explanatory way. I requ-:*
members that the qucstions should be
short.

o W4 : "eg 1AW, TAEAA, INT
RuF Mygfan iy
agt A VT 7 g aumw ofewfag)
) 7Y @I FU AT A W\
asaeqr MY 1 I0Ar # ¥7w 10
wrer FT R ¥ W T, Ay & fowre §
T <N TR a5 §, I fad oY
fraY sqareqT GTHIT A W QY A

sTeATNR Y’
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lh*md Renu Chakravartty (Barrack-
pore)? The Prime Minister said she would
not like to go into the past. but would
only think of the future. But has shs
found out how in a surplus State like
Orissa it was possible that there was such
a tremendous lack of fund even though

it was a backward area how the ad-
ministration  failed to  rush food
there  even  after  there was such a

severe drought? In future, how docs she
propose to sce that such a thing never oc-
curs again because drougiits will be there
even in future ?

Shrl Namblar (Tiruchirapalli): Only the
other day Shri H. K. Mahtab, former
Chief Minister of Orissa, compared this
famine to the Bengal famine. So, may I
know whether the Prime Minister and the
Government have taken a scrious note of
the situation and are taking stcps similar
to those taken during the Bengal famine
and fami Isewhers or have
they taken it only as a scarcity arca, as
reported earlier?

Shri Hem Barua (Gauhati): Although the
Government so long in their own obdu-
rate way have denied the fact that fumine
conditions, exist in these threc districts of
Orissa, viz., Balangir, Sambalpur and Kal-
shandi, 1 must congratulate the Primo
Minister on having come out witha very
out-spoken statement that is charucteristic
of her. In this connection, may I know
whether after touring these arcas, shy was
convinced of the fuct that famine is there
and if famine is there, whether she is
going to declare these arcas as fanine-
affected areas and take necessary ‘stcps to
meet the situation? When a particular
area is declared as faminc-affectod, work
on a war-footing is taken up. Is she guing
to introduce that in these areas?

Shri Krishaapal Singh (Jalesar): Accord-
ing to the statement of the Primc Minister,
the immediate problem scems to be to pro-
vide purchasing power to the pupulation
affected by the drought. My sugyestion is
that Government should start relicf and
development works. ~ When we were dis-
cussing the Railway Budget the other day,
some Member proposed ‘berc that new
railway lines should be constructed therse
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[Shri Krishnapal Singh}

1 think this is the time when these works
should be taken up. Peopel who are
capable of working should be provided
with employment and those who are in-
capable of working should be given for re-
lief and assistance.

ot 7% (QTONT) - AER e i
srén  fafree ot #Y wenz FT g
& ¥ agi 39 ofy % af, six @ am
Al T FAWEHA HLH HTE MT Fawee
agd weer fear & 1 AT wow Rw w1
T o, o f ST g1 & qve
& T @, agr 9T g fafede
foefte 23 ¥ fAd wYvr dvam @ arent
2 fF o %S9 9.7 1 A wA _
e} ATE &, AT a% s Foers gy mrar
g1 &R feie ¥ aeETT s A
91 ¥ feaat w151 T & I
fams st & som oga favr W &
o wwe wn weg woETEY § 7

it am@ (fearx) © ST § TW
arg wEe wfga @y fomr & & o
qrE ¥ FOT 19 § | w7 oAwE wA
AN F IO FONE gw e oW
fe = T WamaEt § WA
Lach &

Shri S. M. Banerjee (Kanpur): rose—

Mr. Deputy-Speaker: The hon. Prime

Minister.

Shri S. M. Banerjee: Sir, why do you
leave me out?

Mr. Deputy-Speaker: You arc an in-
dependent Member.

Shri S. M. Banerjee: Sir. you are inde-
pendent when you are in the Chair and
you arc “unattached” when you come
back_ I want to come back unattached.

Sir, from the statement of the hon.
Prime Minister it appears that the situa-
tion is really very grave and serious.
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Though after her visit to these areas she
has mentioned in some places, as report-
ed in the newspapers, that famine condi-
tions prevail, probably such a declaration
by her in this House will definitely offend
her coll Shri Subr who de-
nicd that there are famine conditions. |
would like to know whether it is a fact
that some long-term measures and  also
short-term measures, both, are in view,
to sce that Orissa does not remain a
drought-aficcted area or a famine-striken
area; if so, may 1 know what arc those
measures?

Shrimati Indira Gandhl: Sir, the first
question is whether this is a famine or not.
As, 1 think, the Food Minister has mer-
tioned in this House on an eariier occe-
sion, the States have their own famin
codes. According to the conditions for de-
claring famine under the State code, it is
not a famine. Ncvertheless, the State Go-
vernment has adopted a number of relicf
measures which are gencrally more libe-
ral than what the famine code would pro-
vide. I do not think it makes much differ-
ence what word is used, provided all that
is necessary to be done is being done.

Shi Hem Barua: It must be don: on a
war-footing.

Shrimati lodira Gandhi: 1 do not know
exactly what Shri Hem Barua means by
war-footing.

Shri Hem Barua: You did that when the
Pakistanis agressed on us, and you did
thut when the Chinese aggressed on us.

Shrimati Indira Gandhi: I would certain-
ly like to have it done on as much war-
footing as possible. I think that can be
done when everybody joins in taat. For-
tunately. the public is being very helpful,
and even students who are now having
their holidays are wanting to help. There
is just one problem where students want
help. They want to be fed. This causes
a little difficulty becausc peopte who go
from the city also want to be fed. There,
perhaps, we can make somc arrangements
by which their own organisations can
undertake to feed them.
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In Sambalpur—I am afraid I did not
have much time to go to the other arcas--
I did go into the reports about deaths
which were supposed to have taken place
on account of starvation. I looked in great
detail into the enquiry reports, and I think
the number which is now being quoted
in this House is far from apywherc near
reality and it is absolutely ridiculous.

Shri Surendranath Dwivedy: | was speuk-
ing about a particular village.

Shrimati Indira Gandhi: 1 did not go to
that. I looked into some of thc reports
which the Commissioner had got from di-
flerent places. My gencral mpression was
that there have been some cases in which
deaths have occurred. But generally these
cases had a background of age, of ill-
health and diseasc. It is also true that
this is an area which has been very very
poor where the people have been living on
a very low diet for—F do not know, for
how many years—I must say, about a
hundred yvears. It was the hon. Member,
Shri Dwivedy, who showed us some
mahuwa and other things. As | was going
from village to village. 1 npticed some
people. almost like in  small  meetinzs
under a tree. [ stopped the car and went
to them. The ladies among them came
and showed me what they were eating. In
the course of the conversation I asked
them: “Is it the first ycar that vou arc
eating this. or have you becn cating this
beforc?” They replied: “We always cut
this”.

Sbri  Surendransth  Dwivedy:
leaves?

o T wAET Mgy : (FEET-
aE) c ERET A R

Shrimati Indira Gandhi: Thcy denied
cating it. But it was in their baskets.
When I asked them: “Do you also eat
this". one of the ladies said “No”. Ob-
viously, I have not been to other places
and [ could not have scen those parti-
cular places which are the worst affected.

Mo wW  wAT Mg : FHEAT

RicRecd g

Peepal
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Shrlmsl Indira Gandbhl: Whenever we
wanted td go to a place as origioally fixed,
somebody, for instance, from the Opposi-
tion, some local people, used to come and
suy that we should not go to that place
but instead we should go to some other
villages. So we dropped the original one
and went to the other village. [ did not
see any persons who looked As if they were
geing to die or who looked specially thin
and so on.

&t wf . **ag ae AT §)

Shri Shree Narayan Das (Darbhangax
Sir, the hon. Member has used the
word**  which is unparliameatary It
should be expunged.

Mr. Depoty-Speaker: It is unparlia-
mentary. The hon Member should either
withdraw it or else it will be expunged
(Interruptions)—It will be expunged.

Sbri Surendranath Dwivedy: I was told
that the police were there and within a dis-
tance of two miles nobody was permitied
to come and meet you.

Shrimati Indira Gandhl: It is not cor-
rect. As ] said, the police did not even
know where 1 would be going. When I
waned to go to a village, some poople
used to say that instead of that villuge 1
should go to some other village. Imme-
diately I sent Shrimati Satpati in the
direction in which I was 10 have gone
and 1 went in the other direction. So
there was no question of the police being
near me, the police were all in Bhuvanes-
war, not in these arcas.

T must confess that the people who real-
ly seemed to be suffering were the verv
old people and weak children. 1 saw o
number  of children with distended
stomaches. But those who were part of
the food programme were looking well.
That is why I lay stress that apart from
the distribution of seeds, which of course
is of first importance to farmers, the chil-
dren's programme should get top priority.
I think we will be able to do that. The
difficulty is now of personnél and collect-
ing those who do not go to schoo). But

**Expunged as ordered by the Chair.
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[Shrimati Indira Gandhi]

through the panchavzte and with the help
of voluntary workers 1 think tnis may be
manageable.

ot Wiy : fray asEi Fr @AT ¥ @
g? '

Ty e Wt faad oY
w13 & 3I7 gg a1 .fa= @ & oF @
fe &7 1

Y /Y : &3 firaY q@Y § fF feay
CHINGATTWRE

sitra gfar midlt : ger &) AR
TEARE |

Shri Sruendranath Dwivedi made a
mention about giving paddy. [ mysclf did
ask the pcople in the villages, mostly
women and nonc of the women 1 asked
showed a preference for paddy. They felt
that it would involve extra work cond that
it would be much easier to have rice. In
spite of this, I told the Chief Minis-
ter who was with me that because pcople
had made this demand paddy may be
made available in some villages. If the
Government fclt that the people wanted
it they might make efforts to givs more.

Regarding the Indravati project. the
hon. Member, Shri P. K. Deo, gave me
s memorandum on it. As I mentioned in
my statement also, we shall ~ertainly look
into this.

So far as the long-term and short-term
measures are concerned, I have already
spoken about the short-term measures. Re-
garding long-term measures, most of the
adivasis live in areas where there is very
bad communication. This is a great dif-
ficulty. Therefore, it is very important
now to build up communication now. Also,
most of the roads are such that during
the raips the rivers and nullahs over-
flow and it iz not easy to go. If some-
thing can be done to make that small bit
pucca, I think that would be of he!p.
There are many such things.
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Shri Tyagl (Dchradun): Is there any
plan to provide irrigation facilit:cs to vil-
lages wherever it is possible?

Shrimati Indira Gandhi: Wells are be-
ing dug. The existing tanks iuc cleaned.
In some places the peopl: hLave  dug
canals of their own. Ticy wanted to be
reimbursed for that, and we are iooking
into it. But the major thing. of couise,
is irrigation, communication aud, us far
as the Adivasis and Harijans &re con-
cerned. some kind of multi-purpose food
T think, if we put forward these pro-
grammes, this would go a loag way to-
wards helping them. But the nroblem is
such an old one, such a vast onc. [ must
say it is not only in Orissa.  You will find
such people in every part of India and
certainly in eastern U.P. So, this is some-
thing which is not casy to do gnd it
canuot be done very quickly. But certainly
it canbetaken in hand as soon as possibls.

Somebody mentioned whether this was
like the Bengal Famine. This is noth-
ing like that at all. There, it was a ques-
tion of people dropping dcad.

Sbri Nambiar: The Chicf Minister of
Orissa stated on the floor of the Assembly
that it can be compared with the Bengal
Famine.

Shrimati Indira Gandhi: From what 1
have read of the Bengal Famine —because
1 was not out then—and heard from those
who worked there is that the stories were
quite different.

oft wm@ . JIEW AREm AT
TF q97 q7 fF fFad a=of § awe
faem ¥ & v Forwrar @1 1 SwT Sy

... (o)
order;
his

Mr. Deputy-Speakers Order,
Shri Brahm Prakash to continue

speech.

ot amyt W W9 AT AT A
AT Y T WY e 7
¥ gam ¥ (=TWTH)

Mr. Deputy-Speaker: Please sit down.



27153 Delhl VAISAKHA 26, 1888 (SAKA) Administration Bill 17154

ot wrt ;o A W & 9g !ﬂ‘ﬂﬂ‘&;ﬂﬂ’ T & ATy T

L DKL (taxeqiw) o} aEeEr R ¥ § 3 wowr g
Mr. Deputy-Speaker: The Momber s ¥7 %1 f¥UT & | & smare wwav et
defying the Chair. I will havs to ask him & #1§ afwesiz a8} gur 1 wfwede
to go out. ) fo gaT @ a1 f gw maTwe § w= Ay
stamdt: qaE Y. . (mrew) W7 A HRE 3R o ar & 99 A

Mr. Deputy-Speaker: 1f he hehiaves like ¥ (T4 AAT & | HfE 77 ara oy
this. 1 will have to take action aguinst W& g WX &1T § gz A€ | A q1@ quTH

&im. Shei Brahm Prakash. wa wyx § | wd ot A (et
— Y eIy R 41 99§ owoey
1532 brs & 1065 ¥ qarer 321 | fawdt & 78

¥radi {1 gamT fr guR wErewd o d
DELHI ADMINS::I;:ATION BILL — & it ) qF % ofmgfer M
@ aFT g wifin R 9w w1 gy
T TN I WENEW, ¥ @A qatg @ Q1 afew a®
& um ¥ fadc X @ arfe gw ﬁmwﬁﬁw;zia:@fmmné
YmAmAT N am o fag T ST F ag AETd #A ¥ fafqew wm wv
o S e e AT g A e g )
amh ot fir feskfer §), o oF gfawge
fafrzew 2 a¥, dr gw I8 T www ag faor @ g9 ¥ 18 FAAT
FATAMREI A AR fam ) Sz R G
QaR ey wiraA AR T fyar g fafrec w0 & 9@ @@
*mwﬁﬁeﬁl‘m%ﬂﬂ%mw FaeA S A G ANE :
™ & % feew wifaw
vh;iﬂrfmuﬁfﬁnwim “The other matter whichisjmy
3 1 3 e g o ¥ iz is that o clearr pictursont
m, LUSEIE CHE 04 I the proposed Metropolitan Council
At Wi needs to be indicated. The positior
#fer ] . X & is still ocanfnslzu.u 'We mad¢ p:::::ll:
“:féx (:ﬁ:! :; LU LU < observations in the last mecting of the
r m. Advise C i but isf;
:3“, i ;;aqg :‘l:zﬂ': ﬁ(f ‘f ) tory :;:wcr was givenu lt.mt.hal time.
T g el Qi my e o Ut el e

wamﬁ 1T § WX W ¥4 9T Aa- as to what decisions were recorded.
7 37 However, I would like to make men-
a ! tion of a few points to avoid any cm-
WA ™ fr v barrassments afterwards.
O @ 5 g fafaee & qrasna &3 “The leader of the majority party
Zara AT wR et in thc Metropolitan Council should
M b y act as the leader of the House ana
o wwEw & X wware ¥ should be appointed as the Chief,
Q37 fs gee Iue & & TS qA ferat qr, Executive Councillor, who wil! be the

- e.-officio  Vice-Chail of the
wi wfefe A3 ferar | @ ag Council. He will preside over the
TR g gewc gl far mectings in the absence of the Lb
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[+ xgr swra)
Governor. The other Councillors

should be appointed on his advice

The second important point ner-
tains to financial powers The Metro-
politan Council should have its own
Consolidated Fund and should have
the power to pass its budget.”

TgEd &3 21 gEE ) fomrar | W
g Ffaedz ar A a7 w0 °v av few
Y ATH J gAT 411 TER AT &Y AEIATC
W fafrees m1ga #1 R foar fw
£ITATA AT ¥ AIFT AT KAT
§ e ah SR faa Wraay af
fram | A% @a % B gFATAT A4 T
Iu% ax & ¥ faw qw @ie & < far @
16 TAEIT &1 IT F foray FF g1 faw
LT Y Fefwedy g1, g folt agany
®TF AN 7 frar ¥ | ST F AR
¥ a1 % Afew #E daen @
QW) WSEIFAIRE, AW
wrafeaasza g,

g el ST AL 9T A7 fFEY ¥
Fq7, A1 Siw FaA FAE o 7O fE
T A wfwede a7 q1, g8 9O STy
3 W gy fafaeet & w2ew & wredr A
W 9E I T T 4 e Ay wwag
¥ 7 1 & g g 5 99 A g a @
g, % ag Wt arwar g fF 97 A1 wE
AT # GgT aw §, & qg Y A
§ % Wt g $8 /Y 1 35T § NI
g A ST A R warw A H @
faem wwx & | o F¢ wiAeie fear
TqT @ Y T3 AW HIAT FAST fawAr A
@ qrfwar ow § 1 & o) agi 7% s fE
W fY 7 e A 91 w3 At
fear & @ wee § fRm R0
fasdt F1 a6 & ¥ ¥ UIHT FTH ®
Faer wfusre 78 qrakk ang F w67
2% W ag v wm fear & ogw R
s Tm g At eI EfF @
far 1 gl forr M@ AR @F WL

16. 1966

Administration Bill 17156
A= AT TWF T a1 W A
T FELT TF VAT 395 frg wifez-
Zqv B AAT 7T AwT F 1 2y fafa
TGN AT 2T F Faars A §
fwgi § fr & fooel W o Fearm-
fof fz g gt amEgTI g | R WA
AFT A FqE FEATFATE R AT A
wfaeiz frar § 1 ag oar W &
fra w1 ge wdr A1 awh Ao F
7 faedll F g7 guAanERl 97 75 N
AT & FT AT I ¥ et oy mw
o gy faar wa1 fr g 7 wfged
frar & 1 g8 39 19 I TG HHEE G |

AN A vy § 5 g A wfaed=
foar , 37§ ¥ =0T ot Wy qg §
N I Afei & g fafre aa
¥ ara grfare ot T A ¥ ) gy Ay
Frow ey gfedl e =
ey Dfea & gfac gy ¥ feed § 78
Y g Ay w7 frdt ¥ W 2N
aff fom &1 @ fafrere oft v X
Wt wrag 2N A e we feard
@A & 7 oA FwO agE ¥ fear
% fardert ¥ ¥ awaig
i & at ¥ gat g |uat
orar fear T o 97 WY Ffaie
1 a1 &4 J1G7 & ofeww F R Ay
I A GeT MR EAT ) AREw
& g § e s@T g0

@A qq@ FH At ¥ T
qaw & gm fafreee #gd § B
# wretud qrac 37 & faxr duw g
W ag %31 e & fF wifeequa s
T & A g A X awa § Av 245
gifessr & WiAgd g9 qg WIEAAA
qrdg % g%y § | wifzEw 245 WK
246 (4) ¥ AT FedwA G &
I awd £ 1 o & fAy a9 'R ]
¥ 2w ¥ AT AW A | o T
& o awdt § @ W w o foeen
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&1 w19 gAY AT wiferggee i w7
1% £, ;1 ¢ faw & ford g QA Ay
TR & fee Y oY afsos e
&, (ool & 91 o &, g o @ w0y gy
& fr gt fay #7¢ femmifes 2 o
Far | g e & ford forg ) e
e, Afew N forwfer @z u5g
gy & ag o faeelt T o0 F foir
foifras arf Ta &1 @@ dn-
ol T A oAy, wd e
FEL FE A A I WR W
arfaw aefagt &t gw fa% Feamgrd
o ¥ @ § @ T FrRer wrEEr
QTATEIT a9 T AAT | 245 W
246 (4) Hwg 2 fF :

Article 245 (1) reads thus:

“‘Subject to the provisions of this
Coanstitution,  Parliament may make
laws for the whole or amy part of
the territory of India, and the Legis-
lature of a State may make laws for

ghe whole or any part of the State.”
Then, article 246 (4) says:

“Parliament  has power to make
laws with respect to anv matter for
any part of the territory of India not
included in a Statc notwithstanding
that such matter is a matter enumerat-
ed in the State l.ist.”

Financial power means any power,Finan-
«cial power is part of it.

Shri Hathl: The phrase
may by law make'.

Shri Brabm Prakash: In this very Bil!
those powers can be given. The hon.
Minister can accept the amendments tabi-
«d by my hon. friend Shri Shiv Charun
Gupta to that effect. Those amendments
<€an be accepted, and financial powers can
‘be given to that body.

The Bade: We also agree with the
hoo. Member that the powers can be
given.

T W T AT ag wEy £ fE
A araT & AwX § A i qrac

T QW oo dz @) aE wrA,
707 (ai) LS.—7.

is ‘Parliament
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a7 # & Medegres & art o ok foar |
¥ oF 3§ o wgAr awEw g fw
wefor sifawr e o A § 1w
qEAl & fam ooy gzfor sfaa =@
Tz F AT 40 qrEAY UNEE FTAT
Ay & 90 AWM & W7 @ W ww
TRt & for faselt & dz-qo & A G227
#  om N sifgs o ow
NN AgT-rA-wifae | wgvaw
Fifew &1 fam arr A% 7139 & AA
T wmar 1 oF i T # fe e
wAY ez A Tk w7 s
1 A DeriATANT ¥ q7 77 faer oy
qqA A X7 qAT AfHT A w W2)-
QfazT far TwE & A €Y Ty
FW@ & A0 ™ FTET I NP 9
o Y T 311 Oy T Ay faw i
Gt cn e IECERE (AL A &L
¥ @ w1 A griwrE faw
ST @ A% ey, e o) Ao
fa w&v o 9fw faz g, sfe g
M 2, gfF  darE demiAEvE A
2T FAA &Y o, gafaw gH wom A
g—Fr g fawr g 77 AW fem W,
SATawTeT & FEt 9% FEAT A E,
wR oqar A, Kewaed # fee
HEAT AT ALY, TR AT HF WA Am F
a7 w77 & faw & oy wgAr g g
madHT are sfvear, A fafa, am
aYr &, arv feamee mow w9 A Ffowr
FTTEE | T T wY afemrw ¥ v,
I N w7 & w7 W TG
Fet * ww feamey w7k wF w0
gAY & N e ow @A maAdE fea
FHY fY1 g TEAdE @ oA
LaciEANRCE C IR LI O R 01
# wg g fe o g fafasy &1 dar
fesdlt  avet & wre oW ww AR &
A or W fufed w1 o frgag
ot w1 31 & wwwar g faeh
W At N e sE e f v
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[t wm s
| W Fg 3 aEa g 5 oo aw
feeslt #Y IATHfer TEw A fad,
faeeft & A F1 g7 Wy day w1 =
% T AN feeht & AN M gE woA
fFewa aTA #1 g% A€ R qg "o
T F fau wmar wEewg s
@&

Mr. Deputy-Speaker: Now, Shri Badec.
He may take not more than 10 minutes

An Hon. Member:
tended.

Shri Hari Vishnu Kamath: You should
extend the time for this Bill. The tims
sived on the Constitution (Nine*eenth)
Amendment Bill may be appropriated for
this Bill.

st 7 AWAIT eI AR,
oy oEfafaswa faa N AR
e w1 & yrav g1 o) KA quAn
fedfenr vz fear &1 Afew A8 ow
FqT IX Ay § fF oF 6 qF qe_r
Tga O W@ 91 AR FE @ ouv fE &
1T AT ) AT FE IHHT 3 A @ v
YT 7 |Far 47| 1 Iq T F 0F
a® Pfwre s ¥ 97 WA AR
IR Iq T & Y A TF HIEAT X
faar sk w3 f5 @Y, ag =T gt
T X W TT) Tl NFIX & gEI
g fafrec aga & fea &) @t &
foax widEY Aeeg g DU Aw
SE A AT T@E 79 7 & @A @
¥ f& g4 gw sfgge =fgd a1 S
Fg1 fr 31 8, 78 ot TR wefufrom
faqr | I® NI AT IHT qE IAF
g # 3 faar fr ag =, ag =i g
g Ew T W e ag g A Y
2 qit # T¥ IIF AT § @
TVT GTTF A W) W) W ¥
Ty 737 7w 9, A f& N fafrex
¥ Wagd,, W T Fis awe § ww
oz frq @ ¥ gOAT ®T @ § W
o) 8w fafiex o f 1® a1

Time may be ex-
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TR T IR T gT ¥
ST FIA A A F« ITHT AN AT
AT WA qg TR T g fE W
e F wfrwrd ox W sta geTEaTE
T & A I frw 9FT7 & A A
T\ g A9 fr o g fafaw
fe 1
% ag wgw WEw g AR
Inere wgIed, & ag I qfefa-
fregwm wgrifae Fifes fawr famger
gaere faw § | F0RR A afowr gad
AR R R A S AL
{9, JFw 22 ¥ ag foran § ¢
“Subject to the provisions of this
Act, the Metropolitan Council shall
have the right to discuss and make
recommendations with respect to the

following matters in so far as they
relate to Delhi'.

g Wt OF ¥ FwdY 8, Afa feive
¥ g & o Sifae
I T FT AT AT AEY q® U
FAEQT FY A A T B GfEEA
Fifa B A9AT AWT AN AT FTAT
2 g [ F g feewa w77 & AR
oY AT GG EE FHfaT F1 s
& W oo #faa ard Awmd s
qg™ wferamady, Arfeemdr fasmawmEdy
W F4T FAT A, 9T AFOE F TR
w1 € | 1g AT Wy O &, P s
*T FT AW T (a1 8, g A
A TEE TAY T TAT JAFT WA AP
Qo A T A el A
g @ e @ fawar G
TifAde & A IwH Frg f &), -
wqfra sifaw N @ Fefafaifea
Tarft &1 wwiegfer wifee § oF
oY drae Far A T@r § AT APwifaeT
wifaw ¥ afa  Toifefas @1 o
sgfea #¥faw ¥ ST WM wifas
T B F, Wy A Wt & awwan
feeeht areY =Y famiaT 78 ¥® w17 faar
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2 uT Y wre ¥ frweht & @ oAk
et Y e faeer @ & e gway
e foon wfed, Imdfes weew
gast faay wfge 1 e o fear
¥t § 5 AT, OF g AT
AT A Fa qgT N TF INE ;I
39 T feorw won A WEgE
w1 ! a2 ¥ AT AT EAS | I
o dge W A 4

0% WrrAtT qI . 99 AWT i
wrd? mEra usmorAr A

Y w§ . T ANT W q9L ETIH
AR QAT FgI & | A T AT
garwfoe 1 7z 2 wiF awr AR
0 & TXAE AW | 9IATE e
o fafog ) wag Kk FEr g
fr oy warraer Y g &, ag fefefefom
fe $arAr & 1 ¥WvEfew TwEw ¥
AT IIngy  wgEg, § gem
wn ar f& wAfmgs TIm @@
Ffgq, a9z 7 FA gEAT AMHET
oTq FgA # fr 393 fag sdege wr
qHT FTAT T | FiEETgET d 18
witgHza W9 w7 qF § W I
giedz AT ATA A | A FEEEIEE
& wIE gra & 47 7 1 "W IEEY
FA qE TG AHA g | AfHA J9 A7
Tt grm A w30 5 wedegwa o
OHT FEAT TIA, AT AF FE QI
wHE AE N a9 T FEAIITT TUEEA
% fe¥ 1 wwaq &1 9@ =fafagw
RV &1 awz() 9rgd § o g
awz fewq s 793 &, AW @
ufgs1z 3 997 T@e 9T A A& TH
W Fifa 6 wfaw g@
aifgy ! wIq ¥E FAO A TH wwr
R frar s A a6 & afras
agr sl g f& wwAfwgS o
T A e Ay g WY afi e g w1
TR e A g A I o
oY g A § 1 ATy ¥ @ g
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m‘i qAF ¥ A U A wETAT
f wiedzge wity wnfem ] s
T W HTN & GIE AT Y
fe ®7 ¥ w9 wgdAfms g 37 W
T wAfvae o &, v aed
A & A gwTU wW g W,
afe ag a9 gf 74 )

Ik A9 Aq & weAfenfasy
arh quifedt gy § \Jrafafaae w3
§ wrdRwd g, ag W T o) g
ATy ¥ wfee, #ifaw A ur ok
@t @ famr % @ § ot
ge gt & A werwe Wit
ey wifaa & are i) faeh
FAT &1 AT Fifw et $€ awAm
7% guT | O /79 A9 § ¥w ) faew
Y §, TAETHE WTE IEE) A O
Heqr & I T gEeT w1 FA G F
gk Tw N wgy ¥ agr Afaeafer
qyme gt wfgr @ & wgw f fE
gfrar & wgr gt #feew B oag
Afaexfer wysast A 2 1 g@i
foar wgg wwTw 9 @3 2, A gfwr &
wx W xg A & g A dfeew
agi Afrefer wdvaet &1 Qan W
Y & 1 Afeq a9 ag @ g A
weqr gyt wifgy o dfaedfer warast
At A Afew afredfes  wnad &
e w1¢ i g wfen fawd
wrgAfmas araet g A 33 9T qu
#3T9 IRFT g Afgw o

ot wg e :';i:m'zif, arx
IFaA # ®YT AIIG wHOwT # ArAt
Rt GO

st ay : & gz gafaq wew g fw
arfrrer ¥ i &, o §odw H I
Tfas §, agi W T @ o7 wefam
oAt & 1 damer w1 qE TR g€
Hfenr IwE wqETe W gAd fov
wirgz 27 97 fs AT H gw A A
¥ o7 7zt o @R g e
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[ 2]

TAF gATT FHET A AT K AT
N IAFT 244t T QAT 4T IA &
a7 fear £ 9% WAy wifae
97 guAr W fratfa 73 w1 s
oS far 2 ' omaw £ fr oura
HELH) FATT 24 #T &1 FHA J
AT & I w9 Y fwar 2 ifw
a7t 77 f5T g7 9 F FFT eI
"y g s g4 AT wT
gar wfaa #§ ave faar gon £ fa
AEAT A9 3 TEATT HT Iy
fft gt ar faar feelt ot & =%
@ 1 w1fge o1 /R 7T A7 & 39
AT &t wfafeas o faarg o famg
FAT FT T wrEAT 31fgw qv

Jr gz WY fagas & fs s g
faet v faviw feafy & urq foeeht
aifgai w1 ux Afqeafer 98 a6 7@
AT FET & aY 39 A 9raw &Y wvfew
YT g fa qrad & e wear =fge )
9 FPfae Fifaw #1 gF faeee
w=q1 g wfgw | e Sfwdfoa
wTAAT ATy fawr qret Ay g 2y &
ar g FYfaA Y O qrwa Dy arfe
Tz farugr ¥ Ay mwed Fq=T FT
fawr /%

sy 0 wwadt q uw EWEA
fear & i sme 21 frrerd e dgfeoes
wifor # fat oreafer sifaec
& fa=Ts g I¢ ar IgHY gE S
wifeq & gawt AwdT F3ar § 1 Q-
wfew wifaer gy @ feadtfefaw 2
W A feen wifew

et 7% Hgw w1 qAw § AL AT
¥ I aerT 56 T Tfgw 1 I
Wrfazs FTTOWT & 100 AFT
& It A I wEe 50 Higw
FRWT FY A WA, 6 g AT
W Al 6 WY w1 wetww @ @™ )
Iu% qar foar gar & —
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“In my view, it should be 56. If
the ber of elected b is
kept at 49, then out of thesc 49
members, 43 would be from the
Corporation area. If the Corpora-
tion and Metropolitan Council elec-
tions are going to be held simultan-
eously, then the number of the Cor-
poration Wards would have 10 be
ecither 86 or 129. But according to
the Delhi Municipal Corporation Act.
a Ward for the purpose of Corpora-
tion election, shall be of not mnis
than 20,000 population. ...".

wfae & agar f& a9 49 99
e 56 AT F1fEA

¥ e g faq 4,5 dmd §
w97 A 2 & wav 737 e 0w
W & gmg fedfen A 27 @ =
FT AR TIAT HI AW F Fq@T ¥ AT
wat fr I9% o7 X 7 Fav famry §
TAET Y A WA F FTT A @AY
TeF At A6 § #qif% g faf= wtv
TFANT F A F UF G497 arq 4 fr
T8 FT § gafaq I¥ 37 1 B
AN QN fafred i 97 =ids 1
wife sw feed & far ofargz §
T 5 WEZE & 7 A F oW F oA
e ag qw g i f& awwaa: 7
Fiadt 37 97 9 F7 W gafar
IEN T AAT F7 §OR far | oamwr
a1g7 few wwT & 3w A9 FY AT
e Aqfoea F¥fa= w1 wr3dforas
qras @Y & ? Hxw faar av wwfaa &y
O wT

Rt gan Wt (FAIHLT)
IuTERer WRYEd, Wi free dufufasiag
fasr & 397 MfF 727 % "y v £
TENE R E | qF T AZ gAY
ATSAA EAT 9F A draT A
o wwadt A v 6 ag A awedt fr
& freft & st & fasre w3 g |
Fwag Wt A gt 5 owm faw
¥ w9 § fed & oF dnd A
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FAE L & oa? i fA% ag A
TR § f 9z 3aw I €Y aw §
& naet 37 F1 i f feeet & anfiaar-
Fz ¥ oamedi & A g F fasl
¥ ofegriiz  wwa Jf g 99
gwim woomE 2 fs 3w o
TEEFP W AW A FE AT
qAE AwA & A1 qAT faeAr w1 A7
TRy § W7 9 FAAT A gAT av
AR AET T AT AEHAR § | TR
fau #% 37#1 zivn gemEre fom Wi
4 awrd 7 wgm oW g fro#
feeft ¥ wigvae & faoms WY E )
e &y aw ww Ay A9 fear §
arx oY F7a § v gaw FT T,
7 e fF A w1 o"fgwc
fax 7 ww Fr A Top smedl @
wrgfree adt qa F famdd i1 3t
F fam gw #1 7gr Wwfaw 7w #
A Yoy ket ¥ adf v forw
T FAT WEA e 3w ag g fa
sqi 3qT AT A9AT WA AT R @i
a1 ITHT 9Tt IHAT FroATH H W AT
FEEA & g & forg mwea W T &
IAFT arEl faar oAl § Awany fg-
AT & TE TN 7 AT AX TR
Shri Nambiar : What has that 10 do
with this ?

st gwar WAt o gAET At
#1 fagr & wwwian s et & ) @
1 3T GBW K T &1 AWAMT
FAET G TR E, oIT H 3T T AWEAT
wqda et & F1 Ter & Wi garT § Azi
TAFT ANAT 2 A wEE T A7
gt a1 fo&r WY st et | g v
fErgmadam FER T gy !

A &1 A & faeet A A FAIZ )
a% qw qafiz ¥ 3R fas fean
S feadl 3% a8 § 39 W fa%
fear 7 fom @iz & faely &1 ST
¥ fag 97 & fawr & 99 § A fam g
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¥ 7z 3% femrs & @19 § 59 vy gqrd
ITEAN 7 ¥ ITq URT ¥ A9 QAT
w1adY § f o fza faeel %1 awm dam
P10 AT sAIfE4T & "9 IR 7 w7
A7 IT Y qET 7 {77 47 ggaATA A1 AT
frar Afipa fam faq icedt 7 wrasi Taa
2 a1, mgme mafew a§ af, #wa
g 7§ o 5| faw fxeel F Anr
iz ¥ 4F F47 qeaT g fEi A
Feafrez aiEl 7 feedt ¥ w1 AT A
g frr ? anfas oy wwi w1 g
Azt aq@ AAR @y oW
ararr qreq gan A d2T gfann ®
I X wfAcz qdf OF S%dE e
At amA ard ¢ ag frgafaea qEt
& wqw & Arq Y qgr 97 wig faAn
i &Y wE fF Sm W g gy,
aeY miafear arfed 1 gt aw ami
1 AT & a8 9 21 Afea &
AT T 91 fo w39 <A & foamr
gt 2 HE? WA F 25
ux qEt & A 25 AL ARt & A
wifaer g | 427 feert Y femie 1 F47

| awg & AT e w0 & Y wmedl

faeeft Y wara=) € qry A § 6T
& @ w74l g 5 g 9= et &) 3
F AN AT IIRIT XTIGE G T
S faselt €1 w747 foady & T wox
e 1 2217 ¥ B 1

wq IIEAN qERT, A few w1
&t wfgw ? wfm # aff sga ?
AT & ETY AT WIT §F B AT KT
qaf g7 A 2 Y wf § o wmi ar
T g &2 | wro w fafawer ©
FTC T AT AT 9T | K A AT
fafaezz g, 7 3@ @ fafaere g o7
T @ she fafeer § afem & wga
anght § 6 s urw qgi Od a7
Er &1 WS 9T | qW w7 g faT @z
3 9 %W AW F AW AT AT A w94
waR ¥ fears o, aoft AT §
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[t g simefi]
faars arHT FY fF A€ F AR
femraed) < faeeht & sRwas) w19 F
oY AfF a7 gaTh HEE ¥ waw @
| aF | & 99 97 o) foeelt ® @
s w19 w7 f, wror W faeet F
W AR W @ FHT HeHY
g T T BT g TEY W FHT
T FE WY AfeA Star A7 w5 ag
gaT gaim T 5 gw TR s
¥ o\ FIhi & faw sg w1 faar a1
g9 # faoell Y ot #1 oF S fasy
o1 Ia1 gea A fear | 9@ qe
=Ty A faeet Y Far 7 w1 fF gdwasr
wgt 7% ? gy avaer fear v gw gw
1 fox w157 & gw A feT wwa
g fafaee arge ¥ wdwad e § )
o it faw gart A s & § wew
& w1y Fgar SEar § 5 A zar
faestt %Y pdraen F fawr F qre gFEA
a8 & a7 & guwr w@nw  gafan wy
gfFagussen oAy, ..

Shri Nambiar: What is that one step?
One more confusion, not more step.

Shri Hathl: I will clear it.

sy g N & ot qarsy
& sa% 7w afvat § e & @@
WA HET AG UK FIA W F ATCE |
& qradt g fF aga a9 g N fE
TR g9 ¥ agi A § | W aHAT F
fay 1§ FiEguIE T § W
IETT TE | FAT AT I FHAY §
M iew e mas &
anwa & % gu @t | faedt & w1d-
watal 71 faeel & Farei & ot aga
w9 d@T @ I ¢, qq9 30
aifgg a g7 TV IqF FafaAT § A
gfew we wfge |
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15.59 hrs.
ISHRI P. VENKATASUBBAIAH in the Chair)
w4 gAr grefam  fafres,
AT o o To ITF 7 AT § 7
AW SEHT AT WA TAT e’ § WK
frw aQF & a9y aram 3, & 79 A Fg
RN agar @ w 9aT W
A & wd FTAT =TEE i e o
Qo & AT & a7 § TR @Y &
za fawfaer % & 97 gwad & 9%
g F S g, N faeer ¥ Foral
o gzl & d5 FT G FIAT X §
WA § 1 & o faw aan & qmaet
&1 f% FTT AT §, A AR W
1 AmA § 1 faeet B A qeE a9,
fo o To ¥ g T FAWR AT
3T AT FTAT AT FT, FAAT Y A9
#T, 99 N do< & faamr grefaw a9,
I A gFA a0 AT TE-ad "
F ATHT T HIA AT |
16 hrs.

T gre9 ¥ " weedt 7 faee
T gofrg 4 # FTH BT FT I qTr
Iq FW grSE & E@v grm, faar
e T qgi § dwd A fafadada
R Fa 7 fwar f5 wrw & w9y ¥ FH
97 g1, qfHT g oeae 4F & Ty
IT FT M FAT oAFY § 1 9«
?ﬂﬁm%fﬁ‘zi’TOﬁoQoﬁm
F frd AR AN aT% § e Ag
a1k g )

«t /Y (Ag) ;WA ¥ At
waE § wivE & w1 fafrecav g
A BT IR i At gEy ?

Rt gaar wta W AT A
i grafam fafaeex, o oz gfar we
& wifow s o @ &, ' At § AR
T ¥, A1 IT FTH IST B AF H
fra fear smar, o faeslt & 39 g,
AW FT FeT W @ § W TS d
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# TR 39w o forw WY qiw g
Y A9 #Y AF &, 9 I q9 A0 A
& F19 & fAv &7 v g #F T
WYL EA T

ot wgr wwTe ;& wwrd A AR
£ 5 @ at % €1o fo Qo Hwdew &
IaF T H qT AT AT AT AR frerw
E

sfvlt gam wwt ;% 9T wwed
&1 o it w7 7 §, wifis & s &
TRTaR A & | Tt & wd wrEr wwAl
ot I fad X @ &, Ffew & s
farafi s A g 1 WA ¥
qzeq o A gad fx K ag 9w g 5
war & sfafafusi ®1 arae 7 fix AT
¥F AT WEE & qrr @ & gyt <
WA W F19 WE T & faw @
wEg  HqTIgE A A G
N qrER A S, ag WS wW F
& forg o et &1

TR g @ W AR § 5 el
#Z & N FaATC O A QR Ay
& fag a1y wgT &1 ZT WY &, SFEY
g ¥ @ DA T AT AT @ T,
Afe o T T I FAIAES
T & I ITH gTH W AT WAL,
A I & Rl & v 6w
AT AT, @) W AEAIUE T |
%f ¥ A aga =W foar ma , @-
foq & T4 o gfaew & € g
W& A Ig wwaw & o & @E
fag wTad ArHy wgd o

gt a% @ faw o aeqs §, X
0 wigdt § 5 agmfre sifew &
tdfeey dvad A AT 49 & T
s6 ®T & oy | T faw F A wwH
¥ <t 7€ §, e g fafreex ag@
I T@AER | TF 9V T qg W
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w § fis x 7 1 e W0 o AT
o gEd S ardw & aore feeey
T T F ¥, & AN TwE W W
aifes wifaw # feerm O 1 ag &
ArrY g fr wrag ag wifee deen At
wf | ag ot & Arey g fv e w®
fow ow fedfen avamadr & | e &
wd s et § e gw aifaniie &
AT A T §W T W,
AfFr gaTd araT Ay W A Ay
W ag ot R ¢ P P 0w
et ¥ e few owmn @,
T fgwr ardt @ 1 gafaq 3w 490-
ifeed wifaw ¥ gv 3o T& T qFA,
G Y & w3

wife & A0 1w a8 @ fw
ORI GH T F1 {1 X o6 o o Qo
o T A F wae dgfae
wifae # feerm g 31 faadt sarar
¥ FqIRT QAT §1 AHAY &, g o Ar-
afeza st =1 J[ F wfww f
el

arw freet & afafay &1 qu g
§ freelt ¥ agT A—famw §, 7o o
a—m F A & fag wwr # e
I feeeft & Ay £0T av §, 1 Todrey
T 6 AFD W F aw N J
) w ar § 1 T aaEy § fe faedr
w1 g% wenafeas afam i a3
AT feeeft arsi w1 o AR 9, TR
T AT FIC WA F @Y @

e fear I dw g
Shri N : I am gly opp
to this Bill. We have just pow scen two

hon. Members from Delhi speaking—
Mr. Brahm Parkash who was Chjef
Minister of Delbi State when b same hcre
in 1952, and Shrimati Subbadra Joshi,
whom also I bave known from 1952
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[Shri Nambiar ]

These two hon. Members represcnting
Delhi are speaking .n two different tones
and opposing each other.

Mr: Brahm Prakash stated categorically
here in the very presence of the Minister
. of State of Home Affairs that Mr. Nanda
had a sort of deal with some section of
the Congress here and with some section
of his own henchmen to decide upon this
issue, and that the majority of Congress
Members of Delhi are opposed to this
move. The same sort of division is
bound to happen inside that Council.

‘Wherefrom have they coined this word
Metropolitan Council? So far we have
known of States and Un'on Territories,
but this Metropolitan Council is a very
imaginary word which they have concocted
or found out from the dictionary. They
say because it is a metropolitan city, there
must be a Metropolitan Council. Bombay
is a metropolitan city as also Madras
and Calcutta. Why this Metropolitan
Council particularly for Delhi? Is it
because the Home Minister's rule has to
be perpetuated in Delhi, over the heads
of the people of Delhi? Therefore. it is
a shame that we introduce a newly co'ned
word or a new addition to the so-called
statechood.  Therefore, this Metropolitan
Council is a move to fool the people
of Delhi and the people of India.

Today they may talk of a Metropolitan
Counc’l for Delhi, tomorrow they may
say it must be there for Bombay and
Madras, and finally they will say that the
State of Kerala, the State of Andhra
Pradesh, the State of Bengal, may be a
Metropolitan State. and they mav sav that
the President must rule the roost through
an  Administrator or the Governor,
without the people’s consent. Therefore,
this is the thin end of the wedge of a
new era, a new step that they are taking
here to undo the democratic tradition that
has been built during all these ycars.

we nhave seen what happened in Kerala
during the last election and immediately
after that. Before the Assemblv  was
swamoned, when all the hon. Mcmbers
elected wert ‘n jail, it was dissolved. There
was no Assembly available, now can they
dissolve a thing which is not there? This
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is the type of democracy that they want
to bring in India, and in its footsteps
comes the Metropolitan business now.
Again, this will go. Therefore, in the
larger interests of freedom and democratic
tradition that we have built, and in the
lurger interests of the desire of the people
who live in democracy, this abnoxious
mecthod and this most derogatory and
reactionary step of Metropolitan business.
must be ended here and now.

Shrimati Subhadra Joshi sa'd just now
that when a green belt was coming round
Dclhi, moneyed people have built this
thing and that thing. Moneyed people can
build anyth'ng anywhere. They did in
Bombay, they did in Calcutta. Could you
stop it? And here alone in Delhi they
want to stop it through the agency of the

Presid and the Ad istrator, a th'ng
which is happening all over. This is
impossible. I would ask Shrmati

Subhadra Joshi: Cannot the Adminis-
trator and the so-called Executive Council
which is going to be nom'nated by the
President be purchased or persuaded to do
more harm to the people? Where is the
method of stopping it? At least if there
is an elected assembly, if there s a council
of mini responsible to the bly
and people, if they misbehave, there is a
method of voting them down or correcting
them through public opinion. There is
no way to correct the executive Council
and so the called administrator except by
dismissal by the Pres'dent. But unless

and until you create public opinion
throughout India and bring pressure
through this House and persuade this

House to take act'on against these officers,
they cannot be removed. Shrimati
Subhadra Joshi says that the bad cases
that happened during the previous regime
should not be repeated; therefore. they
should not be any elected assembly. 1 do
not know whether any bad things happened
in 1952 when Mr. Brahm Prakash was
Chief Min'ster: that is none of my business
to go into that. Tt is not only in Delhi
that there were mistakes and failures: it
is there everywhere under the Congress
reg'me. That cannot be the reason ®o
say that people should not be allowed
their democratic set up. If this logic of
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Shrimati Joshi is correct, President's rule
in Kerala s correct. President’s rule
cverywhere will be correct because there
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Shri Nambiar:  So. this Bill from ihat
poigt ®f view is wrong. Therefore, we
must have a democrat set up immediately

may be misbehavi by the A bly
and council of ministers. If there is
misbehaviour, book them. But that is

where they do not do anything. Then all
will jo'n together. When we point out
to them at such and such things happered
under the Congress reg.me, how the
ministers  misbchaved, etc., they will
pounce on us and say: He is a communist,
pro-Peking communist, who is to be put
in Cuddalore Central jail for ten months,
he should not open his mouth. There, it is
a question of dividing the spoils. De-
mocriacy means democracy and even if
my brother, father or mother huas m's-
behaved, under the democratic system he
or she should be punished. Unless that
spirit is inculcated here, you cannot
have better regime in this country. I want
this House' Slowly, bit by bt we are
following the path that was followed by
many of the Asian-African countries. If
we do not stand up for democratic
traditions and principles. we would become
just like the other States jn Asia and Africa
where ministers will not be there. They
will be suddenly put behind the bars; their
heads will be rolling in the corners here
and there: in the ditch you can find the
bodies of ministers. Such things may
happen in this country as well. Let us
take a vow, whether it is communist or
congress. wo must follow the tradition of
d tic principl The metropoli
council should not be therc; it is to be
d by the President. There must

be an eclection, an elected assembly, a
council of ministers answerable to the
people. If the Centre feels that such an
assembly in Delhi will interferc in their
day-to-day fi of this Parli or
the min'ster’s head offices. you can create
proper safeguards against any intervention.
Herc 1 beg to deffer from hon. Mr, Kamath.
1 read his dissent note: he said that the
métropolitan council was mnecessary be-
cause we want to keep a safe posit'on for
Delhi so that the Centre's control. etc.
may be there. T ask him to reconsider his
position.

Shri Harl Vishno Kamath: T «wv
o with reference to the scope of the
Bill.

d in Delhi which will show the path
to the whole country. Democracy could
thrive only by the leadership of hcadquar-
ters here. Therefore, 1 oppose this Bill.

Shri Shiv Charan Gupta (Delhi Sadar:.
Mr. Chairman, | am tempted to speak on
account of two remarks by the hon. Home
Minister in his speech while introducing
the subject for discusson. He suid that
urticle 239(A) comes in the way of giving
a legislati bly. S dly, he said
financial powers cannot be given without
ameading the Constitution. There is a lot
of confusion about the constitutional posi-
tion on this matter. | would humbly sug-
gest to the hon. Minister that he may
kindly not stand on prestige and consider
this mztter in its correct perspective Article
239(A) provides for administrative ar-
rangement for some of the Union Terri-
torics and lays down “Parliament may by
law create for any of the Union Terri-
tories of Hi hal Pradesh. M. , Tri-
pura, Goa, Daman and Dieu and Pondi-
cherry etc.” The Name of Delhi and a
few other Union territories is not mention-
ed. Similarly, article 239(1) says: “save us
otjerwise provided by Parliament by law,
cvery Union Territory shall be administer-
ed by the President acting, to such extent
as he thinks fit. through an administrator
t@ be appointed by him with such desig-
nation as he may specify”. Then there 1s
another clause. | shall deal with these two
Articles jointly. Previously, article 239(1)
began with the words “subject to the other
provisions of this part.” Now the Article
has been amended these words have been
substituted by “save as otherwise provided
by Parliament by law.” Because of this

bstitution at the b ing of article 239
(1) Parliament was given unfettered powers
to create a legislature and specific provision
in article 239(A) for Himachal Pradesh,
Manipur, Tripura, Goa, Daman and Diu
and Pondicherry does not restrict Parlia-
ment to make law for providing a legisin-
ture for the Union Territory of Delhi.
Fven though it may be contentied that the
power to make laws under article 245(1)
and 246(4) does not confer the power to
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set up a legislature for the union territory
in respect to which power to make
laws has been conferred, that argu-
ment would not be availablc in the
construction of the words “save us
otherwise provided by Parliament by
“law” in article 239(1). It is pot making
laws for the union territory, but it is pro-
viding for administration of the union ter-
ritory. Part VII1 is the exclusive part lay-
ing down the Constitution of union terri-
tories just as we have got part VI to deal
with the constitution of the States. In this
state of affairs, it will not be illegitimate to
argue that though articles 239 to 241 lay
down the executive, legislative and judicial
structure of the union tcrritory, the above
provisions are subject to the overall power
of Parliament to make alterations in the
provisions contained in part VIIL. In this
sense, the power conferred upon Parliament
by the opening words of article 239(1)
need not be unnecessarily restricted to mak-
ing administrative changes. In short, by
virtue of the power conferred by the open-
ing words of article 239(1) also, it is now
possible for Purliament to set up a legis-
jature for the union territory of Delhi by
an ordinary legislation. 1t is suggested
that article 239(A) indicates a particular
arrangement for Union Territories. It is
suggested that the provision restricts the
power of Parliament, Now, this is a very
serious matter, because Parliament draws
this power under article 245(1) and 246
and then under article 248 also. Under
article 245(1), Parliament has, subject to
the provisions of the Constitution, the
power to make laws for the whole or any
part of the territory of India. Article 245
distributes legislative powers under certain
heads exclusively to Parliament and cer-
tain other heads exclusively to the State
legislatures and certain further heads con-
currently to  Parliament and the State
legislatures. Clause 4 of article 246 pro-
vides that Parliement has power to make
laws with respect to all matters for any
part of the territory of India not included
in a State notwithstanding that such matter
is a matter enumerated in the State List,
.o

Thus, in respect of Union territories,

which are a part of the territory of India.
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oot included in any State, Parliament has
power to make laws with respect to all
matters whatsoever. Apart from the above,
all residuary powers of legislation are vest-
ed in Parliament under article 248 and
entry 97 in Ljst I of the Seventh Schedule.
The powers of Parliament for legislation in
respect of the Union territories are thus
absolute and plenary, as plenary as the
power of Parliament to legislate in respect
of matters mentioned in List I to the
Seventh Schedule or items falling under its
residuary powers of legislation under article
248.

Now. when we discuss the arguments put
forward by the hon. Home Minister, let us
examine the position of the Australian
Constitution or the Constitution of the
United States of America or the Constitu-
tion of the British Parliament. Take the
British constitution from which we have
drawn certain analogies and certain usages
and certain practices. Now, if we look at
this question, this may be illustrated by a
precedent from the Commonwealth of
Australia. It has been provided by section
122 of the Commonwealth of Australia
Act that the Parliament may make lows
for the government of amy territory sur-
rendered by any Statc ‘o and accepted by
the Commonwealth or otherwise acquired
by the Constitution. The Australian Par-
liament by section 35 of the Papua and
New Guinea Act, 1950, has established a
Legislat've Council and the legislature it-
self 20’ 4 laws under section 48 for peace,
order and good government of the terri-
tory. The laws are of course subject to
disallowance by an administrator or the
Governor-General.  This would, therefore.
show that in any event in Australia the
term “to make laws” has been understood
to mean a power to erect a subordinate
legislature in the territory.

Let us next take the position in the Unit-
ed States of America. Clause 2 of the
US Constitution says:

“The Congress shall have power to
dispose of and make all needful
Rules and Regulations respecting
the territory or other property be-
longing to the United States; and



17177 Delhi

hing in this C shall

¢ be so construed as to Prejudice
any claims of the United States, or
of any particular State.”

By virtue of these undoubted powers,
Congress had created local legislatures for
Alaska and Hawaii when they were terri-
tories but which have not become ful-fledg-
ed States and have become part of the
United States, but Puerto Rico presumably
is still a territory.

Chapter 145 passed by the 64th Congress
during the second scssion provided for a
civil government for Puerto Rjco, where
under section 25 all local legislative powers
arc conferred on a legislature. By section
37, the Legislative authority provided shall
extend to all matters of legislative charac-
ter, not locally inapplicable, including
power to create, consolidate and rcorganise
the municipalities so far as may be neces-
sary and to provide and repeal laws and
ordinances therefor, also the power to alter
amend, modify or repeal any or all laws.
This power, of course, is subject to the
power of disallowance by the President.
They are also subject to the annulment by
the Congress: because it has been stated
that all laws enacted by the legislature or
Puerto Rico shall be reported to the Con-
gress of the United States. But in 1952,
the United States Congress went very much
further.

Tn India aiso, under article 245 of the
Constitution, Parliament may make laws
for the whole or any part of the territory
of India which includes Union territories.
Under Article 246(1) and (2), Parliament
has power to make laws with respect to
matters enumerated in List I and List 11,
and under clause (4) of article 246, Parlia-
ment has power to make laws for any part
of the territory of India not included in
a State notwithstanding that such a matter
is enumerated in the State List. Under ar-
ticle 248, Parliament has exclusive power
to make any law with respect to any mat-
ter not enumerated in the Concurrent List
or State List. Tn the words of the Ameri-
can decision, the Indian Parliament has all
the dominion and . PR
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federal, icipal and State—so long as
it remafys & Union territory.

Let us go further. In deciding this ques-
tion, our Parliament must be assumcd to
have at least as large power as the United
Stafes Congress with respect to Union Ter-
ritories. This is important—the US Con-
gress has power to make rules and regula-
tions whereas under our Coanstitution, Par-
liament has power to make laws and if the
US Congress by virtue of its power to make
rules and regulations establishes almost a
full legislature subject to ‘disullowance by
the President or repecul by the Congress,
therc is no reuson why under similar con-
ditions, the Indian Parliument caonot
create similar institution in the Union Terri-
tory of Delhi.

So, there is no Constitutional bar. 1 cun
understand a policy dccision of the Gov-
ernment that a legisluture should not be
provided. 1 may not agrec with it, but to
take shelter behind the Constitution is per-
haps not correct. I think it is time that thi
matter should be gone into, because accord-
ing to the Home Ministry's appraisal of the
situation, they limit the power of Parlia-
ment to make laws for the whole of the
country, including the Union Territories.

I would like to say something about the
financial powers. What is the provision in
our Constitution in this regard? The pro-
cedure in financial matters is dealt with
under articles 112 to 117 for the receipts
and expenditure of the Government of Indig
and 202 to 207 for the States. Under
article 245 and 246(4) Parliament has en-
acted several laws where financial powers
have boen given. It may be argued that
these powers have been given to the local
authorities. May it be so. but there is no
provision in thce Constitution limiting the
power of the Parliament to vest financial
powers in a body like the Metropolitan
Council as envisaged in the Delhi Admi-
nistration Bill. No doubt the powers of
appropriation can be given only when the
legislative powers arc given to the Metro-
politan Council. 1 do not see any difficulty
in giving such limited powers to this body,
but however, if it creates any difficulties {n
the present scheme of things, there is no
difficulty in creating a Fund for the Union
Territory of Delhi, transferring the money
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from the Consolidated Fund of India after
appropriation by Parliament and giving
powers to the Metropolitan Council to
grant estimatces of expenditure. In this con-
nection, I have moved certain amendments,
Previously also 1 gave some amendments.
But these are modified amendments. They
should not be treated in the light manner
in which the previous amendments were
treated when the Bill came up for discus-
sion earlier. When we insist on these
powers, it is not for the pleasure of it, but
it is in order to make the Metropolitan
Council an effective body to create close
relation between the Metropolitan Council
and the Executive Council. This relation
will create a sense of responsibility in the
mind of the Executive Councillors as they
will have to look to the Metropolitan Coun-
cil for sanctioning expenditure. This would
not achieve the object of having a respon-
sible Government, but it would partially
create a sense of responsibility both among
the Exccutive Council and the Metropolitan
Council.

This is important: It would not be out of
place to mention here that wherever peo-
ple have enjoyed democratic form of Gov-
ernment, even if the powers have been mis-
used here and there, the people have al-
ways been ing for it. b they
feel that they can talk on a point of self-
respect and prestige with their elected re-
prescntatives and this feeling is not there
when they have to deal with the officials.
This is the reason why the people did not
fecl satislied with the working of Corpora-
tion in Delhi or elsewhere except in Bombay
and Calcutta, because the arrangement be-
fore the Corporation was more democra-
tic as the Executive was clected. but later
on, when the Exccutive and Deliberative
wings became separate, and the Executive
was not clected, the sense of frustration
crept into the minds of the people. Even
in Bombay, Calcutta and Madras there is a
growing feeling that the Executive should
be clected, and it should not be surprising
when the people have tasted the fruit of
dempcratic functioning in the last sixteen
years. .

In conclusion, T would urge upon the
hon. Home Minister, because Delhi is his
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direct responsibility and because ae w\anh
that some good arrangement should be
made for Delhi where there should be no
trouble, even at this late hour, to kindly
consider this matter in its correct perspec-
tive and grant us financial powers. That
can even be made at this late stage, so that
the Metropolitan Council and the Executive
Council can work in cohesion and the peo-
ple of Delhi can look to the Metropolitan
Council for removal of their various diffi-
culties and problems.

= Fqe W a9l mgEw,
ofY §37 WFTA 7 TH &7 wfqErT aqwrar
AT &g 5 faoelt & o wew 7 IR
& ot fael waeaT ¥ &R wrwTT A
faram) Y forasor i 7 Taw Gdutfae
feafq qaard | feg & oF gaeT &Y
ST FAT ATRATE | A ag ug 6
it 7 feafq aar g ?

WA A AE AN T A $E g
¥ o1 Y Tow BT & A @3 g E I
%1 g afuwe &5 feelt F Ay § a7
ag 9T A O FT qF @ F0 g
Iz 8% | AF v oA ¢ fFoaw
T WA A g WAl TAN &gA
Qwmd § | ag e § f¥ 500 77
T §, M7 250 IWT §, 750 HFIA
A QWA 8 397 F fqQy w6 =
fagrer A 1 S feet ami A
QAY &1 ar§ AT Al fAwrar 2,
I AT T AT R, AT AT
Ty 2@ F oy o1 €W awTE HeE!
% gfuee & ST g FT F 0%
aTEeY A97 A, AwTEHTT 9fveg ST
@ &) ww A ag & fE ane e v
FrE WY qwTY g @ a1 g9 agr 97
FORTT &1 WA F99 & | gW Ig 7
39 7aY 97 faa v § awe s
& wa %8 %@ § | T w7 ;P ?
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M g @ fF fyewr  AFmfasa
T Fgr T & I@ 4 3y wWAT
Yo fear mar § 1 IF AT ¥ w@r A
2 5 a8 & 7T ¥ o @17 fae fan
FHN W) IF o7 fa=m w7 forar w390,
X fa=re &7 & gomw R w000
M A AERET aftwg # ) WA
& SO weg At armoar A w
AT | AT qg FE @ qEwTE A
9 FET A7 QO & q=A & oy ag
faa adr § | s aary & fay oA A
19 3% fd A% 3, e SRR
7 FAT AEY "1 frogaid faee w1
feaar ww g ) owm A owE fE
faga it qzer @7 3, wlv gw A &
siadt qwEr s 1t AT g,
IR wgT & f& 5w § A gfeww
T Y Hfew ypfs st ow aEw 2
q7q OF FTF WA AT AYE AT
AT AEY & 1 faeely AT A @@ A&
2 fr formr wore & 27 A ¥ @t AT
3 MT faay mfuwre A amfca w1
% fr=h arel & =A% w9 T @ | WfaT
agt A A @ gwow faar g &
WO qg JHAr WTeAr § i 9w 7w
S3W T A1 § 79 qIA g% §, woA
wfgwry § &1 29 o 99 whwwrd ¥
dfum &1 9§ | ww Ak faw a@w
w1 o ¢ & ag Awg foar #nr
foew wiaz gavdfr agwea
Ladl

Fraged A wn F agaTe;
feedt # 55 aemgwe wfafaar &
T 55 qATEFE afafaai # ag waear
g1 AFom A AW Amm g
I I I qEATEEI Afafan § qen
N Y ar §, ag agwr afafat
Zoq &3 &1 et 1 & Wi W o frar
26T ot agareAn 6 I A e wg
qart | qgwTd W IEE AwTdA
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4 |f==’rﬁqw=mﬂfuﬁr i
IaaY a\x faed) & o gerEwTe afafag
T gt & 37 1 R 7 gArE amt
£ 6T g A w9 ot man a1 weAw
gur f& AT gt ft A ¥ ) foT e
TG WA Y ¥ qg w0 g0 fe mfer
T | & wmE aF9Ts, A oA
& & g7 77 & faelt  few @0w
dmargm g ) ag WY 0F qAEE
afafa & 1 3 9@ §1 w7 3, w7 TAET
Mfer 2@ g€ A sl agr gt o
o Nfer i s w7 35, 78 T
98 T, T8 17 frur mr AY I\ & AR
Aforgdt e @Y TR TEIAS
T 97 A6 DT A qrew {A
m afexrr A wgr faoam w1 afawr
T 2, M7 ag I Gz FATwE 7 AE
s &gz afeefr §

wa & gaamr agT ¢ fr o oag
garg41r  fafr fEa awg @ awa @
&2 frm w1 wwifEa wife
g 1 72 ¥9 avg ) grivy S
o 0% wAE & fam w1 Jae.
afafr a1 afeerw friroew wRY T 14
or A wifghmae 3R Ada @)
s¥aga A ET 1 wream § fy
it wgifeA wMfa gi 9 & Awegl
Tywar fon wwm, @8 AwEg Q@
arry W fam Aig A A ot Y TW-
arrwe agi 77 @ fqA &) g gAT
wrar feqr mar §, 37 &Y Ama a@r
€7 AT &7 AT gy | ww F 53w
ot Y I €1 AEAT ®TT § W A
W ¥ W AT mgw g fim &
cfomafra wifaee sgr 1 A ¥ fag
o gt & aw ¥ ag fead
oA W o fgedlt % AT WY
wr wfewrr faw @ § 1 7F TR
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[sft 7= o)
a| ¥ o wEedr gy § oS A
gIR T 42 gu § ag A= Ay wE § oWy
Arewd 3 fe ooy Ty afawT
N A RN Y Y

o7 Y AT R g i faeel -

% fyow s st T A 91 g 39-
asaTe FrE fgaraw sy A9 A1 I
¥ faerm w1 Fg71 fe oo @ g
e IR Fg fF agadfraw
g rifret aamgrg | IR weT fr
faeett ®Y aeqr foely &\ OF FwTAT
ar f& & g waww & v /faa a1,
FHch qr AT AT ARW A1 Hared
9T I9qT 91, HWYT W wawqy 9g § F
TE-FTd qA I FT AT AL AW
faedy fomar §, #@ wew T &
g T W wRafe Fifew ¥
g At ¥ 1 Agt WE-Ed war
AT ¥ A A F HI TR A
w1 § faedl smar woh e e
1, A A6 Fewy a9 ET d
T FW T | ¥ ageifaeT wifew
¥ 1 A} weww g ag Wi wifeaeT
T | W ag S ¥ Al T a3
Tifade #19 $3 7 g 9 w4 w47
W I HY w@ oy | gt et
F AR 7 o awgfeafa g 9w &
wAAR 7g #g 9fqeq sifaqr 1w a8
i g ¥ gaw g aT=ii w6
T ZET fgd W@ AT F IE W
fa=e sar wfgn

# OF 1T W FAATT ATRAT §
fir fowdr faml xo @27 § oF fae wax
afufr & s ar o w1 At Fv
far=fagrem faswr 911 99 F IO @
adl oY T q T W ag A
¢w f ozl ) g ve & farda #
gt ag faw Wiy &% Y @R F
%1 g1 § 1 & OF A g 0 wwgar
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.

| g freet ¥ wre wwew € A A
weY 1 @ A AT R R W
B E
frato, svare aqr wmdw  faw
A (oY AET ww WWT ) TR
T F FAf wa ¥

W AIw TAET A, T
F @t oo o sy § 1 Afww e fw
FHl o dsgu ¥, Fw A A wH
it forg ®1 F wEwrd el AT
o faq feq 38 @A & frame
FFT Y oA WG qgi A3 AF; AT
7z ux FAfaafa & A gw AwEn
Sin -S|

freeft & v a7 F T A A AT
grEg A g AR T my fF ag
faar foeeft & AR ¥ fam ARy
wraasl # qff W@ Far & A
FO F7& o a7z & woy favafaar-
g &1 fad a1 faar qr zgar
WY arow 7 o, I F wswr #
gre g 3w

# g ag wgAr g g fF 1962
& oree fgeet . fow A ww a2
¥ fig faestt Freaviem w1 5 wiafaan
39 & 7% wizdAe gem ¢ AW
T ¥ arar ferr v g, Ag i
FfeT ag N i A g NG T T
s ¥evdifeed wifas wmr s "t
&S 1 T A 1 w0 siar g
q@ IO FTATAFT &, oAty ary #)
A& am A FFN FfH AT wREAA
ATET | IF F1FH d@ AT AN AR
o # R gm A 4 37 97 o faax
FAA | AL T arar #) fET,
ifag, enfad o\ @9 aww 7% 39
o w1y faarr Afog | § oo g ag
wgn wgar g s gg witfaa & fedy
oY T ¥ faeelt & A0 & wraari
&Y goff i w1 W T gnn e
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w7 afafa & v AW oy o
agi I g fawre sy fed, fedw
¥ 15 e wrlY Wi g W A ot
TTHE AT ¢ UK F SR F WK
ag WY weT ox s g, ooy fady
A v ga fa &1 #78 awdq 7 fawar
a9 ¥ 7g %% % ag faw A1 § ag W
¢ ag gAYy WA *Y oAt A
wAT &, AW FT AvErAl @ qfy
&Y F7aT | gEET AT X Afore qr gaw
Fo ot ufsr wifan e 3@ & woo
©A Y AT WG

o # & «fo, qg qavn Sngan
g fe %3 cmdz ms wrev o I fwmn
a7 g7 ag & fev e g 9 Tg
¥ wo faoge @16 FeAT AT
e s md 30 a1 wr A AT Y
7z wm &1 @ faw @, 9w a% w9
T AT ag B F wegT o g fe
w9 Afaur #7 waRe w1 § AR
dfqam i wAEeaT TR s W fam
1 Wy wraa fx $efor fifoas & a=w
e segfaw wifa & @rn & o e
faa rqa 7@ & &1 g faw =
AT AN R HILA TN | T WW
fafrag 9 & qum Afw | FEgmE
Y T 332 % fama e 7w wer ww
& wgr ¥ fw ol onfa & Awi
& foe A foord gy et | 0w
o1y oY faw § ava € fr gfromi &
fwrr wgfer wifal & fom w1

© feod et wfgd afew @z w1
xszq"rfm & 39 & aw el I
T A ET I § ) A a7 0w A faaw
Y MARSAT § HT A1 F AT FSAT A
frmrfan w17 € o1 ®1€ 7 ®ré wwTAA
Famgm @ sAgfaa arfy F 9 o
wfax1t § 37 wfuwmid 1497 w00
T agT 19 amE Az awq =
WXl & A1g ¥ for wrowr A v
g fe u o famr ®1amow ¥ i
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W Y arvw W g, wro afee E
A1 % oy qeven g fie oy faeeft & A
F wAal ® gfa T v d

Mr. Chalrman: Now. Shri Kamath.

I would request hon. Members o be
very brief. because there are a large num-
ber of Members who want to speak on
this Biil.

Shri Harl Vishou Kamath: You .an
extend the time for this Bill. You can-
not reduce the time for others; the same
time as was given to the previous speakers
will have to be given to all speakers.

Au hon. Member: The Prime Minister
had taken about half an hour in between.

Mr. Chatrman: 10 minutes is the time
allotted to each Member.

Shri Harl Vishnu Kamath:
minutes is the usual time.

Mr. Chairmtn: Shri Kamath may
please try to finish in 10 minutes.

Shri Harl Vishnu Kamath: Mr. Chair-
man, the Bill before the Housc i1 the
cnd-product of the Haph gitali
carried on by thc discontented, if not
frustrated, and faction-ridden Congress
party politicians of the formc: Delhi
State, Part ‘C’ State, during the last ten
years since the still dissolution of the Part
‘C’ set-up, and of the confused cogitation
among the members of the Union Council
of Ministers. That being s0. [ am not
surprised that the product that has result-
ed from this blend of haphazard agitation
and confused cogitation is a strange cons-
titutional animal.

Here 1 am reminded of what the poet
said in Sanskrit:

10 to 15

faaras asaioi rvinm A7
Sarl Namblar: Well said.

Shri Harl Vishno Kamath: A potter set
out to make an image of Vinayaka,
Ganesh. He did it so clumsily because of
various factors intervening that ullimate-
ly he produced a vanara, a monkey. That
is what has happened with regard to this
Bill for Delhi (Interruption).

1 wonder in what category [ should
place the measure that the Government
has devised for the Union Territory of
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Delhi. Time was when we had diarchy
under the British regime after the Mont-
ford reforms. This is not even diarchy.
Here we have what 1T may call a triachy,
that is, from the Corporation to the Me-
tropolitan  Council, then the Exccutive
Council and then our Ministers here, the
Home Minister and the entire  Council
of Ministers. This is nothing less than
triarchy for the Union Territory of Delh.

I have no hesitation in saying that the
Government has deliberately devised this
measure as a sop to the politicians of
Delhi, the Congress politicians, who could
not achieve unity among thcmsclves so
far as the demand for a Delhi State was
concerned, and the Government has suc-
ceeded in throwing this sop to the Delhi
Congress politicians who arc themsclves
blame-—if anybody were to blame—for
this Bill that has been inflicted upon
them and on the people of Delhi.

The Bill suffers from or is afflicted by
various obnoxious provisions. Whesn an
amendment was incorporated in art. 239
of the Constitution by a Bill amending
the Constitution that Parliament may by
law create the Union Territonies of
Himachal, Manipur, Tripur, Goa, Daman
and Diu and Pondicherry, Delhi was left

out of the ambit of this provision. I wish
that my hon. friends, representing the
Delhi Union Territory, Shri  Brahm

Prakash and his colleagues had movad an
amendment to this. T do not know whe-
ther they did so at that time. Perhaps
they overlooked it at that time.

Shri Brabm Prakash: We
tut it was not accepted.

Shri Hardi Vishnu Kamath: Perhaps be-
cause there was no pressure behind the
amendment to be incorporated in that
Bill. If there had been sufficient pressure
on Government, they might have incorpo-
rated that amendment in the Bill. T be-
tieve if they had worked among the Mem-
bers of Parliament for this, they would
have had more success than was actually
achicved at that time.

Arxcle 239 as it stands, unfortunately
debars the Delhi Union Territory from
having some kind of an Assembly and
a Council of Ministers as the other Union
“Territories have. If Delhi had been in-

moved it,
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cluded in that amendment, the story would
have been different today. But even as it
is. the Attorney-General also gave evidence
vetfore the Joint Committee, and he gave
it as his expert opinion that unless the
Constitution was amended, cven budgetary
and financial powers could not be con-
ferred on the Delhi Metropolitan Council
that is proposed in this Bill. I do not
know, I wish it could be done, managed.

Shri Shiv Charan Gupta: He has given a
differcnt opinion at a different placc.

Shri Hari Vishou Kamath: The for-
mer Attorney-General or the present!

Shri Shiv Charan Gupta: Mr. Setalvad.

Shri Hari Visbhnu Kamath:
ferred to the former
Mr. Setalvad.

Shri Hathi: Does the hon. Member
mean to say that the opinion given be-
fore the Committee deliberately was not
the correct opinion?

I too re-
Attorney-General,

Shri Shiv Charan Gupta: That I am
not saying. Whenever a particular case
is presented in a particular manner, the
opinion is sought. That js why 1 sugges-
ted and made out that this point should
be now thoroughly gone into. bccause.
wh'le taking recourse to article 239A, the
powers of Parliament which arz given
under Articles 245, 246 etc., are being
limited.

Shri Harl Vishnu Kamath: If this be
a fact that he has given a different opi-
nion clsewhere, it is a serious reflection
upon the intearity of the former Attorney-
General. If hc has spoken in two differ-
ent voices on the same matter, it is very
unfortunate to say the lcast, and we
would like to have some light thrown
upon this by the Minister when he re-
plies to the debate.

May I suggest that the Minister has
made matters worse now, bad as it was,
he has made it worse, by suggesting a last
minute amendment—we have just got a
copy—which will be moved later on I
know. but that shows the pernicious man-
ner in which the Government's mind is
working.

There is a clause which seeks to em-
power the Government to nominate the
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Members of the Metropolitan Council,
and there is at least a useful proviso there
thut they should not be jn the service of
Government, and I have proposed my
own amendment which will be moved at
the appropriate stage when the Clauses arc
taken up. Now Government has proposed
this amendment. 1 do not know whose
brain-wave it is.
Shri Hathi: Yours.

Shri Hari Vishou Kamath: You have
made it a Vanara instead of a Vinayuka.
They want to delete this proviso also. That
means they can nominat¢e even Govern-
ment servants on the Metropolitan Coun-
cil, that is what it comes to. If Govern-
ment wants to press that emendment at
the appropriate  stage, I would like to
suggest that the principle of nomination
by the executive to,a legislative or a quasi-
legislative body is a thoroughly obnoxious
principel in a democratic set-up and 1
would be very happy nf that clause, that
sub-cl . is deleted, which
empowers Government to nominate mem-
bers on the Metropolitan Council and re-
duces it to zero. If it is not reduced
from S5 to zero, at least it should be re-
duced from 5 to 2, it should be not more
than 2. Even then, they should be neither
Government servants nor holders of per-
mits or licences granted by the Govern-
ment. | hope the House, in the interests
of the integrity and of democracy will
accept that amendment and throw out this
wholly  pernicious amendment  given
notices of by the Minister today.

Then there is another provision which
makes the proposed Executive Council
completely irremovable except at the
pleasure or the displeasure of the Presi-
dent, which is absolutely unthinkable in a
democratic set-up. I am aware that the

Bill does not confer a fullfledged State
lature and a il of mini on
Delhi, but certamly we must ensure thxt

democratic  pri are not pletely
thrown to the winds, set at naught. But
that is what the Bill secks to do, and I
have therefore suggested in one of my
amendments an alternative. The Bill pro-
vides that the bers of the E i
Council can sit in the Metropolitan Coun-
cil, can take part in the proceedings but
they have no right to vote. The President
707 (ai) LS—8.
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himsel ug“be i hed, he is not com-
pletdy irr ovablc, the Judgu under the
Bill that is coming can be brought 1o book
and removed from office by the President,
but are these members of the Executive
Council higher than the President, higher
then the High Court and Supreme Court
Judges? Certainly there should be a pro-
vision which stipulates, provides, that if a
special majority  say two-thirds, of the
members of the Metropolitan  Council,
passes 2 vote of no confidence, or presents
a petition 1o the President seeking his re-
moval from office, the President should
remove that member forthw'th from oftice,
I hope the House will accept that very
desirable. wholesome and ary
ment.

One last word and I have done. Much
has becn said about Delhi being the federal
capital. It is difticult to huve 4 tull fledged
democratic apparatus, paraphernalia for
the union territory of Delhi. There have
been experiments in  various parts of the
world.  Some federal capitals have a
democratic set-up. full fledged; others do
not have it. Shri Brahm Prakash pointed
out some instances and gave some illustra-
tions of some federal capitals having a
democratic set up or quasi democratic
set up. I do not know; 1 have not studied.
So 1 have to rely on the word of Shri
Brahm Prakash. But you are well aware
that in the district of Columbia—I um
quoting at the risk of being dubbed as
a sort of emulator of the American pat-
tern; my friend Prof. Mukerjee is sitting
next to me. But that is one of the demo-
cratic countries in the modern world, the
United States, though of course it may
not be liked by all of us; the pattern of
democracy they have set up is perhaps
hated by my friend Prof. Mukerjec; he
may refer to the democracy of Moscow
rather than the d y of Washi
I do not know what he thinks, but even
so—as I said in the district of Columbiu
till the last amendment of the Constitu-
tion of the United States, the people of
Columbia district—Dr. Singhvi may correct
me if need be—were not enfranchised at
all; they were disenfranchised so far as
american  presidential  elections  were
concerned. Be that as it may, even if
there is no of democratic set up in other
federal capitals, certainly Mr. Brabm
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[Shri Hari Vishnu Kamath]

Prakash can argue we can argue: let us
have a new precedent and make a new
start. Certainly. Why not? But the ex-
periment that was tried during 1952-56,
when it finully came to an end may I say
with all humility and in all earnestness,
was not too happy. Delhi as a Part (c)
State had a full-fledged democratic appa-
ratus and my hon. friend Shri Brahm
Prakash himself was the Chief Minister of
Dclhi State. We recollect that here, in
this very House, endless and unscemly
quarrels used to go on in this Parliament,
and carried on outside also in the city of
Delhi, Dethi State Assembly. Of course
it may be argued that such quarrels are a
sort of ordinary every day feature of the
Congress regime, the tussle between the
Centre and the states. But here Delhi
being the federal capital, Delhi being one
of the international cities of the world, if
it becomes the seat of two government
authoritics, the Central and State Govern-
ments, carrying on day to day struggle
for power, and what not, it will not be a
happy spectacle to watch. Therefore per-
haps it was decided by an d in
1962 that Delhi should be excluded from
the purview of Article 239(a).

Onc last word and I have done. I will
finish in two minutes. If Delhi cannot
have a democratic apparatus, certainly we
must safeguard the people of Delhi against
this dang situation r and flow-
ing from the undemocratic set-up. and
therefore I propose that there should be
at the Centre a separate minister for Delhi
affairs. And no measure affecting Delhi,
no Billl no resolution or any other
measure affecting Delhi, should be intro-
duced in Parliament without the prior
approval of an advisory committee—not
a consultative committee, but an advisory

i hich will include within its
fold all the Members belonging to Delhi
Union territory. If that is accepted it
will go, I suppose, some way, not all the
way, towards making the provisions of the
Bill which are otherwise bl
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I will not then be ablc to give even my
partial support to the measure.

st wq fwa (A2 ) mwafa o,
oI Swaa & fag a5 o 1 g 3,
Fifs TFaT FT g@T FA AT FTA
oW Tq AW F AN AdT WEMET
A1q ¢ | wrwad g fadr wafeat €
I7 A A FE Y w4 wg & SAfeng
Y A1 {IAAT 00 ag FTT A0%-
da v fedr W wwid ww faawr
RCUE A Ul S b S
#Y 91T 9 J€ FEifear €1 UF
T § T T F oy AT
@y 97 fagan @ ¥ fau o9 &
T AT gE W w1 AEA | gW @
agt d@ GEfEfed Ffqw ..
Mr. Chairman: The hon. Member
may continue tomorrow. Now we take
up the half-hour discussion.
g oft et et (fawtw ):
gq fqa & fau feaar aww o7 |
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“STATUS OF HIGH COURT JUDGES

Dr. L. M. Singhvi: (Jodhpur): 1 have
alreadv intimated that certain develop-
ments which are very heartening and
gratifying  have  taken place and
that the question of the status and
conditions of service of the High Court
Judges and the Supreme Court Judges
appears to have been reopened. I am
informed that the hon. Home Minister is

P a
little less unacceptable.

Therefore, while T give partial support
ta_some of the provisions in the Bill before
the House. I hope that the d:

himself holding consultations with the
Chief Justice of India with a view to
arriving at a mutually agrced basis of
revision of these conditions of service. and
the ion of upgrading the status. At

proposed by me will be accepted. Other-
wise, it will be wholly unacceptable. and

“*Half-an-hour Disdussion.

this stage, as 1 submitted in my letter
this afternoon, I would not like to voice
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a discordant note. 1 would only like to
cxpress the hope that these consultations
would be fruitful and that the judges’
conditions of service and their status
would be upgraded after mature consi-
deration and in an adequate measure.

17.02 hrs.
[MR. DEPUTY-SPEAKER in the Chair)

I would like the hon. Minister or the
Deputy Minister, only to give this assu-
rance to the House, that at the appro-
priate timec when these mvtual consulta-
tions are concluded a statement would be
laid on the Table of the House, inform-
ing the House of the steps that are or
have been taken or proposed to be taken
by the Government with a view to im-
proving the conditions of service includi
pension and feave of High Court Judges
and Supreme Court Judges, and with a
view to secing that their exalted position
in our constitutional system is protected,
preserved and maintained. That is all
that T would like to say at this stage
because, as I said, I would not like at
this stage of mutual consultation between
the hon. Home Minister and the Chief
Justice of India to voice a discordant notc.
That is all T have to sav.

Shd D. D, Puri  (Kaithal): 1 do not
think that the hon. Mcmber was going to
strike a discordant note. I think if the
matter is before the consideration of the
Government. it is all the more appropriatc
that they should be armed with the views
and the various suggestions in this House.
and therefore, this half-hour would be

extremely well-utilised if we proceed as
we originally proposed to proceed.
Shri D. C. Sharma (Gurdaspur): |

think Dr. 1. M. Singhvi has acted very
wisely in not speaking about the subject
at this stage. He has acted very wiscly
b the i is already being
discussed somewhere else.

Mr. Deputy-Speaker:  Unless the hon.
Member has given notice, he cannot go
on like this.

Dr. L. M. Singhvi: He should say that
when that stage is reached, we would be
informed about it.
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The Minister of Home Affairs (Shri
Nanda): As has becen said, we  arc al-
ready moving in this matter. I have bad
some talks with the former Chief Justice
of India. Shrj Gajendragadkar. Since we
could not lete those di i 1
am having talks with the Chief Justice of
India now. I hope that as a result of
that, the best that is possible in connpec-
tion with the question that has been
raised will be done. 1In due course, we
shall place a statement on the Table of
the House in this connection.

17.05 brs.

BUSINESS OF THE HOUSE
Mr. Deputy-Speaker: There is another
half-hour discussion.

Shri Linga Reddy (Chikballapur): .

The Minister of Parliamentary Affair
and Communications (Shri Satya Narayan

Sinbaj: I would like to make a  state-
ment,

Mr. Deputy.Speaker: Ycs, Mr. lingx
Reddy may kindly resume bis seat.

Shri Satys Narayan Sinha: Sir, you

and the House are aware of the circum-
tances under which the Motion for consi-
stances under which the Motion for consi-
ment Bill, could not be carried for want
of the requisite number of votes. Ax you
and the Housc arc aware, Sir, the inten-
tion of a very large number of Mecmbers
of Parliament has alreudy been cxpressed
in favour of the steps initiated by the
Government in connection with the re-
organisation of the State of Punjab which
nccessitated the bringing up of the 19th
Constitution Amendment Bill.

As the vote taken
represent the overwhelming wish of the
House, the Government propose to re-
introduce the Bill in the Current Scssiom of
Parliament and to put it up® for conside-
ration by the House. Therefore, a notice
for leave to introduce the Bill is being
given by Government and a request is

today does not
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being  made to vou to waive direction
No. I9B of the Directions by the Speaker.
Tt is also proposed to move for waiver of
Rules 338 and Second Proviso to Rule
74 of the Rules of Procedure and Conduct
of Business m the Lok Sabba to facilitatc
the introd and ation of the
Bill tomorrow by the House. 1 hope,
Sir, you and the House will agree to the
proposed action.

Some hon. Mcmbers rose—

Mr. Deputy-Speaker: Hc is not moving
a formal motion now. He is just making
a statement. Tomorrow he will move the
motion.

Shrimati Renn Chakravartty (Barrack-
pore): Sir, we ourselves were very upset
when the whole thing was changed and
the Bill fell through. We accept the
principle of the Bill and we are in favour
of Punjnbi Suba. But if we allow this

by b of their big
ma;only they can waive the rules even
for constitutional amendment. what bar is
there to the Government bringing forward
any Constitutional amendment that it
desires  which we may think is very
undemocratic and which we may have to
oppose? In such a situation, let us not
treat it as lightly as is being done.

17.08 hrs.

[MR. SPEAKER in the Chair]

I am glad you have come. Sir, without
meaning any disrespect to the Deputy-
Speaker. I want to urge upon the
Government not to try to wmve the rules
for a I and
many of us would not want to come back
for another session in between. But
unfortunately. because of the sins and
omissions of the Government, we will have
to do it. We want this to be passed. At
the same time. we do not want to open
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80 through quickly, but we cannot allow
it to be done by waiving the rules.

Shri Nambiar (Tiruchirapalli): M.
Speaker, Sir, we are strongly opposed to
this move. We had a similar occasion
before. Then what we did was not to
suspend the rules but to have another
session to pass that Bill. Now, if we agree
to open the floodgates for suspension of
the rule as and when they require for
their own failure, that will be quoted as
a precedent for further action of a similar
nature. Again, as I have already pointed
out, the shifting of the agenda or the order
of items on the agenda this morning was
donc without any imagination or prepara-
tion. The Leader of the House or the
Whip should have got his own men to
vote, this being a Constitution (Amend-
ment) Bill. They negleced the wholc
thing. Even in my case, I was ready with
the Delhi Administration Bill. When it
was decided to takc up the Constitution
(Amendment) Bill, I had no copy of the
Bill and T had to go to the Table Office
to gee onc. By the time I could go and
get it, within a minute or two, the whole
thing collapsed, there was need to take
the vote and you, Sir, had no other go
but to take the vote. Therefore, it is
none of our fault, nor the fault of the
House. As such, if there is a fault, jt
must be squarely placed at the proper
place. We should not give room for any
of these easy methods to come in and float
the traditions that we have built up so
far.

Shri P. Venkatasubbaish (Adoni): Of
course, Sir, this cannot be taken as a
precedent. These are circumstances that
have come up suddenly. The unanimous
opinion of the House, from all the sectiong
of the House, and the wish of all hon.
Members is that there should be an early
creation of Punjabi Suba. For that reason

the floodgates to permit
amendments to be passed in a light manner

by waiving the Rules and Directions by’

the Speaker. 1 would beg of the Govern-
meant. through you, not to bring forward
this Bill so lightly, Wec fully support the
objectives of the Bill and we want it to

the amendment has to be passed. The
B dary C has been sct and
it is doing its work. As it has been

promised by the Government and as it
is the unanimous wish of thc people. this
amendment has to be passed. I would only
requcst you, Sir, though it is not a good
pr b of the
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prevailing, because of the temper of the
country, because we have also to watch
the expeditious manner in which the thing
has to be brought, to waive this rule.

Shri L. M. Singhvi (Jodhpur): Su,
what has come to transpire is truly
distressing. It is truc that those who do
not agree with the request for waiver of
Directjon No. 19B are not trying . to
obstruct whatever is the desirc of the
Government. It is not with a view to
delay or to obstruct, it is with a view to
secure compliance with certain conventions
which have been observea invariably in
the House, that this is being opposed. You
would recall, Sir, this is not the first
occasion when the plea of circumstance
is being advanced. It is true the
circumstances arc such that we would all
like that we do not have to come ugain,
We would all like that we do not have
to meet again for the purpose of consider-
ing, this Constitution (Amendment) Bill.
But, Sir, I think even more compelling than
the cir is the pulsion of our

d or i and what
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I do not want to use such words. Anyhow,
there has been the precedent created by
our late Prime Minister. Pandit Jawaharlal
Nehru and he had not accepted such kind
of things going on inside the House. He
had called another session for such a Bill
and it had been carried through like that.
So. I say, this amendment must come
cither in the next session or in another
special session before that but not tomorrow
or the day after in such a haphazard
manner.

Shri Harl Vishnu Kamath (Hoshanga-
bad): What has happened today reminds
me, rather poignantly, of the remissness
that was displayed by the Congress Benches
and the Congress Members of this House
some two years ago when the then Prime
Minister took very serious notice of it
and he even—and the papers carried
that—sent severc castigatory letters to the
Members of his Party. But the Party
does not seem to have learnt anything.
It is very unfortunate that for the second
Constitution

time in two years the
Amendment  Bill has fallen through
b they were nowhere to be seen

underlies those preced and co

1 think it is a salutary convention that we
would like this Dircction should not be
waived in this particular case. Therc
should be no need, no opportunity for
letting any objections or aspersion be cast
in a matter such as this. I think following
the precedent set by the late Prime
Minister, Shri Jawaharlal Nchru, under
similar  circumstances, thc Government
should readilv agree to have another
session if that is nccessary, or postpone it
until the next session if that can be done.
but in no case resort to a waiver or
suspension of the direction.

Shrl Rsjaram (Krishnagiri): Sir. some-
how the Government side lost their
amending Bill today at 2.30 and the hon.
Mini: of Parli y Affairs comes
up to meke a statement at 5.5, that too
after the Deputy-Speaker had  called
another hon. Member to raise the Half-
hour-discussion standing in his name, We

and they could not assemblc in sufficient
numbers. May I, therefore, say that this
proposal made by the Minister of
Parliamentary Affairs or the Leader of
the House would have us not merely
waive your direction but also Rule 338
and another rule too. which makes it
incumbent on us to give two days notice
for a motion. Now, this motion is made
todsy at § O' Clock and it is 1o be taken
up tomorrow. It should be taken up two
days later, that is, on Thurvday, not even
Wednesday,

Sir. this triple result flows from the one
egregious blunder they have committed
today which does not cxonerate them from
the responsibility of calling another
session, I therefore. scriously suggest
that thc Congress Parliamentury Party
must be made to learn a lesson which
they will not forget all their lives and
that can only be donc by cnsuring, by
providing. by making the Housc ugrec to

never expected such things to happ 1
do not want to usc Dr. Lohia’s words. He

said that the Government has gonc away, may be called will

the p I that the expenditure incurfed
in connection with the next scssion that
be debited to the

he nsked where is the Prime Minister. & “ongress Party funds and that they will

where is the Cabinet and so on.

nave to pay for the next session
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Shri  Khadilkar (Khed):  Sir, the
procedure that is being laid down is a
sort of self-imposed discipline of this
House with the sanction of the House.
I admit it has a certain amount of sanctity.
But on occasions like this. ...

Shrimati Renu Chakravartty: What is
the occasion?

Shri Khadilkar: . .because of certain
procedural accident, this may be allowed.
(Interruption) Let me have my say. It
can be called a little bad management.
After all, in managing the affairs of this
House. sometimes there are some slips.
Keeping all these things in view—I agree
that there is some sanctity to the procedure
but, at the same time, we are the masters
of the procedure, the House is the master
of the procedure, in the final analysis—I
plead that this weiver as has been asked
by the Leader of the House should be
accepted. At the same time, this should
not be cited as a precedent and I would
urge that, as far as possible, care should
be taken by the Leader of the House or
the Whip to avoid such situations where
waiver is called for.

Shrimati Renu Chakravartty: The
Leader of the House went for his lunch.
What is the great urgency?

Shri K. C. Sharma (Sardhana):
There are forms and procedures as against
the substance and rights. Forms and
procedures can be changed to the
exigencies of the situation if the need
so demands. Tt is very difficult to change
the substance and rights recognised by
law. In this case. it is a matter of form
and procedure and the situation demands
a change, So. it may he accepted as it is.

Dr. M. S. Aney (Nagpur): The pro-
visions regarding the amendment of the
Constitution  laid  down  there are
mandatory and they are not optional in
any way and. therefore. those other
provisions re. suspension of rules ectc.
cannot be lightheartedly applied in cases
of this kind. T request you, in the interest
of showing our respect for the Constitution.
that we must put up with that thing.

The provision should not be suspended
for the day so that the whole thing could
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be revived for tomorrow. That would
be ridiculous.

Some hon. Members rosc —

Mr. Speaker: Is it necessary for all
Members to speak?

Shrimati  Savitri Nigam
would take just half a minute.
all precautions, somiétimes”
take place.

(Banda): I
In spite ot
accidents do

Shri Nambiar: This was not an  uc..-
dent.

Shrimati Savitri Nigam: Whatever has
happened has happened When  the
Opposition Members were speaking, I did
not disturb them at all. I am not yield-
ing. Let hon. Members please allow me
to have my say.

In spitc of all the precautions this thing
has happened, but it does not involve
any question of legality. It is a simple
matter of procedure. 1 would beg of you
that you may kindly accept the proposi-
tion put forward by the hon. Leader of
the House so that that would save us.
and save the country from all the djffi-
culty and the tronble of holding another
session.

Shrimati Renu Chakravartty: Why was
the order of the Bills changed?

Shri Satya Narayan Sinha: lei me
say with what best of intentions that was

done. TLet her not prejudge me before
hearing me completely.
An hon. Member: Wec do not doubt

his good intentions.

Shri Satya Narayan Sinha: In  the
first place, T tender my sincere apologies
for the inconvenjence which hus been
caused to the House.

Shri Gauri Shankar Kakkar (Fateh-
pur): On v point of order. May I
know whether it is a regular motion under

or only a t? We were
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given to understand that there was no
motion.

Mr. Speaker: It is only 4 statement.
not a regular motion.

Shri Satya Narayan Sinha: 1 did not

want to take the House by surprise to-
morrow. Therefore, I wanted to tell you
what we proposed to do tomorrow, of
course, with your approval and with the
approval of the House. The hon. lady
Member has asked me why the order of
the Bijlls was changed- All that 1 can
say is, as the hon, lady Member Shrimati
Savitri Nigam has said, that in spite of
our best precautions accidents do happen.
But in this case it is not only a question
of accident. As I was telling my friends
outside, there is a proverb in Hindi that
Chaube wanted to become Chabbe but he
became Dubbe. Really, that is the posi-
tion here also, correctly speaking.

This Bill was to have come up on the
14th instant. and three-linc  whips were
issued, and the Members were all here
on the 14th. But as I had explained to
you, becausc of certain circumstances, two
hours or two and a half hours or three
hours every day are spent after the
Question Hour on other items. The result
is that as I have said no schedule could
be adhered to. The result was that we
had again to issue three-line whips to all
the Members to be here on the 16th ins-
tead of on the 14th. Then, what happen-
ed was this. We thought that according
to the schedule, this Bill would have been
taken up yesterday. and perhaps the
voting would have taken place today.
This morning I was informed, and 1 saw
the agenda also and I found that there
was no chance of this Bill being taken
up even towards the end of the day if
we had allowed the Delhi Administration
Bill to go on. The difficulty then would
be that the message would have been sent
tomorrow to the Rajya Sabha. The Rajya
Sabha Members were very anxious that
they should rise on the 18th; they said
that they would not wait on the 19th;
they said thta there would be very thin
attendance on the 19th, and it may not
be possible for many of them to be pre-
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sent, becay
be present

they had been informeu 10
nly on the 18th.

In those circumstances. with the best of
intentions, we were rather anxious that
this Bill should be put through. There-
fore, I sounded you first and I also con-
sulted - other friends. Sorae friends sitt-
ing on this side of the House said ‘What
is this?  You had asked uy to be here
on the 14th; again, you had asked us to
be present on the 16th; but now you say
that this Bill would not be taken up
today and it would be taken up only
tomorrow.’  Therefore, in that anxiety
we thought that precedence should be
given to this Bill so that we would be
able to finish this Bill today, and all those
people who had been asked to be here
on the 16th would have been here.
Therefore, it was done with the best of
intentions. And yet this kind of thing
has happened. How has this happened?
In the first place, after the consideration.
motion, nobody had thought that the
whole thing would collapse. As 1 always
say, the Housc is quite s0 unpredictablc
sometimes, and, therefore, this has hap-
pened. My hon. friend Shri Kamath
would not allow even a small thing to go
through unchallenged and would deliver
specches for half an hour. Why did he
not make any speech?

Shri Hari Vishou Kamath: Who is he
to quesion that? Why should I be
forced to speak?

Shri Satya Naruyan Sinha:
questioning him.

I am not

Shri Hari Vishou Kamath: Why shouid
he bring in irrelevancv? He should speak
relevantly here.

Shri Satya Narayan Sinha: 1 was saying
that there are hon. Members like him
also, but nobody took part on this Bill.

The whole™ thing collapsed. . ..

Shri Harl Vishoa Kamath: It is for the
House to decide.  You cannot decide

that.
.

Shrimati Rems Charkravirfty: On the
Delhi Administration Bill, for example,



[Shrimati Renu Chakravartty}
from our Group, Prof. Hiren Mukerjee
was to speak. But the order was upset
suddenly and because of the change we
had to go out to call them jn.

Shri Satya Narayan Sinba: | was say-
ing that the whole thing collapsed......

Shri Hari Vishnu Kamath:
warfare, parliamentary warfare.

Tactics of

Shri Satyn Narayan Sinha: Generally
this does not happen. There were no
Members 10 speak. These difficulties
were there. The fact remains that this
thing happened. But because this Bill is
bsolutely non- roversial, everybody is
anxious that it should be pushed through
as soon as possible, 1 think there should
be no difficulty. I think the House
should belicve our bona fides that we
tried to change the order only because
we were anxious that this Bill should be
pushed through toduy. Under the cir-
cumstances, it is for you and the House
to judge and decide anything you like.

1 may also say this. It is not going
to be a precedemt. But every rule has an
exception.  If any rule does not have it,
it is not worth having.

Mr. Speaker: Normally, I am not in
favour of suspending rules and di
Last time also. it was done on my ad-
vice; I was of that opinion—that a special
session might be called and that the rule
might not be suspended. That is correct.

But today I find that there are circums-
tances which are distinct from those.
1 will put it to the House. All of us are
desirous that this reorganisation takes
place. 1t should take place now in time
in order to avoid further complications.
Relations are being strained between the
communitics as time passes. There are
further complications arising. All sections
of the House desire—we are all united in
that—that complications should not arise.

Siri Kamath may say that we must
chastise Gdvernment. But that would be
ont affair. In doing that, whether we

do harm to the cause that is dear to all
sections should also be seen. AN of us
desire that this must be pushed through.

Then there were two or three unex-
pected things that happened. This was
the first time on such a Bill when I found
nobody prepared to speak when I look-
ed around.

Shrk ‘

Renn  Chal tty: Circums-
tances were such. They changed it in
such a way that nobody knew what was
happening.

Shri Harl Vishnu Kamath: Part o! his
tacics. to take us by surprise.

Mr. Speaker: I'hcn this is not only
matter of our choice. Other State legis-
latures have also to be convened and
their consent has to be obtained. There
are so many circumstances intervening.

I will make this appeal to Members.
As they are all of the same opinion and
they are also surprised that this has
happened, in this particular case, we
might make a departure and just agree
to it being considered.

Shri Had Vishnu Kamath: Let the
party pay the extra expenditure.
Shrimati Redu  Chakeavartty:  They

want to have their lunch, sleep and every-
thing. Are we to tolerate this kind of
thing for that?

Mr. Speaker: As 1 have said, other
interests are also involved. They would
also be affected.

Sl D. C. Sharma (Gurdaspur: We
agree with your statement.

Shl K. C. Sharma: We welcome it

complications
those

Mr.
would come in.
things.

Speaker:  Other
I am afraid of

Shri Nmhlblar: Within a weeh, we can
assemBle. What is the difficulty?
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Mr. Speaker: There
terests,

Shri Numblar: We¢ sympathise with the
cause; we are for the Suba.

Mr. Speaker: That is why I have ap
pealed to all to agree. All sections are
agreed on the main thing.

are 0  many in-

Shrima.! Renu Chukravaetty: Moy 1
make one point very clear? If you are
going 10 give your ruling tv ths effec
that this might be permitted to be dJooe,
1 would request you, before vou put this
to vote. to make it very clear to the House
and to the country that this waiving uf
rules will never be resorted to any more
This may be made very clear.

Mr. Speaker: It is not possible to sav
that never again it will be resorted to.
but at least 1 will give this guarantee thai
normally or ordinarily it will not be taken
advantage of in future. If such a thing

happens on account of the failure of
Government, then certainly they would
not come up for this.

Shri Nambiar: But it will he a very

bad precedent.

Mr. Speaker: ‘lhere are different cir-
cumstances that come up, different con
siderations.

Shri  Nambiar: We sympathise with
the cause very much more than they.

Mr. Speaker: That is why | am ap
pealing 10 him.

Shri Namblar: But we are reully afraid,
frightcned, that they will repeat these
things.

Mr. Speaker: We will sec. W ai

here.

Dr. M. S. Amey: | withdraw mv ob
jection.

Mr. Speaker: | hope all others will
fall in line.

Shri Nambiar: No. not in chis cace.

Mr. Speaker: | am appealing to hum.

because the cause is dear 0 him as to
anybody elsc.

*Half-an-hour discussion—contd.

VAISAKHA 26. 1888 (SAKA)
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Shri Raghunsth Stagh (V Whien

is it to be taken up?

Mr. Speaker: A new motion has to
be made. It cannot be done today.

Shri Raghunath Singh: Why should we
not move the motion just now? All the
hon. Members are sitting in the Ceatral
Hall.  They cun all come. We can have
the motion now.

Mr. Speaker: We have (o suspend
many rules. The Bill has to be introduc-
ed afresh. All things have to be done.
It cannot be done in this mauner. To-
morrow it may be done, but we will have
10 tuke care that tomorrow we finish all
the work that we have.

Shri D. C. Sharma: Has the rule been
suspended?

Mr. Speaker: That motion will have
to be moved.

Shri D. C. Sharma:
10 makc the motion

Ak the lcader

17.32 bours

o CAPACITY OF PORTS ‘10 HANDLE
CARGO

Shri Linga Reddy (Chikballapur): J am
raising this discussion on points arising
out of the answer given on the 1st March.
1966 to Starred Question No. 275. A
discussjon on this will be very useful and
very purposeful.

Ihe other day. the Food Minister was
pleased to say thut arrangements ure be
ing made for importing 9 inilbon tous
of foodgrains. Out of this. 5 million 100
have been imported so far.

When we are faced with unprecedent
¢d drought in several parts of ihe ciup-
try, it is very necessary that ows ports
should be in & position to bandle the
cargo of foodgraing in uddjtion to handl-
ing other materials such as fertilisers cic.,
that come from other countries. It s
verty nccessary that the Transport Mimis-
try., the Food and Agiiculiule® Minstry
and the port authorities co-ordinate theis
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activities to import foodgrains through them into smaller ships. The same thing

the ports and send thcm as carly as pos-
sible to the places where there 1s meces-
sary. Time is the essence of the matter.

17,34 hrs.
[MR. DEPUTY-SPEAKER in the Chair}

We have a number of major ports, but
all of them are not fully developed.

could be sent to Kandla port or Pradip
port. Of course, it could not bs landed
there. But by smaller ships foodgrains
could have been casily sent to Calcutta
and other ports. It is necessary that the
handling capacity of foodgrains axd other
materials should be geured up so that
toodgrains could be sent to the needy

- places early. That is not being done at

Sometime ago an expert from
America came and inspected some of the
ports, and 1 believe they have submitted
a report. A summary of it, no doubt, has
heen given, but I wish the full report had
been .made available to thc hon. Mcm-
bers. Now I understand that it i3 intend-
ed to import 1.5 million tons of food-
grains every month through these ports
and send them to the other parts. Un-
fortunately foodgrains are not imported
in ports situated near the drought atfec-
ted areas. It is because the handling ot
the foodgrain and other cargo in the
several ports are not properly planned
for some reason or the other. I under-
stand that some officers here in the food
department are interested in getting the
bulk of the imports through Bombay port
only though there are other ports which
can very easily and convenicntly handle
the grains and send them to the needy
parts. For example. according to the
answer given, Bombay received during
1964-65 a total tonnage of 17.5 million
in foodgrain and other cargoes. Other
ports like Calcutta, Kandla, ¢tc. have
very few shipments of grains. [ under-
stand that some officers in the food depart-
ment are interested in getting foodgrains
only through Bombay, the result being
that the foodgrains received al! the Bom-
bay port are not being handled quickly
and results in payment of demurrage. The
hon. minister may find out the demurrage
that had been paid. I understand that
this demurrage is being shared by somc
interested officers and others. This muav
kindly be enquired into. An instancc
may be given. Manhattan, a supertanker
carrying 72.000 tonnes of PI. 430 grans
was not in a position to bc received in
the Bombay port. Arrangements were
made to receive it at Madras by stopping
it mid-sca for a long time and unload

present. Out of 9.1 million tonnes that
are to be imported from several parts,
five million tonnes have been received.
We haev to receive about seven million
tons from other countries such as Ame-
rvica. At least in future it may be proper-
ly planned and grains should be sent to
the other parts. 1f wheat is needed in
an area, thc wheat ship should bc sent
therc. But it is sent to Madras and from
there sent to wheat needing areas. The
transport charges thus become  hcavy.
Mangalore port can easily handlc some
grains but they are not at all sent there.
Similarly. the Cochin port. the Vizaga-
patnam port and Marmagao port—all three
ports—depend upon the supply of food-
grains that are received from several
countries, whether it is imported wheat or
rice, and to send them to the places where
they arc needed. But that js not being
done. It is U of the planni
that is there in the Food Department.
The whole thing may kindly be reviewed.
and the ships should be overhauled, and
the things be properly plnnned.

The Minister of State in the Minivtry of
Transport and Aviation (Shri C. M.
Poonecha):  As regards the Landling  ¢f
imported foodgrains. of the imported car-
gocs and the export of goods from this
country. the capacity of the ports has got
to be developed. It is with this object in
view that the capacity of our various
ports, major and minor, and the coastal
ports, is being developed year after year.
For the benefit of the hon. Nembers of
this House. T may be permitted to quotc
that in the vear 1964-65. the total handl-
ing capacity of our ports, major ports, was
of the order of 48.4 million tons. 1In
1965-66. this capacity was stepped up to
49:5 million tons and in 1966-67. this capa-
city is now further stopped up to a new
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level of 57 million to 58 million tons.
That is to say, the capacitly that we have
developed to handle cargo. both import
and export, at the various ports of Indin
is being steadily developed and improved.

Apart from this, even the capacity of
the minor ports all along our coastline is
being systematically developed and that

ity is today h at 8:5 million
tons, With this development, now wc are
organ’sing our machinery to handle the
unprecedented import of foodgrains to this
country. Up till recent years an average
of five to six milion tons of foodgrains
we used to import.  Due to abnormal
conditions in the country this year, the
proposal is to import about 12 million to
15 million tons of foodgrains. an all-time

high record. We have to make extra-
ordinary arrangements .0 handle this
heavy import that we huve before us.

With this programme in view, the ports
have been geared up to handle the in-
creased volume of import. The imports
of food graing conld be arranged; ships
could be chartered and the purchase of
mechanical equipments for handling also
could be agreed upon or arranged. but the
capacity to deliver the goods at the ports
depends upon several factors. Firstly. it
is a question of berthing facilities; second-
ly. storage facilities and the transhipment
facilities at the ports; thirdly, capacity to
move unloaded grains to the hinterland
either by rail, or by road and fourthlv.
which is o very important one, the labour
that could be mustered at all these bip
ports to handle this big import pro-
gramme. It i not a one-sided develop-
ment. It is not merely the question of
development of port capacity. It is all
these things which go to the success of our
handling the import of this heavy stocks
of foodgrains. In that, we had to
mechanise some of the handling pro-
grammes at the various ports. particularly
at Bombay. Kandla, and now. in Madras,
where we are now mechani<ing the unload
ing of foodgrains. We are having special
mechanised installations at the  various
berths and by that we are trying to step
up the discharge of foodgrains at every
port. Besides this, railway movement also
has to be organised. Tt is an all-rovnd
attempt* to handle this big progrgmme of
imponts which is being donc continuously.

VAISAKHA 26, 1888 (SAKA) Handling Capacuty of

19210
Posts (HA.H. Dis.)
Tilk lhe‘end of April, we had been able
to handle the imports fairly successfully.
But in May, it is going to be a bit diffi-
cult becuuse there has been a bunching of
vessels at  various  ports, particularly
Bombuy. That is duc to various reasons.
The vessels that were .hartered to bring
grains from America used their maximum
lay time of 15 days and they did not reach
the ports sufficiently carly. These were
some slow-moving vessels which could not
reach the ports according to the time pro-
gramme. So. they slipped into  May.
Otherwise, we should have had them in

April.  Consequently there is bunching of
vessels.
We have ulso made arrangements to

import food by bulk carriers, with the
result at the moment we have heavy
bunching of vessels and consequently we
are running into some difficulties  this
month. Our programme is that during the
non-monsoon  months we should be able
10 handle 1.5 million tons of grains in all
our major ports and | to 1.2 million tons
during the h Hi 2
on acconnts of bunching of veesels we
are now finding it rather difficult to handic
curgo in the way we have programmed
for. However. this month as  agminst
1.2 million tons, we may have to even
handle much more than that, for which we
are making every effort for the succesaful
handling of the vessels that come.

The hon. member made a passing rc-
mark that that has been 2 teadency to
accept vessels only at Bombay and other
ports are not given due consideration.
This is not a fact. Bombay. of course,
is handling the bulk, because we have
about five berths there and one berth i
going to be added exclusively for food-
grains. So, six berths would be working
only for food ships in Bombay. In ad-
dition, we have port insallations to
handlc mechanically the discharge of
arains from the vessels. For these rea-
sons. Bombay is more suited to handle
a larger import of foodgrains. Even
though we have all lhm»f-cilitiex.wc
had to divert two vessels fromg Pombay to
Madras. because there has been heavy
bunching. We  could not divert morc
vessels to Kandla. because Kandla nlso
at the moment is somewhat congested
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However, we are making every possible
etfort.

The other arrangement we arc raaking
is that we would be discharging 1incse
big tankers into Liberty coasters and ships
at mid-stream and taking them 10
various ports, so that demand on berth
facilities muy be minimised. With all
these arrangements, it is our hope that the
programme which has been drawn up tor
import of foodgrains during the year
will be successfully handled in spit of
the difficultics we have to encounter. 1
can give the assurance that with reganl
to port handling, we will try to do owr
utmost. Much depends upon tne rail
and road movement and the facilitics
available at the various port areas.

Mention was made that Manhattan, the
big tanked which is about to reach our
port, has been arranged to be brought
to Bombay and it has not been taken fo
Kandla or Paradip. It s not so. Be-
cause this bulk carrier has to be tuken to
a port from where the grain so dischargec
could be moved quickly bv railways, we
had to take it to Madras. We could
take it to Paradip. But Paradip port by
itself cannot handle the discharze. We
do not have a rail connection to Paradip.
We cannot g oand unload it at Paradip
and then move it by trucks. 70.000 tns
of grain is coming in one load. S0 It
has to be taken to a port which could
handle 1t

Shri Linga Reddy: What I sad was
that it could be taken to Paradip and....

Shri C. M. Poonacha: The idea is that
it is not going to be unloaded at Paradip
but it will be taken to Paradip from where
it will be unloaded into “liberty” ships
and moved to Calcutta. But the ditfhi-
culty is, Paradip is a newly constructed
port and we are not still fully organised
at that port. So the owners of the vessel
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themselves insisted that it has o be dis-
charged at a port which is acceptable 10
them. This is one of the conditions ar
the charter party. Therefore, we had w0
accept their decision to unload this cargo
at Madras. Then, Madras has all the
other facilities of of foodgrains
which, when it is discharged in Madras,
could be organised to the best possible
advantage.

Mention was made that we are not
using the facilitics available in other ports
such as Vishakhapatnam, Mangalore and
others. It is not correct. We have this
year handled about 53,000 tons of food-
grains import through  Vishakhapatnam.
through Cochin about 48,000 tons,
through Mangalore about 12,000 tons. The
hon. Member would be knowing that
Mangalore is a seasonal port. After 15th
May we cannot handle any vessels there.
Only for about 6 to 8 months in a year
or, at the most. 9 months we can work
vessels, and that too mid-stream which 1y
very expensive. Even then we have made
use of Mangalore port and discharged
about 12,000 tons of foodgruins.

Shri Linga Reddy: 1 said that Manga
lorc port has to be developed quickly
and made an all-weather port.

Shri C. M. Poonacha: When the major
port comes into being, no doubt, we will
take big tankers there. At the moment
it is mid-stream unloading. Even with
these difficulties and handicaps we have
made arrangements to unload vessels
wherever possible, so that our port capa-
citics are used to the maximum and this
heavy programme of foodgrain import is
successfully handled.

17.53 hms.

The Lok Sabha then adjourned till Eleven
of the Clock an Tuesday, May 17, 1966/
Vaisakha 27. 1888 (Saka)
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